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The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock.

MR. DEPUTY CHAIRMAN in the Chair.
GOVERNMENT BILL

The Constitution (One Hundred and Twenty-second
Amendment) Bill, 2014 - Contd.*

MR. DEPUTY CHAIRMAN: Now, the Constitution (One Hundred and Twenty-
second Amendment) Bill, 2014. Further consideration of the Motion moved by Shri Arun
Jaitley on 11th August, 2015. Now, hon. Minister.

THE MINISTER OF FINANCE AND THE MINISTER OF CORPORATE
AFFAIRS (SHRI ARUN JAITLEY): Mr. Deputy Chairman, I rise to move:

That the Bill further to amend the Constitution of India, as passed by Lok Sabha and

as reported by the Select Committee of Rajya Sabha, be taken into consideration.

Sir, just a few brief comments at the very outset, and then, I will be replying to the
issues raised by the hon. Members in the course of debate itself. Sir, this is one of the most
significant tax reforms in India in recent history. This reform itself has been debated
within the political and economic system of India for the last almost over 15 years. The
Government had, in the last decade itself, appointed a Task Force headed by Dr. Kelkar,
which had in 2003 first mooted this idea of a uniform Goods and Services Tax in India
based on the VAT principle. This was considered by the Government and it was first put
into public domain through the Parliament in the year 2006 when it was referred to in the
Budget Speech of the then Finance Minister, Mr. Chidambaram. A tentative date that it
could be implemented and rolled out by 2010 was also indicated at that stage. Discussion
paper on it was released in November, 2009. There was a Joint Group of Officers between
the Centre and the States, which was formed in order to do a lot of technical coordination,
and a formal Constitutional Amendment was introduced along with the Budget in the year
2011 itself. There were two parallel tracks on which discussion on this went on. The first
was that the Government had created an Empowered Committee of State Finance
Ministers, which considered the draft, which also interacted with the Union Government,
and this Empowered Committee of State Finance Ministers from time to time had been

suggesting several changes as far as the Goods and Services Tax proposals were concerned.

*Further discussion continued from 11th August, 2015
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Simultaneously, this was also referred to the Standing Committee of the Ministry of
Finance, which in August, 2013 submitted a Report. The Report was also sent to the
Empowered Committee and again, in November, 2013, some suggestions were made by
the Empowered Committee, which were duly incorporated by the Government at that
time. The revised Bill finally was ready some time towards the early 2014 but it lapsed on
account of the dissolution of the Lok Sabha itself. In December, 2014, after the change of
Government, the Cabinet again approved the amendments. This was preceded by a series
of discussions between the Government and the Members of the Empowered Committee.
If I may recollect here, one of the contentious issues was to bring on board several States
which had reservations. Now, reservations were broadly of two categories. Some States
felt that the power to impose tax within the State or subjects in the State List were within
their domain and, therefore, this was their exclusive jurisdiction. Some manufacturing
States felt that since this was intended to be based on the destination principle and the
consuming States would benefit more, hence, there would be a loss suffered by the
manufacturing States themselves. They wanted an adequate mechanism for their own
compensation. Most of the States were brought on board and the December, 2014
Amendments were on the basis of that consensus which had been reached at that stage.
That Bill that was approved by the Empowered Committee, was also approved by the Lok
Sabha in 2015. When it came before this hon. House, it was then referred to a Select
Committee. The Select Committee made certain suggestions, some of which have been
incorporated. Thereafter, the Government considered it absolutely necessary to build a
larger consensus. The need for a larger consensus proposal was to change the taxation
structure as far as the country was concerned. Today, within the domain of the Union
Government and the States, there are different categories of taxes which are imposed.
These were all intended to be subsumed into the Goods and Services Tax. Now, for some
of those who felt that this was surrendering their sovereignty, this was, in fact, pooling in
of sovereignty of the States at the Centre so that we could have a system which was a far
better and a more modern conducive system, which would help the assessees, which
would raise larger revenues and eventually give a boost to the Indian economy itself. The
merits of the system itself are that it would convert India into one uniform economic
market with a uniform tax rate, bring about a seamless transfer of goods and services
across the country, enable us to check evasion and, therefore, enlarge the revenue, as far
as the Centre and the States are concerned. This should also be equitable in as much as the
consuming States could also be benefited as far as the economy is concerned. Many
economists and analysts believe that this would also give a boost as far as the growth rates

in the country are concerned. It was, therefore, extremely important that before a Bill of
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this kind, which brings about a major change, is considered, there is a political consensus
built up to the extent that it is possible. Therefore, once the Select Committee and earlier,
the Standing Committee made their recommendations; the Empowered Committee of
State Finance Ministers was consulted from time to time to suggest various changes and
improvements in the Bill. Simultaneously, a process of dialogue with all major political
parties in Parliament was also undertaken. Therefore, the two discussions, both in the
Empowered Committee, and dialogue with the political parties, had to be balanced with
each other and the best possible outcome had to be incorporated as far as the Bill was
concerned. It was obvious that this exercise would take time but I would say this has
yielded effect and there has been a large consensus building which has taken place, which
was absolutely necessary in a Bill of this kind, for the simple reason that a legislation of
this kind cannot be based on partisan considerations. Almost every major political party
in the country is a part of the power structure in some part of the country or the other or,
at least, it is likely to be. Therefore, since this impacts across the Centre and the States, a
larger political consensus was necessary and, therefore, we have systematically worked
towards that political consensus and I am extremely grateful to all the political parties,
whose Members are present here. I am, particularly, grateful to Shri Ghulam Nabi Azad,
the Leader of the Opposition, who was a part of the discussions that I had along with his
colleagues on this subject as also various other political parties, Chief Ministers of almost
all States, Leaders of all political parties, whom I had discussed this issue with and the
Empowered Committee of State Finance Ministers that we have been able to achieve as
far a consensus as it is possible, if not unanimity, as far as the language and the spirit of
this legislation is concerned. Sir, the Bill seeks to subsume -- and I am sure the hon.
Members would reflect on this and if there are issues raised, I will answer them in the
reply -- various taxes, as far as the Central Government is concerned and the State
Governments are concerned, into a uniform Goods and Services Tax. As a part of the
consensus, the States strongly felt that alcohol had to be kept out. Many States felt that
petroleum products should be kept out. So the arrangement that has been made is that
alcohol, at least, consumable alcohol, is not a part of the GST. Technically, petroleum
products are kept, but, they are being zero-rated. They will be brought within the taxation
structure itself once the Empowered Committee -- which will subsequently convert itself
into the GST Council itself -- gives an approval to the idea. Sir, the whole concept of the
GST Council is, Indian federalism at play in the best possible mode. Two-third of the
voting power, in the GST Council, would belong to the States, and one-third of the voting
power, in the GST Council, would belong to the Centre. The votes required to settle a
particular issue are three-forths and therefore, necessarily, the GST Council has to work,

particularly, under a consensus and, therefore, the Centre and the States will have to work
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together. The Centre will have a veto on the States; the States will have a veto on the
Centre. Therefore, this would be federalism at play, under which the GST Council itself,
would then be able to take its decisions. Sir, the whole object is that after this Constitution
Amendment is approved and ratified by the States, the Council would come into existence.
Subsequently, three enabling laws, two by the Central Parliament and one by State
legislatures, will have to be passed. The two Central laws would be in relation to the
Central GST and the inter-State GST. The State legislation would be with regard to the
State GST. It is needless to say that the Council itself would discuss the drafts of those
laws. Various modalities, including taxation structures and operational modes, would
then be discussed with the Council so that there is no overlapping left as far as the
functioning of the GST is concerned, and all the areas which will then be smoothened out.
And hopefully, once the Council approves those legislations, those legislations would be
brought before this hon. House. Parallely, the IT backbone, which is required to support
the GST network, is also being prepared. It is at reasonably advanced stages and once
these proposals are carried out, we will be able to put this in actual action as soon as we
pass these legislations and provide the IT infrastructure which is necessary for that. I hope
this is done as quickly as we can. I am sure that the enactment of the GST, as I have said
earlier, will bring about the best as far as the economic management of this country is
concerned, in a federal form. It will empower the States. It will increase the revenue of
the States as also of the Central Government. It will try to dissuade and discourage, and
bring down levels of evasion. It would ensure that there is no tax on tax. So the cascading
effect of taxes in the value of goods itself, will no longer be there and that would even
make some of the products cost less. It would, certainly, give a boost, as far as the economy
is concerned, which is required at this very critical stage. And I am sure, as we discuss
this, a large number of issues will come out as to what the eventual GST rates would be.
Some suggestions were made to that effect. There were some suggestions made by my
learned colleagues in the Opposition with regard to one per cent additional tax on inter-
State trade, where there was an alternate view and it was felt that it would have a cascading
effect and would go contrary to the destination principle. The Leader of Opposition, along
with his colleagues, had made that point. We have accepted their viewpoint. There was a
suggestion with regard to the rephrasing of the Dispute Redressal Mechanism that if there
are disputes, how the disputes are to be resolved. We all have agreed that disputes would
be resolved in the GST Council itself and if the Council cannot resolve the disputes, then
the Council would refer the matter to an adequate Disputes Redressal Mechanism that the

Council itself would set up. That authority also has been vested into the Council. With
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regard to the rate, it is the rate which is in the domain of the GST Council. But at the last
meeting of the Empowered Committee which reflects what possibly could be the intention
of the GST Council, the Empowered Committee suggested certain guiding principles for
itself. The two guiding principles were that the rate of taxation as it is leviable today with
the implementation of the GST will gradually come down from its present level so that it
is more citizen-friendly. That is the first step that they have suggested. The second was
that the taxation should be adequate enough to maintain the present levels of taxation to
make sure that the Central and State Governments are able to discharge their duties and
obligations with the fullest amount that they collect. This is the guiding principle which
the Empowered Committee -- that is the intent of the State Governments -- has set for

themselves.

With these few observations, I commend this Bill to the hon. House for its
acceptance. When the issues are raised in the course of discussion, I will respond to them

towards the end.
The question was proposed.

MR. DEPUTY CHAIRMAN: Thank you, hon. Finance Minister. Now,

Mr. P. Chidambaram, maiden speech. It will be for 15 minutes. ...(Interruptions)...
it R IRATA (ST USTN): WY, IT 1! 4o Wi gl ... (FILH)...

SHRI P. CHIDAMBARAM (Maharashtra): Mr. Deputy Chairman, I am happy to be
able to speak in this House once again. I do so, for the first time, on this side of the aisle

and that makes me doubly happy.

I welcome the friendly and conciliatory tone of the hon. Finance Minister's speech.
I think, the tone and approach have changed over the last three or four weeks, and that
augurs well for this Bill. Although it will depend upon the outcome of this debate; and
the assurances that the Government is able to give, many issues, which he himself hinted,
are still outstanding issues and need to be resolved. If I may say in the lighter vein,
between 2011-14, I did virtually, what was called, "@X &TH" travelling between my Prime
Minister, the Leader of the Opposition in the Lok Sabha, the Leader of the Opposition in
Rajya Sabha and the Empowered Committee of State Finance Ministers'. We tried to pass
the GST Bill with the support of the principal Opposition party and we failed. In the last
18 months, the Government tried to pass it without the support of the principal Opposition
party, and I am glad that they have also failed. Today, if we pass the Bill, which I hope we
will, after we listen to your speech, it will be on the basis of serious discussions, serious

negotiations and serious debate. It is a far too important legislation to be passed on a
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partisan basis. In fact, I commented once, I hope the Finance Minister will pass the Bill

not on the strength of numbers, but on the strength of his arguments.

Sir, I am glad that the finance Minister has acknowledged that it was the UPA
Government which first officially announced the Government's intention to bring about
the GST. On the 28th February, 2005 it was announced in the Lok Sabha in the course
of the Budget Speech, I quote: "In the medium to long term, it is my goal that the entire
production and distribution chain should be covered by a national VAT or even better a
goods and services tax encompassing both the Centre and the States." It has, of course,
taken us 11 years to arrive at this point. But I think the journey has been a learning
experience for everyone. Sir, let me make it very clear that the Congress Party was never
opposed to the idea of a GST. In fact, I believe, about an hour ago, the Finance Minister
said so much in an interview to a television channel, and I thank him for making that
acknowledgment. We were never opposed to the idea of a GST. We are not discussing
or debating the idea of a GST. That debate has gone on in this country for several years,
and [ think the country is now ready to embrace the idea of a GST. Just as the 2011 GST
Bill, introduced by Mr. Mukherjee, was opposed by several Parties including the BJP, the
2014 Bill was being opposed. The idea was not opposed; the Bill was opposed because
we felt that it was possible to have a more perfect Bill. And I choose my words carefully.
There can be no such thing as a perfect Bill. And in a legislation as transformative and
as revolutionary as the Goods and Services Tax Bill, I don't think anyone from the
Government side will claim that this is a perfect Bill. It can never be a perfect Bill. But
when we found that there were too many flaws in the Bill, and many of those flaws could
be fixed by addressing them seriously, we decided that we could support the Bill. I am
happy that in the last few weeks there has been a serious engagement by the Government
with the Opposition Parties, including my Party, and I am glad that considerable progress

has been made.

Sir, there are four major issues. I will touch briefly upon the first three issues because
it is the last issue that concerns me the most and I want to take my time dealing with that

at some length.

The first one is this. I wish to point out to the hon. Finance Minister, that there are
still pieces of clumsy drafting in this Bill. For example, in the present List of Amendments
circulated, you have made some provisions for what will go into the Consolidated Fund of

India and what will not go into the Consolidated Fund of India. This problem should have
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been noticed much earlier. It should have come in the Draft Bill. But it has come today
in the form of an amendment, and while I will not take too much time explaining what I
have in mind, if the hon. Finance Minister reads it more carefully, he will find that these

are exquisite pieces of clumsy drafting.

Revenue has to go into a Consolidated Fund. That is the mandate of Article 266 of
the Constitution. It has to either go into the Consolidated Fund of India or the Consolidated
Fund of a State. It cannot go nowhere, and I am afraid the draft amendment circulated
leaves this question unanswered. I can understand the problem that you faced. I think, to
the best of my understanding, the problem was how to avoid double-counting. But I think
there was a more elegant way of dealing with the problem of double-counting. I think the
draft is clumsy. Maybe, it can't be rectified at this stage when we are in the final stages of
debating the Bill. But I would just add a word of caution that the drafting in this respect

is rather clumsy.

The second issue was, I think, an issue that could have been resolved in five minutes.
How can you in a destination-based tax have a retrograde provision like some States
being allowed to impose an additional one per cent? What is the rationale of a GST? The
rationale of a GST is that we must avoid multiplicity of taxes; we must avoid cascading of
taxes and we must be able to capture every taxable transaction. If you give to some States
the power to impose an additional one per cent tax, and in the Bill that was circulated, it
could have been imposed by more than one State as goods pass from State 'A’ to State 'B',
to State 'C' and to State 'D', it would have led to multiplicity of tax rates, it would have
led to cascading, and it would have led to a situation where several transactions may or
may not be captured. This was immediately pointed out, but, I think, the Government
was, during that time, not today, rather stubborn. The Chief Economic Adviser of the
Government pointed out that this was a retrograde provision, and this should be scrapped,
and I am happy that this has been scrapped. GST does not stand only for goods and
services tax, it also stands for "good sense triumphs". Ultimately, good sense triumphs,
you have dropped the one per cent tax and I thank you for accepting our suggestion to

drop the one per cent tax.

The second major issue is dispute resolution. Now, please remember that dispute
resolution between the Centre and States, between one State and one or more States,
between a group of States and a group of States, is not a matter on which the Constitution
is silent. Whatever we do here, we must acknowledge the fact that the Constitution is
not silent on dispute resolution between States. Article 131 speaks loud and clear. It

provides for a machinery for dispute resolution. Nothing that we do here can derogate
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from Article 131 unless you amend Article 131, and that is not what we are doing today,
which is why the Bill introduced by Mr. Mukherjee in 2011, laid out a clear provision for
dispute resolution called the Dispute Resolution Authority, and recognized that dispute
resolution is an exercise of judicial power. Just as the Government is zealous of guarding
its Executive power, just as we in Parliament are zealous of guarding our Legislative
power, the judges of this country are zealous about guarding their Judicial power. Time
and again, the judges have said, if you encroach upon our judicial power, we will strike
it down. I still maintain that the provision introduced in Mr. Mukherjee's Bill was the
best provision, or clearly a much better provision than the provision introduced in the
present Bill. The draft circulated was abominably deficient. It did not even require the
GST Council to establish a mechanism. It said 'may lay down the modalities', and in
discussions with us, and I believe, discussions with other parties, it was pointed out to the
Government that this is hopelessly deficient. You must oblige the GST Council to set up
a Dispute Resolution Authority, and it must be set up ex ante. A mechanism cannot be set
up after the dispute arises; that is the difference between rule of law and rule by law. In a
country governed by rule of law, the Dispute Resolution Authority is known to everybody
even before a dispute arises so that you know if a dispute arises; you go there. If you set
up the machinery after the dispute, that is not rule of law. That is, show me the person
and I will show you the rule. I am glad that some strengthening has been done to this
provision. I would still urge the Finance Minister, if he is inclined to do that, to strengthen
it, there is still time to strengthen, during the course of this debate, he can move an official
amendment. I would still urge him that the clause which he is introducing now, namely,
Amendment No. 7 to Clause 12, can be strengthened. It only contemplates, 'disputes
arising out of the recommendations of the GST Council'. I think he should add, 'disputes
arising otherwise also between States', and in the first part of that Amendment, he should
say, The Goods and Services Tax Council shall, by regulation, establish a mechanism'.
I think it is still deficient. I am not sure whether it is constitutionally suspect. It may
be constitutionally suspect. But I am trying to save that provision. It falls far short of
the provision introduced by Mr. Mukherjee but, given the fact that it is the best that the
Government can do at the moment, I would still urge him to amend that provision to say,
"That the GST Council shall, by regulation, establish a dispute resolution mechanism'
and also include 'disputes arising otherwise than out of the recommendations of the GST

Council'.

Sir,  now come to the more important part of this Bill, which is, the heart of the Bill,

the core of the Bill. This is about the rate of tax. I will presently read portions from the
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Chief Economic Advisor's Report. The heart of this Bill is what the tax will be. It is not
a matter between the Union Finance Minister and the State Finance Ministers. There is a
third side to the triangle; that is the people of this country. Every Union Finance Minister
wants to maximize revenues. Every State Finance Minister is under pressure to maximize
revenues. There is nothing wrong with that. But, please remember we are dealing with
an indirect tax. An indirect tax, by definition, is a regressive tax. Any indirect tax falls
equally on the rich and poor. If you buy a soft drink bottle; whether a rich man buys it
or a poor man buys it, he pays the same excise duty on the soft drink bottle. That is why,
world over, indirect taxes, being regressive in nature, the trend is to keep them as low as
possible. I am sure many Members have read the Chief Economic Advisor's Report. If
not, I would urge you to please read it. The cover tells the story. "In high income countries,
the average GST rate is 16.8 per cent. In emerging market economies like India, the
average is 14.1 per cent." So, world over, over 190 countries have one form or the other
of GST. It is between 14.1 per cent and 16.8 per cent. The idea is, being an indirect tax,
it should be kept as low as possible. The taxes that fall more on the rich and less on the
poor are income tax and corporate tax. Those are the taxes consistent with other goals
which the country may have. Those are the taxes which must be the principal sources of
revenue. In fact, for many-many years in this country, there is a complete tax distortion.
The collection from indirect taxes is larger than the collection from direct taxes. I think
we crossed the line some time in the year 2006 or 2007. Maybe in 2008, we crossed the
line when the collection from direct taxes overtook the collection from indirect taxes
and that remains so even today and that is how it should be. In fact, the collection from
direct taxes should far outweigh the collection from indirect taxes. So, what do we do?
We need to keep the taxes low. At the same time, we must protect the existing revenues
of the Union Government and the State Government. So, how do we go about it? We
go about it by discovering what is called a Revenue Neutral Rate, RNR. That is not the
actual rate of tax. That is simply a step in deciding the slab rates. It is not so technical. In
fact, it can be explained in fairly simple terms. You derive an RNR; and then from that
RNR, you work out the slab rates. Suppose you derive the RNR as 'x', the slab rates will
be, x(-) will be the first slab; 'x' will be the second slab; and 'x'(+) will be the third slab,
'x'(-) will fall on goods of mass consumption, what we call wage goods, goods that are
consumed by the poor people. 'x' will be the standard rate or nodal rate. 'x'(+) will fall on
what is called 'demerit goods' or sin goods, the so-called sin goods like alcohol, tobacco,
imported luxury cars, etc., etc. It is perfectly a balanced structure. The question is: What
is 'x'? Today, please remember, over 80 per cent of goods have Excise Duties between 12
and 14 per cent. Over 56 per cent of VAT on goods is in the range of about 13-14 per cent.

So, on an average, 70 per cent of the goods have a tax incidence of about 13-14 per cent.
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But there are huge tax losses because of an inefficient collection machinery and a large
number of goods escape taxes. They are neither captured by the Union nor captured by
the States, etc., etc. The GST is supposed to be a more efficient tax. If the Union captures
it, it cannot escape State tax. If the State captures it, it cannot escape Union tax. Therefore,
it is more efficient. And because it is non-cascading, more people will comply with it.
Because it is a self-audit method, a chain of transactions, it is very difficult to escape the

tax. All these are argued everywhere, and I don't wish to repeat those arguments.

Now, the Chief Economic Adviser of the Government, working with experts,
including State Government representatives, arrived at an RNR of 15 to 15.5. And, then,
suggested that the standard rate should be 18. The Congress Party did not pluck 18 from
the air. This 18 came out of your report; the standard rate must be 18. You can have then a
lower rate 18(-), and you can have a demerit rate 18(+). But the standard rate, the rate that
will apply to most goods and most services must be 18, and the Chief Economic Adviser
has argued very cogently that that alone will make it non-inflationary, acceptable to the

public and an efficient way of taxing without tax evasion.

Now, when we say, 'cap the tax rate', what are we saying? We are saying that this
rate should not be changed by the whim of the Executive. Today Excise Duties are
changed by the whim of the Executive. Three days ago, they reduced the price of petrol
and diesel. Three days later, they may increase the price of petrol and diesel. They do not
come to Parliament for approval. The Customs Duties are changed by the whim of the
Executive. But the Income-tax cannot be changed by the whim of the Executive because
it is enshrined in the law. Therefore, we argued, please now, on the basis of your own
reports, cap the rate. When we used the word 'cap the rate', what do we mean? It cannot
be changed by the whim of the Executive. A rate must only be changed with the approval
of Parliament. Now, I ask all of you; Do you agree with me or do you disagree with me
on the question that a rate of this importance must be changed only with the approval of
Parliament? It cannot, ought not to be changed by the whim of the Executive. Now, I want
to speak up loud and clear and tell the people of India that we want Parliament to change
the rate; we don't want the Executive to change the rate. The people of India expect low
Indirect Taxes. There are a lot of people, a lot of corporates, I have seen in the last few
days, speak up for passing the GST Bill. It does not matter to them whether the rate is
18 or 20; they will pass it on to the consumer. In any way, there are many voices in the
country to speak up for the corporate supporters. But, somebody must speak up for the
people. That is precisely what my party is doing, what I am doing today. In the name of
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the people, I ask you to keep this rate at the rate recommended by your CEA, namely, the
standard rate should not exceed 18 per cent. I know, you are not incorporating it in the
Constitution Amendment Bill. But, willy-nilly, you have to incorporate it in the GST Bill.
No tax Bill will survive judicial scrutiny unless the tax rate is mentioned. So, today, you
may avoid mentioning of it, but three months later, when you come back with the GST
Bill, the CGST Bill and the IGST—now called Goods and Services Tax on Inter-State
Trade and Commerce-must mention a tax rate. And we will repeat this demand again
then. In the meanwhile, we will campaign throughout the country appealing to the people
of India to support the idea that this tax, the standard rate of GST, should not exceed 18
per cent. With the greatest respect, I don't buy the argument that by fixing the standard

rate at 18 per cent the States will lose revenue.

Sir, just read paragraphs 29, 30, 52 and 53 of this Report. It categorically argues on
sound data that a rate which is the standard rate, which is based on implied RNR 15 to
15.5, a standard rate of 18 per cent, will protect the revenues of the Centre and States, will
be efficient, will be non-inflationary, will avoid tax evasion and will be acceptable to the
people of India. However, if the Government does not care about inflation, does not care
about acceptability to the people of India, does not care about efficiency, then go ahead
and charge 24 per cent or charge 26 per cent! That is defeating the purpose of GST. If
you are going to charge 24 or 26 per cent ultimately on goods and services, why bring a
GST Bill at all? Your Excise and Customs will take care of it. Please remember, services
today represent 57 per cent of India's GDP. It suffers a tax rate of 14 per cent today. With
Swachh Bharat cess and other cess, it may have gone up to 14.5 per cent. But, if you
suddenly jack it up to something like 24 per cent, it is hugely inflationary. Let me caution
you, let me go on record, it is hugely inflationary and there will be a huge backlash if you

raise the service tax rate from the current 14.5 per cent to 23 or 24 per cent.

Sir, likewise, in VAT, most goods suffer a very low rate of VAT. There is a huge
number of exemptions and only 56 per cent are at the standard rate. If you suddenly jack
it up to 23 or 24 per cent, it will be inflationary. And a high rate will lead to tax evasion.
A high rate will mean an inefficient system. So, I would urge the Government to reflect
on it again. Yes, we have today agreed because, I believe, even the Government has
not made up its mind on what the RNR is. The Government and the State Ministers are
not agreeable on what the RNR is. In the last meeting that took place the last Tuesday,
according to our information, there was a clear cleavage, a disagreement between the
State Finance Ministers on the one side and the Union Finance Minister on the other. I
can't vouchsafe that they have not agreed on RNR. They are going back to their drawing

board and working on the RNR. I don't know. Perhaps, within the Government, there is a
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disagreement between the Revenue Department and the Economics Division. I don't know
that either. Eventually, you will have to come to an agreement on this point. Eventually,
you have to put a rate in a tax Bill. I, on behalf of my party, loudly and clearly demand
that the standard rate of GST which applies to most of the goods and services, over 70
per cent of goods and services, should not exceed 18 per cent and the lower rate and the

demerit rate can be worked on that 18 per cent.

Sir, the worry that we have is creeping taxation. Every Government is guilty of
creeping taxation, including mine. I am not denying that. I am not denying that, but that is
precisely what Parliament is for. Taxation is the exclusive power of Parliament. It should
remain the exclusive power of Parliament. We can give some flexibility to the Executive,
but eventually, it is Parliament which must call the shots on what the rate is. That is why
I appeal to you that while today we may not put the rate in the Constitution (Amendment)
Bill, tomorrow when the Bill comes, the rate has to be mentioned and we will, in the
meanwhile, campaign and persuade all political parties and all sections of the people that
a standard rate of 18 per cent is the most acceptable rate, given the economic situation
of this country. Sir, let me conclude by saying that when this Bill is passed today we
will prepare for the next stage of the debate. The next stage is the Central GST Bill and
the Bill, which was earlier called, the IGST Bill and perhaps, it will be called today the
Goods and Services Tax Bill. I want an assurance from the Finance Minister. This is
far too important legislation which will last for the next 100 years. Not to hide behind
any technical arguments, | want an assurance from the Leader of the House, the hon.
Finance Minister, my good friend and fellow lawyer that when that Bill is brought, it
will be brought as a Financial Bill and not as a Money Bill. Therefore, both the Houses
will debate on both. ...(Interruptions)... Too many Bills have slipped through the cracks
as Money Bill. It has been challenged in the Supreme Court by one of our distinguished
colleagues here and let us see what the outcome is. But this is far too transformative, far
too revolutionary a legislation that one House will vote and the other House will speak. I
think, both the Houses must debate it. Both the Houses must be allowed to vote and this is
something within the power of the Government to say, 'yes, we will introduce the CGST
Bill and the IGST Bill as Financial Bills and both the Houses will debate, both the Houses
will vote', and I ask the Finance Minister that assurance, and, I say, after the debate, my
Party will support this Bill, but we require assurances from the Finance Minister. Thank

you.

3t YU ATed RTOIRAT): M ITFHTIRT HBIGd, 37791 I8 U URIsiiid
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MR. DEPUTY CHAIRMAN: Thank you Bhupender Yadavji. Now, Shri Naresh
Agrawal. ...(Interruptions)...

SHRI MADHUSADAN MISTRY (Gujarat): Sir, just a minute.
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI MADHUSADAN MISTRY: Sir, the Select Committee Report was not
unanimous. There was a note of dissent in that. So, I want to make it clear that there was.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; do it when your Party Member speaks.

SHRI MADHUSADAN MISTRY: Sir, this is just to put it on record.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not now. ...(Interruptions).. Not now.

...(Interruptions)...

SHRI MADHUSADAN MISTRY: This is just to put it on record.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Naresh Agrawal. ...(Interruptions)... Not now.
Do it when your Party Member speaks. Your Party Members will be speaking. Tell them.
...(Interruptions)... Please. ...(Interruptions)... Shri Naresh Agrawal.
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rate structures'. The Committee suggested that the standard rate to be applied to most
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beverages, paan masala and tobacco should be 40 per cent.' Jd g aRfdg BSEEREE]
T B RUIC H &7 21 319 9 39! W Bl {3271 3119 &g W= § 6 &9 ¥ Uar i
o 9 <2 3 WETE 7 g6 H P § [ 39 317 1 T $hD] fSFeiuR BR? A9 HEdd
o 3TTR B9+ 18 TRRIT B T AT HHT YT TSI HRAT TSN Al Bive ISy 2TT e




348 Government [RAJYA SABHA] Bill

[5ft FReT 3TraTe]

qISfST B 89!, R BIRCICRe SFTSHT HRAT TS| il FT HSHE HRAT TS?
MY HfeaHH T B <ITT, fHfaw IRIT, B4 ! MSHE BRAT 81 8l IS offh
3R 3N I8 WHR B B © P 30 THI T H Sl ST XT 8 3R Ao BT S < XE
7, QI o eIy 32 ¥ 34 URRIC ST 991 H 39 9HY TS Y&l B 31T 32-34 R B
g WhR B B &, 3R v 31T Bed & fh 14-15 TR G, 7 39 TSB! HS!
P 12 MY Ped & 6 519 SHGES! AN 81 Y, YA=] 9§ QT 3R 8F I
RBRI DT IRTER IR 3| ) Vo WRBRI P 3ie¥ 59 91d BT I 8 3R Ig wg G91fad
T I1feU, i 3! S¥d 3R AT &, O U1 21 fa1 & &x+ dTel 8, oy IRBR
BTRT PR 3Th AMT T 2, 3T I WIBRI Bl GebRal S| S8l AT
IRGR BN I&T B ARBR B Al MY HETIAT § <1, oAfh=T ST&i T8l 81N, 17T U Bl
MU HicHT frar o, 3T 3ra wffedc | ax 1Y & T8 gax 1Y g4t e #2
foper 1 Aa= 21 =re, <ifeh 3l I = feaprer gam a1 3Tl JeT UR 319 & Y|
Al I DI H TR Frel? M9 SIS g1, <fdh Sgwe! ead H 9gd UaT
I T PR (T, Ig MU AN S &1 HYIE 379 & Al BRI Y Al TIEATE IR e B
& 21 T T MM SIYHSt Acad QA1 S 6 St St Felae 81, a8 9T &1
IRR IATSAfEH 9T BT TAT ST AR B BT IR IATSIAfCH Bvs Bl Tofl STV| H padl
g o 31TSt CoTarSl ol BIRE 8 [ ST 31T 9 a7 IR 9187 HRY b SIYFSIY Sif
TIIATST MY, I SISl H T8 §9 X8 o BN fh ST S a9l ST, 1531 Bl
few 1531 B el S QiR s &1 &1 s 1 fiel SITQm| o1t a1 g9l I8t
=Y el < b e A U8 AN IV & dgd S8 Y, M A yo fob v off, sfigaet
I B SITQAT? A1 89 del {5 U 81 S e o £ %9 | A 80, g9 ®ET {6
Tgell 3 A1 b faxT /3l T 8 W8 © b 1 315, 2017 | $9 <% 4 SUHAS] A R
feram STQT| IfeT 319 B o] BR <312 AT AT T-T A D! U B, SHP d1a 39
1T BT AT S| HH W BH 15 Sl BT 1 UTH BT SIod] 8, SAD d1e Y Ig 9P
U AT, ifh Sd 918 fh 3T 5P BIg=d e 7 S9187, FRifdh Madh! Tad
SD! B4 9 99 DI | ... (TALT)....

B3 AT WS 71 (9| .. (aae). ..

it AT 3vaTer: AN, A et § ISR S 31 919 3 WA § (b M9 §HD! A
a1 7 FeTRTm, i I 7 faet 1 99 Fahd 21 59 W 8T U IR fS¥He =1 gabr
2 3R fETHeA B & 918 919 I8 T | URT BI< 311 A1 U1 7 &1 {5 319 ST A1
a1 IR Rt <l U7 I U BT o 3R I [ § 39 W 09 7 811 89 Bl
o5 <19 I UrT 81, A1 <M1 SITE ¥ U7 811 31§99 91 &l TRET SITQ 3fiR 3+ Sav
39 91 B AT BTG, RIfh T8T U Y 91 81 X&T 8, D! 71 fdel g9 @t 97 &Y
Bl 21 3P 915 Ig fOhx I1oAT bl ST 3R X5 399 UR 37971 off 9974, fObx I feeeit
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JTTIT 3R T SR AT 3BT <1 g1 GTU3T| 379 g WY 971 <1RT b 3119 54T e dh
SR HAT? ATY B8 T, up to five years. 3ATT AU et H <RIQ, I9H I8 for@1 & - up
to five years, STafd TE for five years BIFT ATRTI

. I MUTSA I1Eq (IR TSN "For' B SIT 1T 8| (ATETH)

SHRIA. NAVANEETHAKRISHNAN (Tamil Nadu): It should be 'not less than five

years'. ...(Interruptions)...

i} N9 3EAT: Sip 7, S9D!T U 3T fFeraR & SIRTT, it BARY S Aelde
BT o, ITH W) I TR ganm oMl 9fceh 57 TR Al A1ed! & b e a1t & a1 Y
3R DT BIS BT BNl B, STH] BIs A BT 8, A1 S A Bl 39 fqR iforg, g+
T feamd B2 99 Y 7l BT S U7 819 S €, 98 31T TS Bl S| fge shydel,
JMSSITACE! 3R W ST, I T Siuac! € 3R g8 A BXF BT B AeTT-37eT B
g 3y g8 Y 91 ST 5 397 <1 & M & 918 FHE IS B B2 T IST B
SHUACST BT I8 AIRIHR &1 ST b 9 757 # fha=1 Sad M2 37d S} T TR S
T DI I 8, T 5T WRBR Bach & [ &7 I TR T H TR G| T SIgRIet
?ﬁs'%ﬁé_dtﬁfr\f%ﬁ?mﬁﬁﬁwﬁﬁﬁwﬁﬁﬁﬁsupemedeTE-‘TW
AHdT gl 919 T SHYAST 39T ST G911 o711 3R 9 &l & d99 & 91§ 3FR e fohal
ST IR o ST, T RT3 DT A Y2 H T8 IB1 aATedl & fob 91 I8 a4 8
T 81 SeT T fob 9 § o1 fob 19 X151 = 3TelT-31eT¥T SR o TSl 319 S9dh! F8i Jdh
W?WmWﬁWﬁWIWﬁ%@?W?ﬂ%Wsome amount ®T loss BT
RET & 3IR 3777 el fdh ST 781, dfcs ga-1 A goll &1 STd I HeX Bl 3T 370
SIS H o G, T g7 IgHT MIHT BN IR et uiar +ff snuast 17, a1 fi e &l
ARETUT B frer?

RTAT F AT HET b 10 TG Y Teb b <1 AR b AR bl g ge et
MY & 1Y, T 31 31R A1-$3€ BT Ha-F ™ Tod & A1Y-91Y 31 Ble-
BIC Y M U, I=BIH Hel fh 8 39D] 5 ARG BYY W B 8] 89 <1 T8 Bl
T HE-HG FT 19T 9 A1 IR Gedd Y b 10 g ¥9Y T b 3R b
ATIIRAT BT 9 TR I TORE HR <A1 ANV $HB] MY 91 § 81 oY &, A HF F HH
319 JET IR 39 IR ¥ "0 R SIRTY, R <21 3 9g0-4 BIC AR & ST SIYAST B
foRTg #5732 E1 AR Y § 19 © 3R 89 g1 & GHI $0 W BT I18d © (b 8H
e elellar & & @ | S o, R I ff ve A e 8 gaferg #
TS § b SR 199 - A1 Bl 8 b 10 ARG S T & SR b ATAMRAT BT SHTHST
¥ ge e eyl saR 3w 1 8 78, afcs R It ¥ 9% /9 @t ¥ g8 Ao B,
Hifp § S AT F 211 319 B A A T8l W I8 [$FeiaR R < [H 10 A 39 Th
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G Bl A1 DI S AN B MR R 581 71 5 ARG B9 TF Dl BE B AN B 8, I AT
1 3TY IFAT-3T B < QY FTaA I 1531 & AR Yo AE AT BT wY J1 Hb |

31 e TSl BI a1 31Tl B & dldvet aISist & T Bl 1 B2 o= Sil,
JMY ST IF BT F I I 89 oI = I 910 W) ST 2| I8 IS AT 55 3rqar fhal
3R W H AT 31T Hed & [ Aldbdl dreil P o Bl 5T ARDR T B 9 1
BT HHIIH F 918 Alhd dIesl & Sad B g% 5d+1 g TTs 8 fh e Brg=d HHIH
IR Hed BIg=d BHIYM, 7 ST B 7T 1 Y| 3T Albel disiol bl ST FeryaT et
Y&, I8 95 UC TS B AP 1SS b S BT FIT BT IR ATl 1SSl BT $TdhH Bl
B2 RTSA1 1 A9 BT [ S ’1eT 811, 98 319 R &Y, <l 3170 98 faerar 8]
fpan a8 orfl I fFer 721 2, saferg | =g % oma Swa! ff ferr o= d1 396
JffaRes @rer uarell W fBa= GST 81, S 31 &, g &, 919 &, &1d 8, §Y 8, 3fST
& — § 9TE {3 31751 $9 We b HIEgH W <2 Bl IS Ul gof S WreT yaTedii iR GST A1
BT AT 981 8111 I WY 319 ensure BN [ AETTS g1 AT 71 931, Riifp <1 anmfSres wd
o RIS Mt 2, 39 I @t RUE & AR O A1al A2 de7M1 31ma aF 31t oft 7
AR el B Iz © 6 72TE 9¢1 g3 o1 99 a7 § g Ta1 o1, IMfaary urar Sft 519
I8 BT SR < 78 I A1 S84 $g T {6 g1 & sretmar foosft It & < =18 9¢ €1 77
1 &Y B, gl Sil 7 Sfard &, "aReER Hidl, 3ReR HIdl" — IP] iU Bl IRE 4 I8
STaTg JATAT, <ifehT H U8 T ST ATEC &, 2 W S =T & & @rer yareif
GST RN AT &1 T2 3 o1 9T haet Hel T oI o, <fdh 3R 3Mu+ 12
TRRT, 14 URAT I A YA B AR W Y11 R GST o & 1 @rey ua1ef df g
I BT S0 3R S HETTS B SX BIh] 6711 8F AT HETTs Bl g% BT faRie Bed 8,
Sy 39 g% § Pel P 7 ared gyl 89 g1 99T @R 2 §1 I8 Goods and
Service Tax ! A fod w3 S, 9191 AT St 3MSTha (0T ISl Bl gof
advertisement ®X Y8 &1 S7811 8RER ¥ advertisement f&am, Mfear 7 sRgR & S9@7
a1 w1t IR Hifear 71 gt U¥ie o <ffl S UHR GST 1 99 II5T BT 81 141, SMTHT IR
81 1, <fdh service =M IX SfAT A <11 3/ TG H G191 Mg T AR IUEHI Bl
advertisement &3, IHA 31T 1 AT 91T §Y 3R S78I1 I AT DI WIS 319
IHBT Sertice Tax SN 9T BT B FHAT? S BIHT Blell, Ui BIeAT 8, T8l A &, 98
R I [ wedr foran, Mfsar =1 a8i A a1 F1e 3, afeT Jfa a1 S| R Bl
Pl 11 a1 Ffdd ST HY TRT? 3MMYBT Goods and Service Tax E\u’, 39 hdel Goods Tax
Pl 919 T} P NG %, Service Tax &1 9Td Tl 8] BYI? ¥ advertisements & AT A ST
service B &I &, 9 WX Il BT ¢ fhd=T 1911 3R S I8! ®l 98 ¥ fierm, #
=T 6 59 IR # +f 39 garg|

S21 A1 $ A, P TR TR ATs 7 YR 48 AR 9 d1ehl, Rl real estate
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FIRE H W 9gd 91 problems &, T IR AR St Gieidl, # 0+ 41T & TR® d ST
AT H, AT I8 a1 6 i smufial g9 SIATS €, i1 91 89 ®el §, SdT
919 319 < <, 9gd-9gd g-Iaig|

SHRI A. NAVANEETHAKRISHNAN: Mr. Deputy Chairman, Sir, I thank hon.
Amma. ...(Interruptions)... Yes, | reiterate hundred times that I will be a loyal worker of
AIADMK and I will be loyal to Amma. I want to make it very clear that only because of
her, I am able to speak here on this very important Constitution (Amendment) Bill. I was
a first-generation lawyer hailing from a village, practising in the munsif court, and I was
appointed as the Advocate-General of Madras High Court. In the history of 150 years, a
lawyer with my background never became the Advocate-General of the State. I was also
appointed as the first Chairman of the Tamil Nadu Public Service Commission. I have
also been re-nominated as a Member of Parliament. I am also the leader of AIADMK

Party here.

MR. DEPUTY CHAIRMAN: Let us all congratulate him. ... (Interruptions)... I also

congratulate you.

SHRI A. NAVANEETHAKRISHNAN: Hon. Amma has provided social justice to
all the poor people. That is the unique feature in her. I thank her. I would like to humbly
submit that this Constitution (Amendment) Bill is not valid. It is not Constitutional
because it violates the States' fiscal autonomy. There will be a permanent revenue loss to
the State of Tamil Nadu because of this Bill. Hence, we strongly oppose this Constitution
(Amendment) Bill. On 14th June, 2016, our hon. Chief Minister, Amma, has presented
to the hon. Prime Minister of India a memorandum in which she has narrated all the
grievances of the Tamil Nadu Government. On behalf of ATADMK, I have also submitted
a dissent note to the Select Committee. Sir, my dissent note has also been mentioned
by our senior Congress leader, Shri P. Chidambaram, in one of his articles published in
the 'Financial Express'. I have also given amendments to this Bill, which are part of the

records of this august House.

Sir, very well known lawyers and jurists are sitting in this House. Hon. Finance
Minister and the Law Minister know the law better than me, and I know this fact. Anyhow,

as per the mandate given by our Chief Minister, Amma, [ have to make the submissions.

Sir, my humble submission is that democracy and federalism are the basic features
of the Indian Constitution. Now, this Bill violates the basic structure of the Constitution;
particularly, it encroaches upon the right of Tamil Nadu Assembly to pass laws with

regard to levy of taxes. So, it is unconstitutional. I would also like to make it very clear
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that it violates Article 21 of the Constitution. Let me read Article 21 of the Constitution.

It says, "No person shall be deprived of his life or personal liberty except as according
to the procedure established by law." My humble submission to this august House is that
the Constitutional Bill is not a validly enacted law because I am of the view that this
Parliament, this Council of States, has no jurisdiction or the legislative competence to

enact this Constitutional Bill as it violates the federal structure of our Constitution.

Further, Sir, no proper procedure has been contemplated to levy the taxes. I would
like to draw your kind attention to the memorandum submitted by our hon. Chief Minister,
Amma, in which she has clearly mentioned some factors. I may be permitted to read them
out as there must be a broad consensus on important issue like, (a) compensation period
(b) methodology, (c) revenue-neutral rates, (d) floor rates with bands, (e¢) commodities
to be excluded from the GST, (f) the IGST model, and (g) clarity on dual administrative
control. These are all mentioned by our hon. Chief Minister, Amma, in the memorandum
submitted to the hon. Prime Minister. My humble submission is that the entire clauses
definitely will not stand the judicial scrutiny. Sir, Article 21, Article 14 and everything
has been interpreted by the Supreme Court very clearly. Now, with regard to the federal
structure, after the Bommai's case, no State Government can be dissolved by the Central
Government. Arunachal Pradesh and other cases also followed. My humble submission
would be that Article 368 of the Constitution is now abused, it is not properly used. Also,
the composition of the GST Council is not fair. The weightage of votes given to the
Central Government should be reduced to one-fourth of the total votes cast, and, that of
the States should be correspondingly increased to three-fourths. Further, the weightage
of each State's vote should be in proportion to the representation of the States in the
Council of States, that is, this House. Further, the Bill did not take note of the diversity of
India because the GST has different implications for different States based on their sizes
and reliance on their own tax revenues. Further, I have also moved some amendments.
Petroleum and petroleum products must be kept outside GST permanently. Now, as per
the provisions of the Bill, the GST Council will decide on which date it can be brought in.
But our Government is of the view that petroleum and petroleum products must be kept

outside the purview of the GST permanently. Then only we can save our people.

Further, there is a need to enable the States to levy higher taxes on tobacco and
tobacco products on at par with the Centre, as States like Tamil Nadu already levy a higher

rate of tax on tobacco and tobacco products on account of the public health concerns.

Then, it is a well-known fact that Tamil Nadu State is a manufacturing State, and
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because of this GST Bill, the Tami Nadu State will lose permanently a substantial amount
of revenue. Also, it is a well-known fact that the method of levying of tax under the GST
Bill is destination-based, and not origin-based. So, we strongly oppose it. Also, till date,
revenue neutral rate is not fixed by the Government. It is a difficulty because no State
will have a particular revenue neutral rate. Of course, the Congress has claimed 18 per
cent relying upon the Report of the Chief Economic Adviser. But nobody knows the stand
to be taken by other States and other political parties. The rate is very, very important.
Without knowing the tax rate, how can this law be passed? In the absence of tax rate, the
enactment will become a waste paper. This is my humble submission. Also, the Tamil
Nadu Government is going to lose to the extent of ¥ 9,270 crores because of this Bill. It

is not a small amount.

We have moved an amendment to the effect that the compensation must be for
not less than five years. Even after the expiry of five years, if there is a loss, it must be

compensated only by the Central Government.

With regard to one per cent and four per cent tax, I quote from the memorandum
submitted by the hon. Chief Minister Amma to the Prime Minister, "Tamil Nadu suggests
that the origin States may be allowed to retain 4 per cent of the Central GST part of the
inter-State GST that would be leviable on inter-State supply of goods and services, as this
would ensure speedy recompense for a portion of the revenue loss and will reduce the
amount of compensation payable. Further, as this comes out of the CGST component, it

does not affect the destination State's revenue or cause any cascading."

Then, I would like to draw your attention on the administrative side also. The Tamil
Nadu Government wants that it should administer the dealers with a turnover of less than
Rs. 1.5 crores. Now, it has been proposed by the Central Government that all dealers
below a turnover of Rs. 25 lakhs should be exempted from registering under GST. This
would mean that around 60 per cent of the dealers presently registered under the ward
system would be out of GST. We have been insisting that the threshold limit for levy of
Goods and Services Tax should be fixed at ¥ 10 lakhs. So, now, the proposal by the Central
Government is unfair, arbitrary, unconstitutional and illegal. Very earnestly and humbly,
I request our hon. Finance Minister to respond to my amendments and the memorandum
submitted by the hon. Chief Minister, Amma, in his reply so that the AIADMK can to
take a decision on this Bill. Thank you, Sir. For the opportunity given to me, once again,

I thank hon. Amma.

SHRI DEREK O'BRIEN (West Bengal): Sir, I am still often asked: Is your Party
supporting the GST Constitution (Amendment) Bill? I am asked this question and I am
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actually sad that I am asked this question because we should put that question to the
Government and the principal opposition party. We often get confused when they are
supporting and when they are not supporting because what their stand is, depends on where
they sit, whereas there are many here in the middle, who have been the most consistent
on this, like my Party, the Trinamool Congress. In 2009, 2011, 2014 and 2016 manifestos,
we have promised GST. We promised it as an idea and also for implementation. But I
will come to that later. When people get up here, especially when they are such articulate
lawyers, maybe, I feel like a teenager in their presence. But I am going to talk about the

details of the Bill. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: A lawyer can argue both ways. ... (Interruptions)...

SHRI DEREK O'BRIEN: I have great experience of being in the Select Committee
and we discussed the Bill in great detail. But, before we get into the nitty-gritty of the Bill,
there is the politics of the Bill. Sometimes, when it is convenient, the Government or the
principal opposition don't want to discuss the politics of the Bill. If we ask someone what
is GST, he will probably tell you that it is Goods and Services Tax. ...(Interruptions)...
But, GST could also be interpreted as Girgit Samjhauta Tax because of the way these
two people have behaved. That is parliamentary. ...(Interruptions)... The way these two
people have behaved, it has been ten years of ping-pong. Olympics are coming. They
would have won ping-pong medals. ...(Interruptions)... No, no. Let me tell you that it is
only unparliamentary — I checked this — when you call an MP a girgit. I am referring to
a tax and not an MP. Thank you. ... (Interruptions)... Now, let me tell you about this ping-
pong. ...(Interruptions)... Please don't disturb me. Let me tell you about this ping-pong
match between this side and that side. Sir, you please listen to this. Election manifesto
of 2009, page 19, point 6. ...(Interruptions)... 1 will tell you later. ...(Interruptions)... It
says that CST will be abolished and GST will be rationalised between 12 and 14 per cent.
Whose manifesto is it? It is the BJP manifesto. They have not taken it off. It is still on the
site. My senior learned friend, the Leader of the House, it was said, "...we won't be fairly
treated and we cut off our own hands, our Constitutional authority and hand over our
fiscal powers to the Centre." Who said this? It was said by the hon. Leader of the House,
Mr. Jaitley. He had said many things about FDI in retail also when he was the Leader of
the Opposition. But, as I said, what stand they take depends on where they sit. And they
are such great lawyers that you give them any brief and, with all respect, they will twist

it to meet that only.

Sir, I found a very interesting quote from 2011. It said, "The new Constitution
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Amendment draft proposed by the Government of India is retrograde. It is completely
against fiscal federalism." It was said by Mr. Saurabh Patel, Finance Minister of Gujarat,
in 2011. I have forgotten who the Chief Minister of Gujarat was in 2011. But this was
said, Sir. And, the now hon. Prime Minister said in February, 2014, "Without proper IT
and infrastructure, GST is impossible to implement'. Sir, this politics of GST is very, very
important because for two years, two Houses were stalled by two abbreviations by the

BJP — one was GST and the other one was FDI. So, the memory is very, very short.

We are done with the BJP. Now, we get to this side. Mr. Chidambaram used a very
nice one. GST, he said, was 'Good Sense Triumphs'. Nice one, Sir, but our interpretation
or your interpretation, when you came to the Select Committee with your colleagues,
was not 'Good Sense Triumphs'; but was 'Go Slow Tactics'. This is exactly what your
colleagues did in the Select Committee. This is all of us here in the middle, who were not
the Congress or the BJP, that is, the SP, the BSP, the BJD, the DMK, the NCP, the CPI, all
of us saw the 'Go Slow Tactics' but, unfortunately, ... (Interruptions)... Thank you, Sir. The
Select Committee is not on primetime television, these parliamentary debates are. But
this is the situation of the Select Committee and Mr. Chidambaram, today, made the point
that his Party is for the idea of GST. Of course, we are also for the idea but only having
an idea is no good. We are for the implementation of GST. Mr. Chidambaram made a nice
point about the triangle. The triangle has to be decided between the Finance Minister, the
States and the people. Yes, Sir, [ want to tell the Congress Party, we also believe that that
is where you have to find a solution. But the difference between us and the Congress is,
we believe, the bottom of that triangle is the people. All of us are on the same page on this.
Sir, 18 per cent cannot go into that Constitutional Amendment. You spent every minute of
the Select Committee stopping it. The Empowered Committee of State Finance Ministers
numbering 21 or 22 were unanimous that you cannot have the 18 per cent either in the
Constitutional Amendment or in the GST Bill. But the language I was hearing today is,
- hold on - "We will let you play the first innings, when it comes to the second innings,
we will try and block you." I think, if the tone is conciliatory, and the tone ought to be
conciliatory, this Parliament must debate, must deliberate, must legislate. Good! We also

need to implement. We must implement.

Sir, now let us come to the role of this Select Committee. I said, if we shoot 'right’,
we will shoot this side also. Thank heavens that we have the Rajya Sabha because if
there was no Rajya Sabha, there would have been no Select Committee. And, then, you
would not have got the wisdom of the Rajya Sabha. But let me quote to you, what was
said, very recently, that is, in April 2016, "To what extent is the Upper House going

to be used to block economic decision-making? In Australia, UK and Italy, the debate
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is on because ultimately the weight of a directly elected House will always have to be
maintained." It was said by the Leader of the House. Mr. Arun Jaitley, Sir, if you are
being in a conciliatory mood, this is not what the Leader of the House should have said
because, otherwise, we would have used the Lok Sabha and bulldozed legislation. It came
to the Rajya Sabha. There were points made. Everyone had points to make and based on
these points, there was a lot of change to the legislation. Yes, there was the exempted
category on petroleum crude. States had a problem with that and we appreciate that it
was taken care of. So, was tobacco products, so was inter-State transactions, so was the
dispute resolution mechanism and we did not want a separate authority. So, all that is
fine and we appreciate that the Government reached out to the States, worked with the
States, worked with the Finance Ministers there. But on the ground, Sir, I want to flag
one issue on implementation. I would give one example of my own State; I am trying to
flag how difficult is to implement this. On CST, ¥ 6,500 crores is the dues to my State,
compensation remaining to be paid. I must use this opportunity to flag that not only
my State — Odisha has it at about ¥ 3,000 crores — Punjab, Uttar Pradesh, Assam,

Telangana, also have a lot of outstanding on CST.

Sir, on Clause 19, all the States made the point that the word 'shall' will become
'may' and the compensation will be taken care of, the word 'up to' was dropped and that
is for five years. Sir, we appreciate that. The word 'full compensation' was not used in
the legislation. I would request the Finance Minister to please clarify that on the floor
of this House. Sir, I want to refer to one point where you said, 'the Constitution (172nd
Amendment) Bill as reported by the Select Committee of the Rajya Sabha.' Here, Sir, in
clause (10), it is not what was unanimously recommended by the Select Committee. |
will read clause (10), which was the Select Committee's recommendation. It says, "The
GST levied and collected by the Government of India, except the tax apportioned with
the States under clause (1) of article 269A, shall also be distributed between the Union
and the States in the manner provided in clause (2)." Sir, this is not there in the Bill. What

is the problem now?

SHRI ARUN JAITLEY: It says, "except the tax apportioned with the States, under
clause (1) of article 269 A". So, moneys which have been kept by the Centre were not
intended to go by devolution. This was in the Select Committee's recommendation — a
drafting error — which would have deprived the States of certain revenue. So we have

given more revenue to the States by correcting that error.
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SHRI DEREK O'BRIEN: Okay; I will respond to that, Sir.
SHRI ARUN JAITLEY: Please cross check it.

SHRI DEREK O'BRIEN: Sir, I will. We are not posturing because we really believe
that after this Bill is passed today, it will go to the States and it will come back. But, I want
to flag an issue — again I don't speak on behalf on myself and my party, but, across the
Empowered Committee — that the small business cap of below ¥ 1.5 crore will be handled
by the States and once that figure goes above by ¥ 1.5 crores, then, it will be done jointly
between the Centre and the State. Sir, this is very, very crucial because we don't want to
come in November and think that they are going to implement it in April, 2017. I need
this clarification. I am very scared when I hear 1st April, 2017 because that is April Fools'
Day and this ping-pong match cannot continue any longer. We need to implement this on

Ist April, 2017 and that is why I am being specific.

Sir, there are other issues regarding implementation. Sir, there are issues which are
of concern and through you, I want to flag those issues to the Finance Minister. One of
the issues — these are not legislative issues, but regarding implementation — is of GST
registration because people will be registering not once, not twice, but three times in a
State. Sir, GST compliance also cannot be beyond four per cent, five per cent. There is
also an ambiguity — and I don't want to get very technical in this discussion— of supply
and value of taxable supply. I think in the implementation, we need to really seriously
look at this.

I'would be failing in my duty if I did not put on record here the great job done by the
Empowered Committee of Finance Ministers across the States. It was our pleasure and
privilege that my colleague, Dr. Amit Mitra, the hon. Finance Minister of West Bengal, led
the team for 150 days. There was broad consensus across the States and the Empowered

Committee did what they could do.

I was wondering whether the politics of GST will, actually, continue in November
or this, otherwise, from a ping-pong match, will become a cricket match, where you will
win the first innings and then, the second innings in November will stop because of rain
or something else. So, I did a little bit of research. I will assure the BJP first — after the
GST was passed, there were four-five countries where elections were held within one to
two years, like Australia, New Zealand, Russia, Argentina, Indonesia — and this will be

of interest to you.

SHRI SITARAM YECHURY (West Bengal): In Canada also.
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SHRI DEREK O'BRIEN: In all those places, the elections were won. Okay; that
is the good news. Now, there is bad news. There are also some countries wherein GST
was also implemented. The elections were lost — want to perk this side up — in Brazil,
Germany and South Africa. As you see, it is a 50/50 tossup. My appeal to the BJP and the
Congress Party — since we are sitting in the middle - do not let those elections bother you

because they could go either way, but bring in this GST.

Sir, [ want to end with a little story. There was a boy of Class 10 at Xavier School in
Delhi — a little known Delhi school compared to fancy Delhi schools — he was born at the
time the GST concept was first introduced. He was in Class X in 2005. The boy, who was
in Class X, is today winning us fame and great victory in West Indies. His name is Virat
Kohli. There are millions of young Virat Kohlis across the country who are looking at us
today. For their sake and for the sake of India tomorrow, we need to deliberate, we need
to debate, we need to legislate and we need to implement the GST Bill. The faster we do

it, the better it would be. Thank you.

sft TRe Argg ([ER): Syl Sft, #§ <11 e, S orfl wrg=iv fAfex € oiR
B ISt & 74T, FISw=H Sfl, SHI &1 MR Fad B [ SF1 7 9gd fIwR | 39
AT BT THT & 3R AR A QT B 396! Ufshan fha-t dd) I8 & iR fpaq ofe
Y qH 3B WG] T ¥, TET 39! Fd1 Bl 18 T H A § [ e B 37 gaRS
{1 2, 9ife 12 a0l A T8 ATHA ASHT I AT| ST Pls AR A STl 2, Al g8 fGHTT
DI SF T2 W& <1 2, FART eSB! @1 &1 8l ... (FAH).... St &, S dedT
ofT, I8 37157 AP B JBT 37 AT &

HEIEY, § THS &P A WS §, AT 50d IR | § T a1 ST0% &1 18l g o
Sl dAlel dISISl &, ITd] g1 gR1 BTd 81 MY Iod WRBR 3R HRA WRBR & d1d
FTH! T T8F DI B, 9 W b AR AT A1 F A0 59 W TG0 81 g ©, Helde
HHE A By LT HHS T, 99 T8 I 59 W 989 81 gl © § 39 W I8 ofdt
98 1 PRAT ISl 8, b § ga1 81 Bl IIedl § (b 9H Sl dldbd dIsisl g,
ITP HUR LT I DI ST B

3T el IR 81 RET &, Al X1 BTl 2| 3T < & BT fob faeell & S Y
T TR €, 9 Bl g g1era | 21 AT 59 AT A, S Sieed o 81 78T §, S Wla-
BT 3R WRT BN Alhe dieisl & IR § oid fag F20 Sil gieil, 1 9 STx 91U b 39b
qIE 3! Aed ! M H auf | ST Sl fATS! g8 Wed €, 98 a1 o 781 e oft
$HH IE 919 AT ¥ {6 State GST BT, Interstate GST BT AT Central GST BT, AT
T Hl SHH By TRE P B3 A &, TP AT BT AR [T (11 B BT 3MIeh]
B HAT BT
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H 3a1 81 A &A1 918l g b ga STl Co 9l $ WA © AR gal avE
F B 21 H A1 E [P T P #iER Sl UEMER 8, IR 8, WRHR goods and service
taxes # S BRI &, IABI BRI T S I F 37GT F8 O¥8 & <9 ol 2 81 @ R
<3 4 U 81 AR B ISR 11 I8 H STR0” A1 g b 319 R el ol o 3 i arer
BT 3MGHT, THSIATS &b A W, Yol ol SIHT dT8dl 7, I SHP! U Fof I18d I,
RAIP 374 IHBT AH & S HRA TRBR & A1 A T Heb IR [ebel Feball 2
Wﬁmaﬁaﬁﬁ,mlncome Tax Department%(ﬂwﬁﬂ?@%%ﬂﬁﬁ?aﬁ@
2 IR 3TSThet FgdaTe Sft W 39 I fawT & 311 7Y 21 39 39 fI9T H STl AR AT
I8 81 92 AToreR € A1 F81 €, o s9H 76 H o I oldR 3D s avg & fdmT
TEGH Bl 2, HfP 3R IR & forg &3 fSam a9 o € @ I=R 98 ST 2,
Afh Sgaet & o & a1 3 fSam g o9 foawm g, a1 fAfead R ) yemErR
TR Ggd Id BN, H A HEdl § 6 IR § 9gd HH ST R IRt 7 8 TRE &
HaTel I8 ¥ &, XD AeTsT o 7 ff 95 I &, R 3prard o ff @ @ F &R
fRrewR® |Ed 1 W I §1 H 3T B A1 18T g, SATGT T8l el gredl b s Ry
a7l 3% W 59 B8P W ANl 4 9gd WA A fhaT §1 A1 We Sff, $9H I e
N & foQ g9 W Bl T FE) Fed fhar 21§ 4« g % oSt I8 e Q4T Al B,
9 A WA A I8 UIRT B dTell 1 8f, 3 SIgHd, 3R & ANl g9 ATST AT
...(GET). ..

1. & F3FA @RreTS): ATST-A1 T8, /11

3l IRT A1Eq: YRI! 3T <G V& &, A die (3711 3T & oy U8 a7 E,
F3 oMl ... (@agM).... A1 FfEEd @R R R 9T 91 2, Af {5 g9a! 7+ fdd
TATRR AT BT BT, ST RS- WI8d 7 ofd # $8l, S9d § §edld Sfex $ &,
R IABT HRUT IS B b ST A 3R 59 9 § IS B Tl g1 STT MY <% B B,
P IR H H X8 DI G Dl TS, WAl TSl 39 FeT H 37 HeHNI oIl §s &, 98 M
Teafd <o 8 fh 391 9 o Weufa S Wed iR 59 deH H gHeN X8+ a1fevl sHfiy
A 3o o faicht © o gap! A1) et SITans 3179 STe1 Uil 31T S¥H 31T 9§+ &l
BT BN, AT BH T AN T FEANT BRI, <ifeh T ITadid BT RIaTRiar 9 aIfsy,
I, ST B IRY| TH AN 9T8d = b a1 WY Tt 3fR 3= foray Y are s
T P 3SR fHY &, WS & THRY, RIS 3R TH THH TRE & 19, I A9S gL &

HEIGY, 3117 HE © b SHA ATYD! ST 1| HEg "It g1 781 Ty, § T8
ST, SAfehe ATY ST JATST YT ST, S6H ART Rl 9ama1 6 &a 3 g 8,
fh AT ¥ gall, e |18d 1 w1 {631, g@oil |red o 1 {6, wsi-wat a1,
BEI-PEl JCH], I8 ART MU [IRAR A I, AP ST < &AM SIYAST TR
T ot aTel gU B, 99 R IXI ORE ¥ IH1E o BT B BT A1y (Hiead R i) o9
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Y8 AT BT, 1 AR ST U oRE ¥ Hhevd W &, SO R § AR 7 2l 2 fa S
EHART Hhexd HRCICYTA 8, Sl 41 & AMRBR T, ITdT 991 872 I8 A g P
SIUEET e < d1e 1 R g 81 H X8 SQt 3fR S 811 H I8 STe, offde
I ST SNYE} B U BHST 99T ©, a8 T hexd I dax § B1H B H J8-Id arfll
S IR A1 $ HUR H AR SATGT T&1 a1 arsdl, Rith g1 He1 aradl g (5 3
o A OWR 9 396 Tl W, qadid IR YHIRT STel o, dfd Sl J8f 989 g8 ©
IHBT STATd S BT MM B H¥1 AR TR W fhar 3R oo, fha-l g8 &l
U, FE2TTS H fha= Y Uil S ofih el TSIt & §-1hT Agd Bl RIT 81T, 3id | g
AT YT FHTIT W07 A1, AT 59 IR) Al R AT STHHRT <31 39 NelTdl WTAHR
A faet & IR F Y 3177 qATG o 319 7t e gTehR gd! I8 | g8 T B Y AT
P GTEN Aol BT 1 o SY, Hife g9 W) IRTD &, 89 Yl TP A1 ASART BIP TAT
e &, 31T 8 B BT BTH Hd T H fa=cht e b g9 |7+ et &1 1
BT e BRI AT Igd-9gd g=Iara|

SHRI SITARAM YECHURY: Sir, I think, this is a very important amendment to the
Constitution that we are considering, and it requires a certain degree of serious attention,
serious consideration. I would like to make five major points. The first point concerns
the Federal Structure of our Constitution. I remember that it was very wonderful and
very nice to hear my old friend, colleague, somebody with whom I had interacted for
more than two decades, and somebody with whom I had many a contentious argument,
and particularly, on this issue as well, and it was wonderful to hear him once again. So,
welcome back, and thank you very much for what you have said. But I would have also
like to add as a compliment, and not to be considered as an offence, that he sounds much
better from the other side of the House instead of this side of the House. So, thank you
very much for that.

MR. DEPUTY CHAIRMAN: Better or realistic.

SHRI SITARAM YECHURY: Better, therefore, realistic. Sir, this is an issue on
which we have a very serious point. Article 1 of the Constitution of India says: "India,
that is, Bharat, is a Union of States." Without the States, there is no India, and the
Federal Structure of our Constitution springs from that concept. And therefore, the entire
structure, the Federal Structure and the rights of the States is something that is absolutely
fundamental to the Indian Constitution. It is that Constitution because of which all of us
are here and are discussing, and therefore, this issue of a General Goods Tax-Services

were not included at that point of time when the Constitution was being debated— what is
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being talked about was taxes on goods. This is not a new concept that has come up now.
It has been going on in our country at least since the Constituent Assembly debates. The
question was whether the States should have the right to have a sales tax. Let me quote Dr.
Ambedkar on this issue. In the Constituent Assembly debates, what does he say? I quote,
"It seems to me that if we permit the sales tax to be levied by the Provinces, then the
Provinces must be free to adjust the rate of the sales tax to the changing situation of the
Province, and therefore, a ceiling from the Centre would be great handicap in the working
of the sales tax." He continues. I quote: "There are a large number of resources on which
the Provinces depend, have been concentrated in the Central List. It is desirable, at least,
to leave one important source of revenue with the Provinces. Therefore, I think that the
proposal to leave the sales tax in the hands of the Provinces, from that point of view, is
a very justifiable thing." This issue has been under debate since then. We introduced the
VAT in our wisdom. Much of that has been encroached upon. Now, the GST bringing
the services also into its ambit along with the goods, will virtually take away this right.
Now, the State Governments, which were called the Provinces then, not having any right
to raise resources from whatever they would consider, as they are elected; they consider
as important for the welfare of the people in those States, that will now be prohibited.
How are you going to address this issue? I myself told this to the Finance Minister and
he said that at the time when the GST Bill comes, this should be addressed, leaving some
flexibility to the States. I will tell you why Today, you have the Kerala Government from
where you come, Sir. The State has imposed a tax called the health tax. It is on your fast
food and all these sorts of food items that increase obesity. It is a very noble thought.
It has been welcomed internationally. But such rights will not exist after we enact this
amendment and the Bill subsequently. Take the case of the State where I come from. A
tax has been imposed, a surcharge on cigarettes has been imposed to raise revenue to pay
for the victims of the Sharda Scam. People are being asked to pay for the victims of the
Sharda Scam! Whatever be that issue, that is a separate issue. Such rights do not exist in
case of national calamities. Are we to reduce the elected State Governments wherefrom
the people of these States come to the Centre with a begging bowl saying that declare so
and so issue as a national disaster and give us certain amount of money? What will be the
legitimate rights of the States? And, we are the Council of States in this august House,
how do we protect that right? That is an important point that needs to be considered and,
therefore, I would request the Finance Minister, when he replies today and more than that
when the GST Bill actually comes up, to ensure that there is a flexibility of this nature,
whereby, the States do not end up, actually, coming with a begging bowl to the Centre and
the concept of federalism of the States and the Centre is destroyed from our Constitution.
That is something we cannot accept. So, I demand that an assurance comes on this count

and also a provision comes when we actually discuss the GST Bill.
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SHRI JAIRAM RAMESH (Karnataka): If it comes!

SHRI SITARAM YECHURY: If and when it comes. The second major point that I
want to take is the point which I was so happy as I said earlier, you already heard it from
my good friend, Mr. P. Chidambaram. The entire concept of the Goods and Services Tax
(GST) is, actually, an indirect tax and an indirect tax is a regressive tax and a regressive
tax has been explained. All of us know what a regressive tax is and how it burdens the poor
much more and it should not burden those people for whose welfare we are all supposed
to work for. Now, you consider this situation. In India today, the direct tax component
revenue in our country, today, for our country's resources is 37.7 per cent; 62.3 per cent
already comes from your indirect taxes. That is, the people are burdened by that amount.
In the last Budget, which the hon. Finance Minister presented, he said, "Indirect taxes
have been hiked to the tune of around twenty thousand crores of rupees while the direct
taxes have been reduced by over a thousand crores.' What are you doing — enriching the
rich, impoverishing the poor? Now, in this sort of an atmosphere, compare our 37.7 per
cent of direct tax collections with the other emerging economies in South Asia. Look
at Indonesia; they have a direct tax revenue component of 55.8 per cent. Look at South
Africa — part of your BRICS — they have a direct tax revenue component of 57.5 per cent.
We have it at 37.7 per cent, and on top of that is the GST. If you do not have a cap on its
limit, a limit on the GST, it will be an increasingly regressive tax that will impose greater
and greater burdens on the people. Now, you have worked out, I don't want to name
him but those of us who have read the Chief Economic Advisor's Report would think
that they are very, very reasonable economic arguments. Those are economical sound
arguments that have been put in there. The Revenue Neutral Rate, RNR as it is called,
was estimated and that has already been explained, in the House, to be 15 per cent or 15.5
per cent, whatever that exact figure is. But, remember, Sir, there was an RNR calculated
in 2014, which we then very strongly opposed and that RNR that was calculated then
was 27 per cent, 12.77 per cent as the Central taxes and 13.91 per cent as the State taxes.
Now, if you have this sort of an RNR and on top of that you have the bands, you may
have bands less than that, but then a tax rate of around 24 per cent or 25 per cent, that
will just cripple a vast majority of our people. I have said this before; what is the reality
today. In the last one year, the number of US § billionaires in our country, it is reported
to have increased from 100 to 150. Wonderful, may that tribe increase. So, as your own
saying goes, that is, 'Shining India'. What does the 2011 Census Economic Data Report
show, "In 90 per cent of Indian families, the bread-earner of the family earns less than
% 10,000 rupees a month". These are the two Indias you already have. On top of that, if you

get a regressive tax regime, you are only widening the hiatus between the two Indias and
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that is not the spirit which our Constitution enjoins us to come to this House to legislate.
Therefore, I think, it is absolutely necessary that instead of a Revenue Neutral Rate; you
start considering, what I would call, a 'Fair Revenue Rate'. I am seriously suggesting to
the hon. Finance Minister that this be considered as a 'Fair Revenue Rate'; and to work on
it. By the time you bring the GST Bill, you can actually work on a 'Fair Revenue Rate' for
the States concerned, and, then, you have a cap on it. So, that assurance must also come
when the GST Bill is brought before us; how it will be brought, I will come to later. So,

when it is brought before the House that should be taken into account.

The third major point that I have, Sir, is concerning the concrete amendments. There
are certain problems in the concrete amendments which the hon. Finance Minister has
moved. In the third amendment, for instance, of Clause 9, he suggests three categories. He
has given (1A), (1B) and (1C). Sir, (1A) says, "The amount apportioned to a State under
Clause (1) shall not form part of the Consolidated Fund of India." Yes, because it has to
be shared. So, once it goes in there, then, you and I will have to sit again to apportion it. It
is correct. The second amendment is also by the same logic. Okay. The third amendment,
namely, (1C) says, "Where an amount collected as tax levied by a State under Article
246A has been used for payment of the tax levied under Clause (1), such amount shall not
form part of the Consolidated Fund of the State." Now, why should that be there? A tax
collected by the State for the State GST naturally has to go to the Consolidated Fund of
the State. There is actually a conceptual problem. Where do revenues collected go? What
is the mechanism whereby the distribution is done immediately so that the revenue can be
collected and somebody sits on it? That is an important aspect that needs to be clarified.
So, that is what I would want the hon. Finance Minister to reconsider (1C) of Amendment

No.3 that he has moved.

SHRI SUKHENDU SEKHAR ROY (West Bengal): The word 'not' should be
deleted.

SHRI SITARAM YECHURY: Yes. Secondly, that is an important point. You collect
revenue. What is the mechanism and what is the timeframe within which it is shared
between the States and the Centre? If you don't have that clarity, then, how can you
collect revenue which does not go into the Consolidated Fund? That is not permissible
under our Constitution. That cannot remain in vacuum, hanging somewhere, that amount.

Therefore, this is a serious lacuna, according to me, that needs to be addressed.

Then, there is another Amendment No. 4 that has been moved by the hon. Finance
Minister. Sir, I have with me, letters from the Chairman of the Empowered Committee

of State Finance Ministers, a body that this Bill has discussed over the last two decades,
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[Shri Sitaram Yechury]
a position that was occupied by the Left Front Government's Finance Minister, now

occupied by the current Finance Minister of West Bengal, and a letter also from the
Finance Minister of Kerala. I know letters by the State Finance Ministers should not

normally be read out here. So I am not reading out these letters.
SHRI SUKHENDU SEKHAR ROY: And you cannot authenticate also.
SHRI SITARAM YECHURY: Why? I can. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He can say that.

SHRI SITARAM YECHURY: I can say so, Mr. Vice-Chairman. But you are saying

it from there, not from the Chair. So, there is no problem.

Now, both the West Bengal Finance Minister and the Kerala Finance Minister; and
I think there is a point in which they argue that there has been an issue on the question
of the tax levied and collected by the Union under Clause 2, etc., etc. This is the newly
proposed Amendment (1B) under the same Amendment No. 4 of the Finance Minister to
Clause 10, whereby, this amendment, I am informed, has not been discussed in the last
Empowered Committee meeting of the State Finance Ministers, and it goes against the
decision of the Empowered Committee of 2014 where it was decided that the residual
amount in the IGST shall be shared with the States as per the Finance Commission's
formula. Therefore, both the States, the Chairman of the Empowered Committee have
suggested that this be deleted, and let Clause 10 remain what it was as the Lok Sabha
passed it. That needs serious consideration, and I would like the hon. Finance Minister to
respond to that when he sums up this discussion. The fourth major point is on the dispute
resolution mechanism. Right now, it appears that it is left to the GST Council; they will
work out a mechanism. I think, a greater thought must be given to that. That mechanism
must be spelt out more concretely and in a tangible form at the time when the GST Bill is

brought for consideration. I am requesting the Finance Minister to do so.

Finally, Sir, I will end with only one point. This is a very, very serious piece of
legislation. We are making a very major radical departure from the revenues collected
by the States and the Central Governments for their functioning. We are making a very
major departure from the objectives for which these revenues are collected and how they
will be spent. This is of such a major importance that not only the GST Bill should come
back for consideration but also all connected with the GST Bill-there is IGST, SGST,
and CGST-must be brought here also for our deliberations. Therefore, they should not

be brought as Money Bills. I myself made an appeal to the Finance Minister. You are
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aware that [ told you earlier of my interpretation of Article 110 of the Constitution of
India. It is a non-legal, non-lawyer, common sense interpretation. Article 110(1) says
what are the items that constitute a Money Bill; Article 110(2) says what are the items
that don't constitute a Money Bill; Article 110(3) states that in the case of a dispute,
the decision of the Speaker of Lok Sabha will be final. Common sense interpretation is
that the matters under adjudication of the hon. Speaker of Lok Sabha are matters that
are not mentioned either in Article 110(1) or Article 110(2). Only then Article 110(3)
should come into operation. But, now what is happening? Article 110(3) is coming into
operation for matters listed in Article 110 (1) & (2). I think, that is wrong. But, anyway,
one of our colleagues has taken it to the Supreme Court. Let us wait for the verdict. In that
spirit, I had even said this once before. In our, let us say, indiscretion or 'hang over' from
the colonial rule, we have inherited many practices from the Westminster. We are trying
to correct some of them now. We have corrected at least one. We thankfully no longer
present the Budget at 5.00 p.m. We present it at 11 o'clock. Since in London they would

be waking up at 5 p.m., that practice was there.

Sir, one of the things that remain, which we have inherited, is the colour code. The
Westminster has a three-colour code. It has green, red and the royal blue for the Queen,
Her Majesty. Mercifully, we have eliminated that royal blue, by declaring ourselves a
Republic, very correctly and I am very happy for that. But, we continue with the green
and the red colour code. Lok Sabha is green and Rajya Sabha is red. In its indiscretion,
if Lok Sabha passes any legislation, which, in our wisdom and consideration, we think
is not in the interest of the people, we will show the red and stop it in the interest of the

people in the country. That right can't be denied.

Sir, in the Constitution, the supremacy of sovereignty is with the people. We
begin the Constitution by saying, "We, the people, give to ourselves and enact this
Constitution..." The interest of the people is supreme. In the GST Bill, when we give the
final consideration, are we going to improve the interest of the people or are we allowing
it to deteriorate? Sir, earlier when it was quoted about experiences of other countries
wherein the GST Bill was brought, one country has been left out by our colleagues
and that is Canada. Remember, Sir, Mr. Mulroney of the Progressive Conservatives in
1991, who had a two-third majority, brought the GST Bill. There was a big uproar in the
country. They had to invoke the colonial provision as saying, "The order of the Majesty,
the Queen of England' and then it was passes. In 1993, two years later, the elections took
place in Canada. From a two-third majority, it came down to two representatives. So, that
example is also there. ...(Time-bell rings)... So, finally the interest of the people should be
the prerogative, priority, and, I hope on that basis we may take up the other Bills that will

come up. Thank you very much.
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SHRI A. U. SINGH DEO (Odisha): Sir, 140 countries across the world have
implemented the GST and the functioning of consolidated markets. We stand as a
testament, Sir, to the advantages of the system. India has got 30 markets and they are
divided today, as various taxes are imposed on them. To bring the markets closer for a

smoother functioning and to boost up our economy, this Bill is necessary.
[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair].

Sir, United Nations = 39+t RUIC # I8 &1 8 f& India has the highest youth
population in the world. This population of the youth flows into the market looking for
jobs and business. The Indian business environment on the other hand is one written
with red tape and a large number of indirect taxes is not compatible or equipped to keep
the increasing demand for jobs, $1eT¢ we support the Bill brought in by the hon.
Finance Minister, but we have certain issues Sir, we need to put forward our case. Sir,
there is a green tax which doesn't seem to find favour with a lot of people here. Sir,
Odisha is a mineral rich State. In every mineral rich State, I8 U= HIS=I § &9 &I &,
environment impact BIaT AE\\’, TP ﬁ'I'Q Y environment W Bl SRR &1 89 I8 ©
% mineral-rich States H, ST&T AT BIAT B, S9H! W9 TR S B1 FolToid &1 STl
We propose the addition of a non-rebatable cess as determined by the GST Council to
be levied by the States, subject to suitable guidelines of the Council. ¥R, & 3R o,
Sl GST # &, 98 tobacco and tobacco products X B U8 TR Hael Al TI-HS ST
2189 9184 € fb WT T &I W Ig SR o &Y STHId 81 We heard that tobacco

and tobacco products should be included in Entry 54 of the State List so as to enable the

States to levy tax in addition to GST, as is being done by the Centre in Entry 84 of the
Union List. Tobacco products &1 7 @I discourage Hd 21 3R 39 TR <& o, STdh
M 96 d1 ANl BT WRIG 3 Jfedhd 81 3R 98 BiaeHs 9l 8l I Ta-Hed Bl
$IPT BIIST fe T a1f@vl ¥R, Integrated Goods and Service Tax 31T, UTferamie S
T I, wﬁﬁwwﬁ,ﬁﬁﬁaﬁmwﬁw@ There is a narrow scope of
redressal for the States in cases where there is an evasion of payment of these taxes to
the States. ¥ Td-HC Pl IJATRST BT ﬂT%K’, SREAl empower hYAT fITf%K’ to
administer IGST through provisions such as audits, assessment and demands for
recovery. S1d MY, SHH A ART S, <fh D! Al AR Toxd gl gl GST
Council. Sir, why should the Central Government have a veto power? MU UH
BISRIT TR 3R 3R Ao el Ma=e 7 @18, Al 511 WY IThT e 2, Sl 1 I77a] 414 8,
SAdT § ATHH B Fhd &l Weightage of voting and the process in itself is giving the
Centre despite the unanimous approval of the States. T TA-HE U diol I 978 3R
Aod Ta-HE T 918, A IHB! 98 diel BR Q| H el § b I8 e T8l §l This

makes a lopsided balance in the process of States. States should be given 3/4th of the
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weightage while the Centre be given 1/3rd and the decision should be taken by 3/4th
majority, by which if the States want, they can pass any resolution without giving a veto
power to the Centre ...(Interruptions)... That is a matter to be considered, Sir. H eI
g f& 9P STHd Bl Sl AIEd, SHB! FIREIS B @ Tl <! 919 fb R
FIRfthder # 91 311 STh 81 National Institute of Public Finance and Policy, under the
Ministry of Finance, has collected a State-wise tax rate determined on a State's average
which is based on a number of assumptions, Y assumptions Pl 99 BT T8l foar
HEISEISEEGRERS ENEd] EEIKIRE] E_:‘zL 2l In the case of Odisha, a number of

commodities such as paddy, pulses, maida are taxable, as opposed to some other States.

The projects' number fails to take this into account while calculating the average. This
is one of the many examples of assumptions that have been made while coming to the
number-designated for taxation to Odisha. TR HET BT AdAd T &, If these assumptions
are abandoned and if more accurate data is not collected, then Odisha will suffer;

Odisha will badly lose on its revenue collection.

S IR B QW DI TR 2 3R S §H AU APl 3 ATl §9 d1d Bl AR AT
1 e b & 3R H ) S WA § [ $HH U cap P! SR 2| TN B A& 1 39
g1 DI TgT ISRIT Bl 37T MY IRBR § 8, SAfT MY 50 TR TR BRARNI| TRBN
I & 3R BT TXHR H 37T MR SHHT advantage oTHY CoT T80 HUR 9T <, ST 3
SR & fY SYep 7 81, I UR AT TR BRAT A1MRY| I§ ol 984 gl g9 ST a1y
ofT| ST foh <X 189 J BEl fo ping-pong, NP A8d 7 wEl b sﬂﬁ political one-
upmanship @1 IS Y& TS| ...(AHY B ). 319 399 iR ferq a1 81 =1g], wiife a8
faret U 819 ST &1 &1 I8 Al b T resT 81911 $© T H 3701 Ul & g e b
foTQ Ble1 =med €, Fifd d 9 B dleiil| 31T STd! I S1-AH e &1 w7y |

SHRISATISH CHANDRA MISRA (Uttar Pradesh): Thank you, Vice-Chairman, Sir.
My party leader, Sushri Mayawatiji, has again and again, even yesterday also, answered
this query raised to her by the media whether the party is going to support the GST or not.
And, she has always replied in affirmative. I would like to thank her for having given me
an opportunity to me first to be in the Select Committee and, now, today, to speak on this
issue. At the same time, she had also said that we would be seeking certain clarifications

on certain issues. And, I am sure, those clarifications would definitely be coming up.

The GST Bill has always been welcomed by us. We are welcoming it today also.
But, at the same time, we will have to keep in mind our federal structure also and will
have to ensure that this Constitutional Amendment is not going to affect it in any
manner. If it is, we will have to see how to overcome it. This is a Constitutional

Amendment. After this, there will be a Bill. This Constitutional Amendment is
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amending the Constitution to give a power to the Parliament as well as the State
Legislatures to frame laws with respect to GST. This, in itself, is not a law that is taking
care of everything. We have to keep in mind that different States have different issues of
certain natures. If, for example, if we take Uttar Pradesh, 9g7 d-TRY H S 89R BRI
g, 4 M B ol Sl BAR GIdd b BRIR &, d G el H &1 TS | e &1 vm
BIT 5, 981 9P BRIR ¢l 39 a8 $I 9gd Ul activities T, ST TT-TeT Fed ¥ AR
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Constitutional Amendment & dT 3(141' ST et fopam T ?-', m B8 T © fh Goods

and Services Tax Council 17| The Goods and Services Tax Council has been given

wide powers. It will also decide the capping. It will not only decide the maximum tax,
but also decide the minimum. Therefore, the powers of the State in respect of various
items - on which the State used to make laws on its own and changing that according to
the requirements of the State and its people - have been taken away. Now, these powers
have been conferred upon the Goods and Services Tax Council. Now, it has been
submitted that the Goods and Services Tax Council has the representatives of the States
too. Therefore, they have an opportunity to have their say. But there can be a matter
where only one State has some issues, and other States do not have any issue. What will
happen in such a situation? There will be only one vote. There will be only one State
which would be raising objection and asking to look into the capping. But, the other
States may not be agreeing with that State. Will this be taken care of? If this is not
going to be taken care of, it will create problems in various manners. That is why I am
saying that the federal structure would be affected. And the poor people of that
particular State would be affected. How will such a situation be dealt with? The Goods
and Services Tax Council says that with 75 per cent and above votes a matter will be
passed. It will not be easy for a particular State to garner 75 per cent votes, if it is a
matter concerning only that particular State. Therefore, this issue has to be looked into
from that angle also. Besides that, it says that one-third votes would be of the Centre
and two-thirds would be of the States. Is this not giving a complete veto power when it
has to be negated by the Centre in any manner? Again, the question of federal structure
arises, because one-third power is with the Central Government. Sir, I had raised this
issue in the Select Committee also. Sir, 33.3 per cent power is with the Centre and the
remaining 66.6 per cent is with the State Government and 75 per cent is the requirement
for passing a thing in the Council. If 33.3 per cent say 'no' to a particular thing, then, it

will be completely no'. Therefore, it will be a complete veto to all the States together.
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Therefore, I would, definitely, like this aspect to be looked into and clarified, so that our

doubts get cleared on this aspect.

The second aspect which was raised, and which has already been submitted today,
is that with regard to the GST, its constitution, the capping, etc. etc., all powers have
been given to the Council. The Council will come through the Act. The Upper House
should have the power not only to debate but also to vote on it. Please look into the
Act itself, which is the Amending Act to the Constitution. In clause 2, while amending
Section 246 A, it says, " Notwithstanding anything contained in articles 246 and 254,
Parliament, and, subject to clause (2), the Legislature of every State, have power to make
laws....." So, it is not only the Parliament which will make laws, the States will also make
laws with respect to the GST. Therefore, if Parliament makes a law, that law will decide
all the aspects which have been mentioned in the GST Council. This should be brought
before the House for a debate and voting. Therefore, it should not be a Money Bill; it
should be a Finance Bill. ...(Time-bell rings)... Sir, if you say, I will sit down. But if you

allow me a few minutes more, [ would like to speak.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude in

two minutes.

SHRI SATISH CHANDRA MISRA: Sir, I am concluding. Now, under Article
279A (3), the amendment which is being brought is that this Council will select amongst
themselves a Vice-Chairman. My suggestion is that for Vice-Chairman's selection, there
should be a procedure. The Vice-Chairman should be of a party which is not in power at
the Centre, so that parties of respective States which do not have a say at the Centre will
have their say. Then, they will be able to raise their voice. ... (Interruptions)... Sir, there are
only two points I would like to make now. One is with respect to the special provisions
for some States. In the Amendment, certain States have been named. In the Constitutional
Amendment, they have mentioned that this Council, with respect to these States, will
have special provisions, which will be, otherwise, generally applicable. My Party feels
that fixing this limit on to these particular States would not be advisable and would not
be proper, because there are also other States which have been left out like Jharkhand,
Chhattisgarh and also Bundelkhand in Uttar Pradesh, which are much more backward with
respect to various matters. They need more concessions. Therefore, if you are mentioning

only specific States, then, they will never get a chance of being considered.

Now, the last point I would like to make is this. As various law experts are here and
the hon. Finance Minister himself is a Constitutional Expert, I would just like to bring to

their notice a provision which has been brought here. I would like to know whether it is
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a Constitutional provision or it would be an unconstitutional provision and that is about
giving powers to the President to amend or modify this. Sir, I would just like to read
those two lines. Section 21 of this Act says, " If any difficulty arises in giving effect to the
provisions of the Constitution as amended by this Act (including any difficulty in relation
to the transition from the provisions of the Constitution as they stood immediately before
the date of assent of the President to this Act to the provisions of the Constitution as
amended by this Act), the President may, by order, make such provisions, including any
adaptation or modification of any provision of the Constitution as amended by this Act. "
Now, Article 368 gives the power under which the Constitution Amendment today is also
being discussed and is being brought. It is for giving the power asto how the Constitution
can be amended and who can amend it. The procedure has been laid down in Article
368. It can be done only by the Parliament, and other detailed procedure has also been
given. Then, it will go to the States and then the amendment takes place. Now can this
amendment which is being brought today in the Constitution have a provision that the
President, by an order, can modify and amend the Constitution? I would like to know
from the hon. Minister whether this provision is constitutional or this would be totally

unconstitutional and against Article 368.

With this, I conclude my submissions. I am once again saying that we are supporting
this Bill.
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SHRI C.M. RAMESH (Telangana): Thank you, Mr. Vice-Chairman, Sir, for giving
me this opportunity to speak on the historic Constitution Amendment Bill which plays a

crucial role in not only shaping the economy but also GDP and tax structure.

I compliment the hon. Prime Minister of India and the hon. Finance Minister for
the sincere efforts in bringing the consensus among all the political parties to make the
GST a reality.

Sir, I am not going into the technicalities because the other eminent leaders and
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advocates who have spoken on the Bill have already spoken about it. After bifurcation
of my State, being a new State, we wanted to bring in investment. We conducted road
shows in different parts of the world. I went to the World Economic Forum, China, U.K.,
Russia and also some other countries. Wherever we went, people were asking, "When
people have given you a good mandate and there is a stable Government, why is the GST
not going through?" I did not answer. But some other people said that 'though people
have given a good mandate, still the Congress is thinking of slowing down the economy.
They don't want to get this GST Bill passed." Everywhere people are thinking like this
outside. Today, not only in India but the entire world manufacturing industry investors
are watching this Bill as to what is going to happen. See, even my State may temporarily
be benefited from this GST Bill. Our State is progressing under the leadership of Shri
Chandrababu Naidu. We have become number two in 'Ease of Doing Business.' We want
to become number one. My State has 970 kilometres of coastal line. We have been given
some tax incentives. It is also there in the Bifurcation Act. So, some incentives may come.
We want to become number one manufacturing State in India. In future, we are going to
lose. But, even then, for the sake of this country — since the GDP has to increase to enable

the economy become good — we are supporting this Bill.

Sir, I carefully listened to the speech of the ex-Finance Minister, Mr. Chidambaram.
He is asking for a cap. My State is a coastal State. Sometimes, we have cyclones and
sometimes, we have drought. Suppose we want to compensate. How have we to do? If we
want to increase half per cent or one per cent, how can we do? For that, again, we need
to come to Parliament for amendment. We have seen this Bill. It has taken 13 years. It
is not at all possible. The Bill says, 'There is a Council.' The GST Council is there. The
GST Council will sit and they will finally decide where it is necessary and where it is not
necessary. Then, immediately, it will come into force. Otherwise, the States would suffer.

This is an important point for consideration.

Sir, talking about the Bill, many assurances and promises have been made. In our
State, we have been the sufferers. The Bill has been passed but till now, nothing has
happened. Again, assurances have been made. Our Parliament is a temple of democracy.
All the promises that are made here must be fulfilled. There are our CST dues too. Our
State was bifurcated into Telangana and Andhra. After the passage of the Bill, whatever is

being given to Andhra Pradesh must be immediately passed on to our State.

Sir, there are some other issues too. I would meet the hon. Finance Minister and
talk to him, in detail, about issues concerning our State. There is one more thing that

I forgot to mention. Mr. Chidambaram said, we must debate it both in Lok Sabha and
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Rajya Sabha. Now, what happened in the Lok Sabha on the last day of the Session? Doors
were closed, TVs switched off and the Bill bifurcating Andhra Pradesh was passed. He
was instrumental in getting that Bill passed. Today, when he has got the opportunity, he
says that we must debate and discuss. In our case, he acted differently. But he is a good
advocate. Today he is saying something else. This is something that I wanted to bring to

the notice of the House.
Sir, we are in support of this Bill. Thank you.

SHRI PRAFUL PATEL (Maharashtra): Mr. Vice-Chairman, Sir, it is not every day
that we discuss and debate Constitution (Amendment) Bills in this House. Therefore, I
think it is very important that this Bill, as is being discussed here, gets its due consideration.
This has been going on for many years and, practically, all the States, all political parties,
in some form or the other, have been associated with the stage at which this Bill has come
to be. Unfortunately, in the last few years, at least ever since the change in Government
took place, it has appeared to be, more or less, a bilateral issue between the Congress
and the BJP and it has virtually been taken for granted that the other Parties are for the
passage of the Bill. At least in our case, the NCP, we have been progressive. We are not
going to come in the way of any progressive legislation, but nonetheless, the discussion
was mainly focussed between the two sides. Notwithstanding that, I am happy that it has
come to a stage where we are now discussing it in Parliament. I am sure, going by the tone

and tenor of most of the political parties, this is going to be a reality very soon.

Sir, the issues are many. The manufacturing State, especially the State which I come
from, Maharashtra, has been one of the few States which have always had a contrary
line, and rightly so, because States like Maharashtra, Gujarat, Karnataka and Tamil Nadu,
where they have been getting more revenue than the other States, had this apprehension
whether their revenues would be protected. That has, fortunately, been addressed. On
the other hand, it would be very fair to say that the States which were earning lesser
revenues are going to be compensated. In fact, they are going to be better off than they are
today. In a federal structure and in a country as large as India, where most of us express
our concerns over backwardness, poverty and other issues, I think it is also fair that we
address the issues of the poorer States, the States which need to have more revenues, and
for the betterment of the people. I think it is in that spirit that even States like Maharashtra
and other progressive States have fallen in line and agreed to come forward and support
this Bill.
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Sir, the most important part was, of course, the one per cent cap, which was a
contentious issue. Our Party's Finance Minister represented Maharashtra in the GST
negotiations when the State Empowered Committee was to be constituted. We remember
that Maharashtra had its big concerns. Other States like even Gujarat - the Prime Minister
was then Chief Minister of the State — and some others too did mention it. But, rising
above that, in the larger interest, a progressive legislation was necessary. For far too
long, we have had many different tax structures in our country, starting from the octroi to
municipality taxes to local taxes and then going on to the State taxes. We all remember that
we used to have 'C-Forms' for inter-State transactions. We do remember that there were
many avenues of pilferages that led to the loss of revenue to the Exchequer. Therefore, the
kind of structure under which businesses were conducted in India was certainly needing
a major reform and the GST is a step in that direction, rightly so, and, I think, it needs to
be taken to its logical conclusion. However, the compliance of this Act also is going to
be very challenging. The transition from the current model to a GST model is going to
be certainly challenging, both at the Central level and the State level. Many people have
voiced their concerns about the pressures, especially the inflationary pressure, because
in India services constitute 57 per cent of our GDP. I think the first impact of the GST,
especially of the higher rate, is going to be felt on services, and that is the large portion
which is being consumed by most people of the country. Hence, service sector is going
to be under pressure. The first advantage will accrue to the manufacturing sector, but
on the service sector, it is going to be certainly a very big pressure. I think it will be a
tight-rope walk for you as the Finance Minister to be able to steer the economy keeping
the inflationary pressures away. I think you need to keep that in mind. And the Revenue
Neutral Rate, which Mr. Chidambaram also mentioned, is something which needs to be
looked at, especially in the context of the service sector because the Revenue Neutral Rate
is going to affect the economy in a big way. I share the concerns of most of the colleagues
who have spoken here that the principle of equity will be disturbed if we do not keep the
RNR in mind and work adequately to resolve those issues which have been highlighted
here. Sir, [ will give you an example. Sharad Yadavji mentioned about local bodies. Sir, in
Mabharashtra, we have a local body called Mumbai Municipal Corporation. The revenue
of the Mumbai Municipal Corporation by way of octroi alone is more than the revenues
of most States of this country. Only the octroi collection is more than the revenue of many
major States in this country! We are talking of the tune of more than Rs.8,000 crores to
Rs.9,000 crores annually. If that Rs.8,000 crores to Rs.9,000 crores has to be given by
way of devolution to the States and that, in turn, the State has to pass it on to the Mumbai
Municipal Corporation, what would be the state of affairs, how would you manage the

civic affairs and the finances of a big city like Mumbai if the moneys are not paid in
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time? I am saying it from my own small experience. Sir, I started my political career as a
President of the Municipal Council of Gondia, and I remember that a small town of one-
and-a-half lakh people used to depend heavily, obviously, on State support for various
schemes of the Municipality and the moneys which were due this year used to come
the third year or the fourth year down the line. If that be the situation, how would we be
able to manage the civic affairs of a large city like Mumbai, and many other cities? Why
only Mumbai? Tomorrow, it could be Bengaluru; it could be Chennai and it could be any
other city which requires large funds to be given by the State to its own civic authorities.
So, I think, please keep that in mind. It is something which needs a lot more monitoring.
Though you may say that you have passed on or given the money to the State, there is a
State within a State that also needs to be adequately adjusted. So, Sir, I will keep myself

limited to a few points like this.

As 1 said earlier, this is a Constitution (Amendment) Bill and rarely do such Bills
come to the House. But this has ramifications far beyond just amending the Constitution.
Even the implementation of this Bill is going to be a serious challenge which requires
the wisdom and the participation of all sections of this House and all sections of polity
inside and outside the House. Therefore, as and when you do come with your amended
version of the Bill for passage in due course, I think, that also would need the collective
wisdom of this House. I would urge you to please bring it as a Finance Bill not as a
Money Bill so that we also, as the Members of the Rajya Sabha and all political parties
put together, can participate meaningfully. And, we assure you of our participation. There
is no question about it. Going by the mood of the House, I don't think there is any reason
for the Government to feel that any section of this House is mistrusting the intentions of
the Government. I think, certainly, this side, including myself, has no right to do so. We
were part of the Government which worked continuously for ten years to make sure that
the GST becomes a reality. Therefore, there is no reason for that. And, I am sure, there
would be a lot of pressure even on this side if, tomorrow, there is an unmeaningful or
wrong attempt to derail the process of making the GST a reality. I think all of us should
work collectively. We have to rise above all other considerations to make sure that the
GST becomes a reality. I would say that these are the new challenges. This is a new
environment. I think, somebody mentioned that in the good old days, goods were the only
things at which people looked at. Today, services play a major role. And, the services we
talk about today are going to change in a very radical way. Today, half the work which
we do is through our mobile phones and our small little hand-held tablets. I would like

to say that commerce, e-commerce and the changing environment requires reformist and
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progressive measures, and GST is a step maybe a small step, but a meaningful step in
that direction. I urge upon all sections of the House, but I also urge upon the Government
to please carry us along, take us along as partners in progress and please discuss in this

House before you take the final steps. Thank you, Sir.

DR. NARENDRA JADHAV (Nominated): Sir, this is, indeed, a historic occasion.
After so many debates and deliberations for more than ten years, we have finally reached
a stage where we are now in a position to take a momentous decision that will change our
lives for a foreseeable future. Sir, I think, this is singularly the most important economic
reform since the days of 1991 when Dr. Manmohan Singh, the then Finance Minister,

launched the new Economic Policy. This Bill is really a game-changer.

Sir, GST is essentially a consolidated indirect tax levied on the value added at every
stage from manufacturing to consumption without making any differentiation between
goods and services. Hon. Members, Shri P. Chidambaram and Shri Sitaram Yechury, have
rightly warned against the possible regressivity of the high GST rate. Let me add that the
theory of public finance also recommends moving towards optimal taxation, and this
is certainly a move in that direction. GST is certainly a move in the direction towards

optimal taxation because it avoids taxation of intermediate goods.

Sir, what are the potential benefits of GST? Sir, properly-designed GST laws
and regulations can potentially deliver six benefits. First of them is simplification and
unification of the indirect tax regime. Central taxes, such as Excise and Service Tax;
State taxes, such as Sales Tax and VAT; and, local taxes, such as octroi, would all be
consolidated in terms of one uniform tax rate and the simplicity would improve the tax
compliance. The second benefit is the elimination of geographical fragmentation thereby
creating one common market for the entire country. The third benefit would be that with
built-in transparency and self-eliciting feature, it would have the effect of reducing the
black money and there would be a greater probability of detection of tax evasion. This
would certainly help arresting corruption and rent-seeking by indirect tax bureaucracy.
The fourth advantage, and a great one of that, would be that GDP growth could be
accelerated by 1.5 to 2.0 percentage points, and this would be possible on two counts.
First of all, there would be productivity gains from simplified and more efficient tax
system and removal of inter-State tax barriers, and secondly, it would be possible because
of greater price competitiveness due to lower logistic and tax cost thereby promoting

exports as well as promoting investment.
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The fifth advantage would be that it would facilitate fiscal consolidation by widening
the tax base because of the reduction in black economy, and, thereby, it would improve
the tax collection which would also release resources for spending in social sectors like
education and health. The final advantage would be lowering the inflation rate over time

due to lower logistic and tax cost and improvement in productivity.

Sir, having discussed the potential benefits, let me now turn to the potential
downside risks which are involved here. It would be naive to believe that the GST alone
would be a panacea to all our economic ills. In fact, the worldwide experience shows that
if GST structure is not properly designed, there may be a little or no benefit in terms of

accelerating GDP growth and lowering inflation rate.

Sir, in our case, at least, three downside risks are noteworthy. First of all, if the
standard rate is too high, it could become regressive, thereby hitting the poor most.
Secondly, higher taxation services may have the adverse effect, at least, in the short run,
of impeding economic growth. Thirdly, at least, in the short run, the prices of clothing,
healthcare and education may go up and add to the inflationary pressures. Clearly, the
devil is in the details of formulation and implementation. Sir, we must be mindful of
the downside risks and the potential pitfalls. Nevertheless, there is no doubt whatsoever
that the passage of this Bill would be a giant leap forward. I heartily commend the hon.
Finance Minister for rigorously pursuing this historic Bill and also congratulate all the

party leaders for their sagacity in supporting this momentous move.
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SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, I thank you for giving me
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the opportunity to speak on this historic Constitution (Amendment) Bill. Sir, we all agree
in this House that our country's challenges of poverty and equitable development can only
be addressed through sustained high economic growth thereby creating the necessary
economic headroom for the Government to expand and direct its welfare spending for

those who truly need it.

Sir, it is for this objective of growing our economy that reforms become important.
Sir, GST is independent India's biggest indirect taxation reform, and, as my senior
colleague mentioned in his speech, indirect taxes impact every Indian rich or poor and
every business, big or small. Sir, given the low direct taxes coverage, indirect taxes form
the backbone of our economic model. I disagree with him when he says that indirect taxes
are regressive taxes. He knows that India is an outlaw nation amongst other nations in
terms of taxation. Given our low tax-GDP ratio and the low direct tax coverage, indirect
taxes become very important, and reforming and simplifying indirect taxes, therefore,

becomes very important to make the lives of consumers, citizens and businesses easier.

Sir, let me just quickly make four points in support of GST. Many of my colleagues
have already mentioned this but let me repeat it. Sir, the GST, without any doubt, is a
significant reform. It results firstly in a large Indian common market. There is enough
evidence to show that a large common market creates economic growth, creates more
jobs and gives wider choices for products and services for consumers with less corruption
and red-tape. There is enough empirical evidence from the economists and studies, which

show that the GST reform would expand our economy by 1 - 2 per cent.

Sir, the second point is that apart from creating transparency and ease to consumers
along with creation of this large Indian common market, GST makes it much easier for
small businesses in terms of complying with laws in the inter-State trade. The intimidating
task of complying with and paying 14 to 16 different taxes will now stand reduced to
State GST and Central GST. This reduction in the cost of compliance will also bring down
the cost and increase the ease of doing business, directly benefiting small and medium

businesses.

Sir, thirdly, most importantly, GST will bring significant benefits to the consumers.
By reducing the cascading effects of taxes, it also reduces cost to consumers and producers
directly. With reduced costs and easier compliance will also come expansion of the
taxbase. With expansion of the tax base will come increased revenues to Government for
its welfare and social spending needs. All these things finally contribute to transforming
our economy to one which is more efficient and more competitive — an important

criterion in a world of increasingly competitive economies. Sir, that is why I don't quite
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get the point that when the whole objective of the GST is to make it pro-consumer, this
fear of having a high GST as GST expands its coverage, in my opinion, respectfully to the

Finance Minister, is misplaced.

Fourthly, Sir, the GST is also a consumer and business friendly taxation regime
because it invests heavily in technology and it addresses the core issues of corruption and
evasion that has plagued taxation and tax administration for decades in our country. So,

Sir, these are the four points that make GST a truly transformational reform.

Before I end, Sir,  must admit that I am a bit mystified by this recent cry of perfection
and the Bill being imperfect. It is ironical and without basis for two broad reasons. Firstly,
it is admittedly less than perfect, but that is because it has its origins as a Bill that came
out of the consensus with States that are truly fearful of losing their revenues and taxation
powers. It is a consensus that has driven this Bill and, therefore, it has some of that fear
built into the Bill. GST too, Sir, will evolve, as most taxation laws have evolved, as it
lays its roots and expands its coverage. Secondly, Sir, this recently discovered virtue of
perfection is a bit ironical because I can point out in painful, embarrassing detail about
the real imperfections over the last decade in legislation and policies that Parliament and
the Governments have passed. But, Sir, I will resist the temptation to do so to preserve
the spirit of bipartisanship we have in the House today. So, Sir, in my opinion, a less than
perfect GST is better than no GST.

Sir, we have already missed the deadline of 1st April, 2016 for implementing the
GST because of the political football for the last three Sessions. I hope now, with this
consensus, the focus will move to executing well so that the April, 2017 deadline may

be met.

Let me end, Sir. I can see you pointing at me; so let me end. This year, 2016, marks
25 years of economic liberalization, a milestone in India's economic history. The process
of unshackling our economy and benefiting consumers remains incomplete. It can only be
completed with taxation reforms. Questions need to be asked and answered. Where does
the future lie — in a higher direct taxation and moderating indirection taxation model or
the other way around? There is much work to be done in reforming tax administration and
use of technology to make it simpler, easier and friendlier. Today, we stand ready to take
the first step in these reforms and changes by undertaking the biggest, most significant,
indirect tax reforms since India's Independence. I congratulate all my colleagues for

supporting this Bill. Thank you. Jai Hind.
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THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, Shri Vivek
Tankha.

SHRI DEREK O'BRIEN: Is it your maiden speech?

SHRI VIVEK K. TANKHA (Madhya Pradesh): Yes, Sir, but I have been rationed to

five minutes. ...(Interruptions)... 1 will do it again.

Mr. Vice-Chairman, Sir, | entirely agree with what Mr. Chidambaram said when
he opened his submissions for us. What he said was that we support this Bill; we
support the idea of this Bill. What we want is clarifications on certain issues which are
affecting the people at large in the States. This Bill, I know, is a Constitutional
Amendment and not a Parliamentary Act. So, the point that we are going to make is
more in the context of the clarity in the Constitutional amendment, but it would also
transgress on certain aspects about which States and others are fearful whenever the Act
comes. A very important issue here is about the dispute resolution, STET d% T B
|aTe g, S 91 U1 Pelde BT and there is a dispute about that collection, how is it
going to be resolved, I8 374l T 3Tces 21 It will come later. 519 I IE definite body
emerge =81 81, and it has to come before the regime starts, till then, the confidence
level would lack. As somebody said earlier, dispute resolution systems must be in place
before you start the process of tax. 38T BT R WU H & SHBI HNLT B!,
it I WA, it is not a provision of fixing the rate. 37X 34 e e d=d € I
SHH TSl 31 Febel 81 Dispute resolution mechanism ¥ ggd SIT&T <ol &1 37T 81 In
any case, whatever mechanism is started or initiated, it will be subject to the jurisdiction
of the Supreme Court and the High Courts SiT 310 of 4T Add & At least 39 JHSHE H
ISP U 98 diel el 21 Under Article 131, whenever there is a Centre-State dispute or
inter-State dispute, you can go to the Supreme Court which has original jurisdiction.
Under Article 226, any statutory order can be challenged. I ®HEl 7 FHEl g4q YW 34t
Y there is a hiatus, there is a gap. 3R 39 719 & BRI Bal 7 Bal confidence level or the
trust level gets diluted.

The second important issue is about the cap. Cap means 8% 3TGHI ATET T g
9d1sV fob 3 g AfdTT oaet &1 fovd fifiie 9o of ST U dfectdr IR & based

upon the report that 18 per cent should be the maximum. ...(Interruptions)... 1 did not

want to take the name. So, 18 per cent is the maximum. Eighteen per cent is a very, very
big rate. 319 ﬁ‘PTFE{\’ <Y The tax rate in Singapore is seven per cent. In Malaysia, it is
six per cent. So, India will also have to rethink as to how can we bring our rates down.
Unless we are able to bring our rates down, the revenue-generation which we expect
will not happen. 3Td SR4Y, S income-tax was somewhere 90 per cent, what was the

compliance level?
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SR T T & WA R § omg R 2% F1 @) a1 29 @1 The whole
population is in crime. The problem is, TH 3 THRI NT P 3R compliant &l T,
easy T8l X, friendly F&T & 1 compliance also becomes difficult. 98 Il T ggd
%‘TWW%%@?W@WW@%I It is not only the States, it is the
people of India, who want to know f& 18 URAC I o HH I I1 QT 7M1 3FR
Ig 18 UR¥C F SUTET Y& & A1 SHBT Bal 7 Bl SHA 81T, SHPBT Bl F dal Al
B 1l IR 3R TS 3R 9 39 AfAST Hax B &I, services cover a very broad

spectrum of charges in India. Fifty-five per cent of Indian revenue collection is from
services. s?ﬂ ke Udh dgd @ﬁ‘c’ facet %, exmption. 3T ¢T ol BT UFSTRC hXTT,
3T 3iETST &1 7 f& ST model code 9T €, S9H Ud Jaliol ® fd subsidies are going to
be taxed. Now, if subsidies are going to be taxed, are you going to tax the fertiliser
subsidy? H SHH qH3MST fohaT o7 - industrial fertilisers are about 72,000 crore and

GST at 18 per cent would be around ¥ 12,960 crore whereas current subsidy of one

tonne of urea is about ¥ 1,500 or ¥ 750 per bag for UP manufacturers. A tax of
18 per cent on the same will be additional ¥ 135 per bag. 39 Sl fHA &, 9 I &1
ggd TR Bl Subsidy is not a bargain between a buyer and a seller. Subsidy is the
State contribution to the product to subsidise the thing. 3ITd 39 4= 4} TR A | g
<Xg, world over, there are exemptions for children, there are exemptions for disabled,
there are exemptions for education, WU T\Pf foree g1 3y fewe LS N # @ fh
RTae Aite dacd & &, WNIfdT Jaed 8 g, there are exemptions. Today, we do not
know, how this is going to work. @iifds 3R 3T 18 TRHC, 20 URIIT 3IR 23 UIAT add-
on T ST, against all sectors across the board, it is going to impact the life of the
nation. That is why, B & SN fears o, those are real fears. Today, you talk about any
country, 31T f5T <21 6 IR H Y 9717 BT, T&T IR MMYDT AT TP YHR F g b first
few years of GST are extremely difficult and the teething troubles are immense. The
challenges are great. In fact, e ggd AR 91 €, time is quite short.

SUHTEIE (1. ARG SIfedT): 3179 Urd e diem ared €, gaforg #49 g9
TS| 3R 3T ATGT ATeAT ITE, AT IMIHT UTST BT STSH 31MIdh I &

2} s &. a=an: 721, § Up-al e H &1 37l a7 WeH o gl ARE U 3iR
W%,ﬁaﬁsﬂmﬁemerge out &l 81 ¥&! 81 fUsel q1-ai+ |Arall # a=ide A
Sa AR IHSHEH By &, T seiHifHe st § SR Ve W2 &l el a1
foar 21 59 At s H Y M7 ST 3RTC BT Tfdoi= AT ©  the first time offender
will be arrested and the range is from one year to five years, @&l o ®zl, these

provisions are becoming very draconian. Whenever you bring the Bill, all these
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provisions are going to be there. STy ®El 9 Hel 39 W FIRET A1y o Y a1 =1
2 3 this is another facet ST&T UR 319 UfeeTd I, you make them look like criminals.

Similarly, I would like to say that the Bill must be treated as a Finance Bill and not
as a Money Bill. I completely endorse because there is a need to discuss and it is not just

a money matter; it is a matter which concerns the nation.

JUAUTEE (ST. ARV FAAT): 31T 3R Frdefs HIAT T8 dl B Fahd &,
TET AT NMYBT 7 &, 3T RITT T o+ 1 T1...

s} fde &. a=an: :lﬁ, W H Q_cﬁﬁ e 3R 9t T T;EI Another very important
facet is the local taxes. 37 all States @ local taxes ®I subsume HR I8 Bl 3 Aldhel
SRIS P IR H ST Tped S g1 RFARITS PHIRUANTT & IR H B8 78 Al We have
corporations in all States, ITH disputes gl Tfﬂﬁlﬁ, SR money release &l gﬁ‘ﬂ, B
foTT @I URT 31t BIS defined mechanism T8 f& IET Bl Somebody may even go to

court. There will be stay orders. How is it going to work? People want clarity. What |

am trying to say is we all want clarity on these issues. Similarly, the revenue sharing

mechanism should also be spelt out.

Lastly, clause 21 of the Bill says that President can do adaptations, modifications
of the provisions, @I # difficult provisions Bl &, but these are in the Rules. 3ITqad!
Afda wed # 1T & to remove difficulties, you can make adaptations, modifications.
But through adaptations, modifications, you cannot modify a provision of the
Constitution. So, these are some of the things which are flawed but as I said, Mr.
Chidambaram from our Party has already said that we support the concept, we support
the idea, subject to what clarifications are received from the hon. Finance Minister.

Thank you, Sir.

SHRI AJAY SANCHETI (Maharashtra): Sir, today, I rise to speak in support of
the 122nd Constitutional (Amendment) Bill, 2014, popularly, called as GST Bill. TUF
SHIh{ED FaeaR § b5 3R ISl & co-operative federal mechanism ®1 HSTGd B
qrell I8 Uch Q’[%I%'Iﬁﬁﬁ PHeH Bl WX, gg8d TR eminent speakers, including former
Finance Minister, 39 Agaqul 3FeHe fdel TR ddt b &1 More or less, 3 el &l w41
BT T T 21 1 39 9 B AdhR I918 T Aolde HRICT H B A BT AT (Hel
3R $Alely I & AIEH A B Wihd Sl ol 4t b &, SAD] O RUICIRA 8l Febal
2, oifdh § P8 3R T21 B MG M TG AR IR, Ig [ RIT 7, SHD! SRavd
R B, 399 R BRIST 8, 39 99 d1dl B Udb right perspective i gHgq & g9
AT HdT gl 31Tt FRART T8 & b 31er1-31erT 14l #, Fal octroi B, Bl cess B, Baj AR
PIg ATHd drS] < B A 39 AN taxes B, oAfh=T dal A uniformity Tl 81 SAfIT 39
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fct & uIRd 89 & 919 39 <9 ¥ indirect-taxes H uniformity 3T 3R ART < will be
one market, Ga aTSTIR & SITQIT FTHY 19 HR H AT 81 Srga|

Sir, India is considered as globally the best investment destination. 3111 g’ﬁﬁﬂ Eill
ST global economic fRufy %, I investment Pl €t I YT BY Th HERIT{[ NTS Gl
et 9 <@ ST 1 89K Igf a1 FDI 311 R8T &, SHY W1 I8 SIS ST Sl Fahvel 2,
IfopeT ST Hraf=riT AT it U7 918X 4 ATy U8T 1T §, 98 a1 8 fdh taxation ¥ clarity
g1, A TS 3ifex 31esT 81 iR importantly, federal structure H 519 I8 3TlT-3TlT ?%W H
invest YT &, 1 98 ATEd1 B fb AR WTH H 3R Ud &1 BT 81 dl 39 B I H
Jiaem 81wl 21 599 fad & UIRT 81 4 89 wa! I8 gfaen ferf

X, IR AT Y TR TUdh Empowered Committee 1| BT a9 9 I 9T
discuss 81 8T 2l $Y manufacturing States & Re1ded 81 Wehd &, elfb, more or less,
g fod 9 e # S & forg G g1 g, Q9 A%7 f4gary §1 |91 solution
FrepTerd-fepTerct g g d1d ol 2, cifh TS 519 et U gaim & A1 e =1 |t /13|
& &l BT STuT AT T g3l 21 H eRviy e w31 St iR o<y 721 Sff @l g9 forg
Igd-98d guTs odl § & b MR ¥, SFI & &l BT & H I@dHR 39 [0 &
structure 1 S8 1+ 8T IR 31T AP AT submit fHT B

AR, 1 UIehs 7, fUsell SRaRT A, 9 71 31U+ -39+ §HY # 39 f9d & yraem=ii &
discuss &3, solutions ﬁ?b"lﬁ, suggestions ﬁ'{’ 3R 3mY Elﬂﬁ Bl ENESAEIN EESERSEI
AT T S 918 39 TR <1, AT A 91 DI, Empowered Committee & dTd @1, 3%
JNBRI BT forar @1 fager 9 RIA= constructive suggestions f&T, Select Committee
BT B THI T T ST, GORIHR ST 3R AT 2ieh 3R Sif - 31 <1 7 foras
4} constructive suggestions ﬁ(’, dissent @1 §Td 37T off, q Fﬁ, more or less, & g =i
& 8, dfe R A constructive suggestions S8 17 3T, I HHET 7 I positively
WeR foar, 396 BRI B et ot iR 3= incorporate PR b 918 <97 2 | ot
599 foet 1 I8l ue1 fohan R B

R, H AT AR 93 3fR VR 43 §U 941 Sl o S AMAI] 1 9918 <al § b
political ideology 3Tl -3l B & EIESE 41, in the interest of development of the
nation, AMfE® (1070 iehx 54 et &1 TIRT B & feTq 89 9 T U a1 MY &, I
qIRTd H Ueh AT Al d Bl (21 1 Sir, in a few lines, I would like to submit as to
what the broad advantages of this Bill are. India will become one market. AT L]
B9 9 distribution network §gd strong =i ST freweRH A8d IS 99 agree N
..(TAGT).... § A1 B8 81 g S A 1 41 Consultative Committee H BTH BT BT
T FAretT, S = &7 Y HiepT firett §, Uit 91d 981 ®, 3939 S & logistic business #
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T ShifeT 31 TGN Global economic turmoil &T ST BIIGT &, I8 <3 &I e 3R FDI
TeT dTeTe ¥ J8f 3 § 84 Heg el N, business H aeH adjustments EaR SRl
ST Y& © o 31751 I8 IR ofl, A I8 B o1, 31T T&T 997 oid &1 599 9l & 3 & 919
IT B DI GHEATS 9§ BH &1 SITGI 3R T neat and clean transparent system @RI
H AT ST U 1 914 I8 8, i1 2E fhedt ol g1 &1 el &, aAfeht wears a8 2 fb
AIRTT & 3MhId & Ig Iaby v W HF 81 S| I8 I<dTs 8, SID] Wb
BT IS ... (TALT)....

SHRI P. CHIDAMBARAM: Are you sure?
SHRI AJAY SANCHETTI: You need to be.
ST YTt e (317 U< ¥): S 1 BT Bbig RN 78] ol ....(FGHM)....

it 3roT Wadh: BIS 91 e MY et AT &, §H D! 31 967 I8 Bl Sir, this will
help, in a big way, ease of doing business in a true spirit. ¥, g g1 979 ® T 599
<91 3fIR X1SY SFI BT Yd=g <711 Most importantly, S HSIAR benefited BT ST
BT g Bl Ffead w9 4 g a1el B

[R, ST H BT fb THSIeNs & foTv HRT 97 preferred destination ST, <ifdr
37! QT BICT © o6 TS 5 Aolfaea ol # 1T 21 I8 B UIRd 8 & a1 7
S fUBs Yrow 8, ast Y U7 31e SR 399 89 ATl 3l 987 IR SS%] of § #8g
Bl gl B

R, foRe @1 8, TP, in a nutshell, FH8T ST AT & 16 39 [ & TR &1 S
& q1e o7 a1 4 3 1 81 SITQ, I e 3R 15 KA1 Dl BIIE] 81 BRI 6

TR, TR VLTTHAT St BT BIs ft BRIHH 81, S84 S92 I8 HaT © b THN B 8%
I B, i SfaT BT 59 I & AHING AR MTH I BT A9 e =iyl 39
e & TIRT EF ¥, I ST qUAT S IR &, SD! ThIdhd H 98 H, 3N ! AETIaT I
Aeg e

TR, 31 Tpeet WIS o W BB & 3R RN AXBR W U 31T © [P 399 Al drsrst
P CRITA BT $O JHA B dTell 8 3HH SN immediate JHAM o= 8, orya]
HRUTS I1€ H b5 B, ol R U1 89 1531 Bl &1, FIa1 T dlddt arsial
P B IBT B, ST U1 ATdhdt drsiol Bl fieT anfavl 89R hexd IedaRk § IREBR hal
5t 1 Bl 2, FET SIRI DI BT 8, Afb dAlpe drels (91 U & &1 Il qabell &
T ¥ Sihdt dTeioT ©, 4 IR R iR I8} 21 safiv 98 U1 sR1eR S9! iy,
$AD! AT BT 4 B, Al 918 § ITP! THR & HUR AR 7 &1 T, VA1 #A17
TARHR 4 AT T
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R, ¥ 3fc H S Bl D1 AT S et iR F8i 90 gY THH A1} B Aae 4 &H
TS 9 T UR U & 3R Ueh AT SETER0T 89 AN+ UK (b1 81 <% & &l &
o7 % EARY ideology -7l BN & 9199]<, In the interest of development of the

country, we are together.

AR, U (=<l T QR 1 8, SHD] &l g o-

"areft g1 T,
Tdh 3ol Ah STRIAT,

EREACIEREEIN

) YTIT Bl &I H IGHR §H T 3191 39 et 1 qiRe w31 § 9l |rforay
AT 3TTUE DHRAT § b &H UhAd A, T R A, 39 (4 Bl ITRT HRIBR <20 Bl U
91 < 5 &9 |G ST & 91 2| 9g-9gd geIarg|

3t g5 e AR (STR =30 SUFHTEIE ST, AT gd-9gd g=IdTa | AT eI
39 fdd IR St & it fam, $8 forg § amaet i §1 98 fad e Us ST @t
Fal & 915 3MTST Tai a1 H AT &1 H 19 1591 Al FHT &1 Fe o1, 79 39 9 3l S
319 BHAR EART B, ARV &7 J0Td JRISiT b MY A1 IH FH, 37T Sl 98 $eR &,
I 3 @WiHat 39 fdat # FArs off| 99 99y fagwa=a St 77 ot 319 uer <@ o,
IR ST T 31T BT &, S RehTU AT T, WIAAR H AT Hal A7 b 39 [ &
F 91 9 U F BIC AR §, ITH] $ADT DI BRIGT TSI E1T 319 T T H &1
et & o5 &I At O=ft 2T 3 o1 T8 {6 sy BIC amaiRal &1 s BraeT fiyer
FART UIST o 3R &A1 A1 Bt oY T ga! A1 10 ag Uy IE@! g, s & sie
TR BT SHHT AT et A, oifeh1 I 599 enfiel 81 e T I s i & IR o
U TAdhEd! & fb I8 IENT &3 $I A9 U dTell & 3R I Hafe I8 et 2
SIfp 3_1 AT © 6 7 et o aafad & 1 gan =1 R aafa &1 1, wuet ik
AT B o 8, STvd 2, I8 fadl 397 forg oft Ayl 81 319 & it fiel ofahv 31g &,
TIH WAR | S AR Afdast €, 9 79 80N iR s o aufay wwifad gl

IRBR = DT AT BT ST BRI Bl a1d Dal 2|
(T SUHHTIRT J137+17 §Y)

T 397 fel # S &5 | ST 4T 18 per cent of 31U €, <ifhd 39 AT-A1 ST
TR T 8, S T W S, RISERM W19 &, 577 IR § $B W 78] {6l 81 3R
T Fiol g e 81 Se, O fead w0 d 7B 7E B 3R ge # S 3 S
D! AP o DI FU <21 AT 3R 1 g {61 AT, g8 YR1 &1 81 Febell| AT B
I8 G I91 ¢RI GUR T4 [de1 1 911 1 51 I8 91 Wel & (% 59 9 &1 o9 oo
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&1 7 ST) el 3iR Sifey R urdt iR 9 9T 9HLH W & &1 AT golls |
B IS A DI 91 BN, A fTad U F ITH 9 GST f8d &1 o firer T, afd s9d
3ie} Bs IhTU W &1 @ AR A S 3 THhIT 2, 9T G4 gaaiaif &1 ff 98) 2] &,
saferg § =g b A fasy #3i Sft 59 S99 <, A1 Sl S9! (ST89 a19s) 9Hy AHT
T, & O] 9 BT S I 6 9 39T fha I97 § AR 53912 T8t W) B9 &F 91
ot AT AR A B 8, 1 bR BR a1 AT R BN, T W gard| R ave fesit
TR ¢ Bl R, Al T R T W) Fedl jE E, @1 59d Al 967 @1 YOSy B
3oty fa =t Sit Siq STa1g <, 1 9! STfSrhdd S B JET |7 819, I8 9™ Bl
B H| AT BIC AMIRTT BT T AT <312 @R IR 4 <11 Tl dreaed 2, St frami &
AreaCH €, 3T I g9 a1 & 3fex W i Bl <o oM & e & 8l 3Ma
AU PIs SR T8I TS &1 IR MY YU HIeded & HUR, Sl Hel Yo T Ta-HT oAl
Tl € 3R 319 MY I TR o <1, o1 FifTad wu J SHF 918 Ul eded e 8
SITG SR 31 afdy Bl 5 HEIS B AR St g | 3rexoity fay w#=ft <iY, § oma
JRIY BT [ 31T T T B |

R, S ¥TH €, d S DI AU $B exemptions <l &1 G681 caf RS 81l B
F A w1 St 9§ g8 S =g 6 o $9 99 &6 sfeR S e aeHew dffthed
T &, MY IAD! Ribe HRA BT 97 FHel 82 Al &7 3T I SSiISl Bl hiSe < B
BT B T I I8 ST YT STHI BRAT ISl 5, ST G el Teh? TN, FoTl B a1
3o X el 7 31l 8, I IS & A1-A1Y B penalty TR SR ST AT R, Aol A
P 8] gerdl

MRS g1, Tt TarTell 7 8T B b 3 faet U 8199 # oY Y 4 - fad & w9
H 3114, A1 feT & w0 H 7 31T, MY 59 1d BT AT 818 Bl S| So] 91dl & a1 §
39T ST AT BT | Ig-9gd g=gara|

sft fachia faabt (anfsem): W=, oot &9 w9 Shewd! fodt W 9af o= 38 21 98 faa
10-12 Tl b TS JATST IR &I ST X8T 81 31 ATeqH 781 H b3y ggares 2 H TSR P
SR BT S, T TR &b ART DI S, AfhT S sure g b 89 94 lucky & 3R I8 Th
welcome Bill €, ffgad gk 1= Tdb progressive Bill Bl EXl A AR maunfacturers, retailers
3R consumers - AHI BIIST B Tl &

AR, 59 A 39 el 1 9T R B BIRWET Bl S €T &t g3 dreqd 781 & g
10-12 ATl H ST B fHaT BIIGT 31 AT fhA1 JHAM T, BIF BRT 3R PIF SHIT?
I 1 5 P AT B b d18 HIe[d B

HEIG, JATST BRI <3 WG & ATRNdIE I °el 8T 8 3R 31T H sure g b wirar
$ BN A IA BT © - T 1 "d" T 3R GERT 81 "I &, VS 81 "1 A", TAA
BT "Bl WIS, Udh BT o), TTLIT 3R GORT 81 i, AT IR, & 39 W Bl
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UaRTSl Tel € o & 3R Y Q91 FalTd g, <ifdhd 8 S99 91 &1 YaRTol © b 89X Nfsem
DI AT BT ST S & 8| AEIGY, Igd ATl A SART SHYAST Wgel TaHe & U9 © 3R
BRITT 2,669 PRIS Hgdl TTHE & U B ATl I Tl 2l H AR & AT g3 e
‘T@ﬂﬁsﬂﬁlﬁﬁﬂﬂ announoementEﬁTﬂQ, W,ﬁ%mﬂmﬂﬁﬂ%’qﬁmﬂ@ﬂ
b BAR 3NfETM TH Natural calamity prone area Bl 31T R et |t ATell &1 Rable
éﬁ,ﬁmwwaﬁm-q-aﬁgcycloneWWWW%WQWW
BT JHA &1 STl 5| AT 59 {9 H 12.4(ST) H ST special provision I&@T &, 1 #
11T & 4 AU 10 &, TR NfEem &1 = Y wnfiret fovan sy

HEIeY, H U 3fR q1d dHe1 aTg {6 SHYdc! # Sl ¢’ U 2, 89 59 & U&T H el
21 S AN &1 JAeT & AR IG@T S MR S SHTAST ISR T8 BT H 359 9

Bl UIT BRI g, gIATG|

SHRI GARIKAPATI MOHAN RAO (Telangana): Mr. Deputy Chairman, Sir, [
thank you for giving me an opportunity to speak on this Bill. I also thank my leader,
Shri Chandrababu Naidu. I want to bring two or three aspects to the attention of the
hon. Finance Minister, Shri Arun Jaitley. Especially, both the Telugu States, today, are in
serious crisis because of various reasons. So, in view of this, I want to give one or two
suggestions to the hon. Finance Minister. Sir, first is, as per Section 279A(4) of the Bill,
the Goods and Services Tax Council being set up under the Act shall recommend the rates
including floor rates with bands of goods and service taxes. Sir, in this regard, what my
friend, Shri Naresh Agrawal also quoted earlier, there is the Arvind Subramaniam panel
on GST which has recommended that the Revenue Neutral Rate (RNR) should be in the
range of 15 to 15.5 per cent. Sir, with this, what I am requesting the Finance Minister is
that it should be increased. Only then can the States be financially stable. Also, Sir, the
State of Telangana and Andhra Pradesh earn ¥ 700 crores and ¥ 1,000 crores per year on
VAT imposed on rice and food grain items. This amount will be foregone by these States
with the passing of GST Bill. Of course, the Bill provides that the revenue loss of the States
for the first five years will be fully compensated by the Government. However, our two
States want a Constitutional guarantee and a clear-cut roadmap on the mode of payment
towards compensation for the revenue loss they will incur on account of implementation
of GST BIll. Sir, also, I want to make one more request that this apprehension of the two
States, that is, Andhra Pradesh and Telangana has a basis. When Central Sales Tax (CST)
was introduced in 2002, the Centre had promised to compensate States for the revenue
loss they would incur on account of the new tax regime. Sir, I wish to urge upon the

Government that adequate representation should be made in the GST Council to be set
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up. I requested the hon. Finance Minister earlier and wish to request him again that there
is a huge amount of arrears from the Government of India relating to CST. Please release
that amount immediately before passing of this Bill. Sir, the House is well aware that
Andhra Pradesh is a newly formed State and there are so many issues. The State is in a
serious financial crisis. Even though our leader, Shri Nara Chandrababu Naidu, is doing
his best to overcome the crisis with the support of the Government of India is very much

required. Thank you, Sir.

SHRI K. PARASARAN (Nominated): Thank you Deputy Chairman, Sir, for the
kind indulgence. We are now concerned with the Constitutional Amendment as all aspects
are going to be taken care of in the plenary legislation. In the first instance, I would like to
submit that the definition of 'service' appears to be a little vague. It says, "Services means
anything other than goods". There is no link to the GST Act. On the contrary, if you see
the pattern of definitions in the Constitution, for instance, Agricultural Income, it says,
"As defined for the purposes of enactments relating to Indian Income Tax Act". That will
be more appropriate in the present case also. Similarly, for Sales Tax also, it says, "Tax on
the sale or purchase of goods". Sir, that link is missing in the definition of 'service' and in
the absence of that, it may appear to be vague. The second aspect which I want to point
out is this Council. There will be the Goods and Services Tax Council comprising of only
Union Executives i.e., Cabinet Ministers & Ministers of States. Therefore, they will be
performing an executive function or, at the maximum, may be a subordinate legislative
function. But, it would be appropriate, if a provision is made, which is absent here, of

placing its recommendations before each House of Parliament.

There are similar provisions in the Constitution itself. For instance, Article 151
relates to Audit Report of the CAG; Article 281 relates to recommendations of the Finance
Commission; Article 320 relates to the Union Pubic Service Commission; and Article 323
relates to the Report of the State Public Service Commissions. Then, there is the National
Commission for the Scheduled Castes and Scheduled Tribes. Therefore, the safeguard is
to place it before each House of Parliament. Already a grievance has been made; please
treat it as a Finance Bill and not as a Money Bill. Therefore, it is better that both the

Houses consider its recommendations.

Sir, one other aspect which is important, which has been stressed also by many
hon. Members, including Mr. Chidambaram, is the cap. It is not as if necessarily the cap
has to be made only by a Constitutional amendment. The Supreme Court has ruled that
in the matter of Indirect Taxes, the levy has to be determined from both the statutes as

well as the exemption notifications. But all those notifications are also placed before
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each House of the Parliament. Therefore, it would be sufficient if a provision is made in
the plenary legislation. Out of curiosity, I was looking to the etymology of the word
'tax'. The dictionary says, "Tax, the etymology is, 'touch'; touch up the sovereign." You
won't squeeze, you only touch. This is on the western side. If you go to the oriental
laws, now, sometimes we talk of Ram rajya. Valmiki says, "One-sixth is the tax." He
puts a ceiling. To cut short the time of the hon. Members, I am not quoting the Sanskrit.
I have got the Valmiki's text also. Apart from that, Kalidasa, a great poet, also says,
"Taxation, don't exceed one-sixth." He says, "dIrg<oY sifpadeant R
JENLSTAT ?H%l_c[l I" So, whether you go by the west or by the oriental laws, there has

to be a ceiling. It has been missed in the Constitutional amendment. It is necessary to be

there in the plenary legislation. So, these were the three aspects which I wanted to
present before the hon. Members, particularly in the context of definition of service
being very vague because supply is also a subject to tax. Blood donation by a friend; it
is also supply but not sale. There, the service tax does not come in. Therefore, if the link
is there, saying as defined in taxation laws relating to services, it would be complete.
More particularly, there are cases where there is tax on services, there is tax on the
composite service of goods. The agricultural definition of tax in Article 366(1) is very
appropriate,becauseinagriculturealso,theremaybeinstancesofcompositetransaction

on the agricultural income and non-agricultural income. Therefore, I would respectfully
suggest that such a definition borrowed in the pattern of the Constitution itself be more

appropriate. Thank you, Mr. Deputy Chairman, Sir. I believe in sticking to the time.

MR. DEPUTY CHAIRMAN: Than you very much. You spoke to the point, focussed

and within the time. "Within the time', this should be an example for others.
SHRI P. CHIDAMBARAM: Very relevant points. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, very relevant points also. Now, Shri Hishey
Lachungpa.

SHRI HISHEY LACHUNGPA (Sikkim): Mr. Deputy Chairman, Sir, I thank you
very much for giving me the opportunity to speak on this Bill. Sir, I, on behalf of my
party, Sikkim Democratic Front, and my leader, the Chief Minister of Sikkim, Shri Pawan
Chamling, welcome this legislation. I understand that this Bill is a major reform agenda
of the Government and as per the projections given by the Government, the Bill is going
to bring a sea of change in the Indirect Tax structure of the country. Having said that, Sir,

I have some points to make in regard to revenue earning of my State.
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Sir, earlier as per the Discussion Paper on the GST Bill, one per cent additional tax
was allowed to be levied by the manufacturing States on export of goods. In Sikkim, there
are 22 pharmaceutical packaging companies and hydro projects with a huge investments
and most of the export are done through stock transfer in the absence of warehouses.
However, with the Bill being changed by the Select Committee, the manufacturing States
can't levy one per cent additional tax on stock transfer. This will, therefore, lead to a loss
in revenue for the State. The second point I wish to make is with regard to change in
the distribution of revenue to the States. As per the recommendation of the Fourteenth
Finance Commission, States' share in the net proceeds of Union tax revenue has been
increased to 42 per cent from 32 per cent earlier. Though this is the largest ever jump in
percentage of devolution, Sikkim is actually going to get even less than before. The reason
being the calculation of per capita income of the State done by the Fourteenth Finance
Commission, based on the investments in the State. The "Grant-in-aid for Revenue
deficit States" has not been allocated to the State of Sikkim. Unfortunately, the State is
not getting the desired revenue from the investments made within the State. Therefore,
Sikkim will be losing on two accounts, (i) getting less share under the recommendation
of the Fourteenth Finance Commission and, (ii) loss from not being able to levy one per
cent additional tax of manufacturing units on stock transfer. I hope that while replying to

this debate, the Finance Minister will address these points.

At this point, Sir, I also wish to raise the Rs.43,000 crores economic package
requested by Sikkim for completion of the ongoing projects. I would request the Finance
Minister to inform about the request of the Government on the package also and to provide
a guarantee to compensate any revenue loss in the first five years of introducing the new

indirect tax regime.
Once again, I welcome and support this legislation. Thank you, Sir.

SHRI P. BHATTACHARYA (West Bengal): Mr. Deputy Chairman, Sir, presently
we are discussing one of the most important economic reforms of our times. Goods &
Services Tax is proposed to be a uniform and comprehensive tax. It will subsume within
itself all the current multiple taxes levied by Central and State Governments, at various
stages of economic activities, from production to consumption. A National Uniform
Tax regime is a welcome step, which Congress has been advocating since a long time.
Former Prime Minister, Dr. Manmohan Singh, and former Finance Ministers of the UPA
Government enriched the provisions of this Bill. However, the Government of the day,
which was then in the Opposition, fought tooth and nail in opposing the passage of this
Bill. Otherwise, this Bill would have been a reality long back. So, Sir, I feel, now our

friends should apologise for delaying this Bill for a long time.
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However, we need to ensure that this Bill does not result into an unbridled greed of
Governments to tax consumers for higher revenues. The very purpose of this Bill would
be defeated if it leads to high inflation as is being perceived widely by the common
man. Sir, the direct taxes are levied proportionately according to the income of the
individual. Thus, rich people pay higher income tax rate than poor ones. The indirect tax,
contrastingly, does not make any such differentiation. Thus, what a rich man pays as tax
when he buys a product from market, the same rate is also paid by a poor man. We do
not want a situation in future where the Government decreases the share of direct taxes in
the Governments' revenue by increasing the share of indirect taxes. This will be a great
economic injustice for the common man. Therefore, we strongly believe that a ceiling
rate on GST should have been specified in the Constitution itself. I also feel that the cap
of 18 per cent must, therefore, be specified in the GST and IST in the interest of the poor
people. In this regard, I would like to mention one thing. How the common people, the
ordinary people, those who are consumers of different products, will be protected is not
clear in this Bill. This is not at all clear. The Bill has also failed to establish a neutral
and independent Dispute Resolution Authority which was provided in 2011 Bill in the
form of a GST Disputes Settlement Authority. This is a serious lacuna and it violates the
fundamental legal principle that no one who is a party to a dispute can be a judge in their
own cause. The GST Council has been given the powers of dispute resolution when that
itself would be taking all decisions related to implementation and administration of the
GST Bill provisions. The contention of the present Finance Minister that a GST Disputes
Settlement Authority headed by a judge will be equivalent to handing over taxation
powers to judiciary, is completely wrong and in bad taste. It would serve as an independent
authority and making a retired judge its Chairman does not mean that Judiciary will be
calling the shots. It would only mean that the power of the Executive is not absolute
and justice can be served in cases of disputes through a reliable checks and balances
system. Sir, [ have two more points. One is the State Finance Commission. What is the
functioning of the State Finance Commission? Sir, page 60 of the Committee Report says,
'The Committee is perturbed to know that the State Finance Commission in some of the
States are either non-existent or even if it existed, the recommendation was not accepted
by the respective State Government. The Committee understands that each tier of the
Government draws its power from the Constitution and there is a clear demarcation of it.
In the Lists 1, 2 and 3 within which each tier has to function, any encroachment by any of
them could paralyse the whole system and defeat the very foundation of our Constitution.
So, very relevant questions are coming. What would be the future of the State Finance

Commission or its recommendation? How can it be implemented by this
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Act, by changing the Constitution? That has to be clarified by the hon. Finance Minister.
Otherwise, Sir, the State Finance Commission has to be abolished. So, all these things

have to be clarified very clearly because it has not yet been clarified. Thank you.
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Sir, this would enhance economic activity, redress and will help the factors of
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This is something very, very positive thing that is happening. As a nation, not only for

defence and other things, but for the taxation also we will be talking like a nation. Many
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Hon. Deputy Chairman, Sir, I, on
behalf of my party and the President of my Party, Shri Y.S. Jaganmohan Reddy, compliment
the hon. Finance Minister for bringing in this 122nd Constitutional (Amendment) Bill,

which we consider as a game-changing reform for the Indian economy, by developing a
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common Indian market and reducing the cascading effect of taxes at the cost of goods
and services. It will have an impact on tax structure, tax incident, tax computation, tax
payments, tax compliance and credit utilisation, leading to complete overhaul of indirect
taxation. Therefore, we support the Constitution (One Hundred and Twenty-second
Amendment) Bill, 2014. I wish to place my views on certain important issues before the
hon. Finance Minister, and urge him to ponder over those issues and take appropriate

decisions in this regard.

Sir, I draw the kind attention of the hon. Finance Minister, particularly, to clause
12, sub-clause 4(g) of the Amendment Bill, which says that the GST Council will make
recommendations in so far as special provisions to all Special Category Status States
are concerned. I request the hon. Finance Minister to include Andhra Pradesh also in the
list of States under this category, that is, clause 12, sub-clause 4(g) of the Amendment
Bill. It is required for two important reasons. One, the Finance Minister of Andhra
Pradesh has categorically stated that for Andhra Pradesh, the revenue loss on account of
implementation of this GST Bill would be ¥ 4,700 crores. If this is considered as a Special
Category State, to some extent, this problem would be solved. Therefore, the loss on
account of this would get reduced. Further, I draw the kind attention of the hon. Finance
Minister to clause 19 of the Bill, which says that compensation to the States for the loss
on account of implementation of this GST Bill would be made for the first five years. Sir,
in the course of discussion, as I understand, it was mentioned that the compensation for
the first three years would be 100 per cent, in the fourth year, it would be 50 per cent, and
in the fifth year, it would be 25 per cent. It should not be the case, Sir. That is what I am

saying.
SHRI ARUN JAITLEY: No, no.

SHRI V. VIJAYASAI REDDY: Please correct me if [ am wrong. That is what some
of the Members have expressed. It should not be the case. In fact, the compensation to
the States should be like this. For the first five years, it should be full 100 per cent; in the
sixth year, it should be 50 per cent; and, in the seventh year also, in case there is a loss to

the State, it should be, at least, 25 per cent. That is our point of view.

The next point which [ would like to bring to the notice of the hon. Finance Minister,
through you, Sir, is, first of all, the loss arising on account of this implementation of GST
has to be worked out, for which a methodology has to be stipulated, if not in the Act, in the
Rules thereto. As was done in the case of Andhra Pradesh Reorganisation Act, in the case

of GST also, the same should thing not be repeated. That is what our intention is. Sir, the
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next point is, for creating the infrastructure, according to the Bill, a non-profit company
under Section 125 of the Companies Act is to be incorporated which will provide the
services. ...(Time-bell rings)... Two more points, Sir. The issues which others have not
covered, I would be bringing them to the notice of the hon. Finance Minister, which are

considered to be very important.
MR. DEPUTY CHAIRMAN: There is time constraint.

SHRI V. VIJAYASAI REDDY: I will complete it; two more minutes. Sir, according
to the Bill, Section 125 Company would be incorporated and 30 per cent of the equity-
holding would be held by the private sector banks. My question is, why private sector
banks only, why not public sector banks also? Therefore, I request the hon. Finance

Minister to consider including the public sector banks in this regard.
MR. DEPUTY CHAIRMAN: Okay.

SHRI V. VIJAYASAI REDDY: There are two more points, Sir. Under clause 12,
sub-clause 5, the petroleum products and alcohol for human consumption are exempted.
I request the hon. Finance Minister, through you, that even the electricity duty which is
currently being charged by the States should also be exempted because most of the State
Electricity Boards are incurring losses and the tariffs are exorbitantly high which are

leading to the inflationary tendency in the economy. ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: Okay. That's all.
SHRI V. VIJAYASAI REDDY: One more point, Sir. Please. This is my last point.

Sir, the GST recognizes the services like advertisement, Internet services and
what not — Twitter, Google, Facebook, WhatsApp and so many things. Therefore, the
appropriate categorization is required. See, according to the debate, we have participated
in the debate, there are three types of tariffs — last issue, Sir, - that are being proposed,
i.e, 14 per cent, 18 per cent and another is for the 'sin' goods which is likely to be 40 per
cent according to the debate. According to us, there is absolutely no necessity, as rightly
pointed out by the hon. Finance Minister, to include it in the Constitutional Bill as is
being done right now. See, in the case of the Finance Act, every year when the Budget is
presented before the Parliament, in case some variations or amendments are required in

the rates, they can always be brought in the annual Finance Bill. ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: Okay.

SHRI V. VIJAYASAI REDDY: Sir, the final point.
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MR. DEPUTY CHAIRMAN: How many final points!

SHRI V. VIJAYASAI REDDY: Sir, my last point is about the redressal mechanism,
resolution mechanism. Sir, as rightly pointed out by the hon. Finance Minister, in case
some disputes arise out of any issue, those are required to be solved, to the extent possible,
within the National Council itself, the GST Council itself. In case a situation arises and
the courts have to be approached, then that should be seen as a last resort. Thank you very

much, Sir.
MR. DEPUTY CHAIRMAN: Shri Rajeev Gowda.

PROF. M.V. RAJEEV GOWDA (Karnataka): Thank you, Sir, for giving me this
opportunity. It is an honour to be able to speak on the 122nd Constitutional Amendment
Bill.

MR. DEPUTY CHAIRMAN: But keep in mind the time constraint.

PROF. M.V. RAJEEV GOWDA: Happily, Sir. When we started this debate, it was so
touching to see Dr. Manmohan Singh right there in the first row and Mr. P. Chidambaram
right here. This is the 25th Anniversary of India's historic reforms, liberalization; and
their presence here gave us that continuity and told us about how reforms are a continuous
process. Well, this reform was something that the Congress Government, the UPA, tried to
usher in many, many years ago now and it has taken a long time and two different regimes
to ultimately bring this Constitutional Amendment, the GST Bill to fruition. Sir, when we
think about some of the issues that delayed the passage, I will not dwell what happened
when we were in power, in the last couple of years, the Congress Party has spent a lot of

effort trying to improve this Bill and make it as effective and perfect as possible.

Sir, I will only address that one issue of cap on the GST rates. Sir, everyone is
focussing on 18 per cent. We are already at 15.5 per cent, which is, as Shri Chidambaram
pointed out, the revenue-neutral rate that has been mentioned as appropriate by the Chief
Economic Advisor in that report. Essentially, if we go ahead and add to the taxation,
it will be absolutely inflationary and regressive. These two points bear reiteration. We
cannot build a nation by breaking the backs of the poor of this country. The backs will be
broken by a higher service tax, by a higher GST. The backs will be broken by the inflation
which also will come with that. That is something that we must keep in mind. The service
sector is the sector that is growing the fastest and we should do whatever we can to ensure

that it continues to grow without burdening it with higher tax rates.
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Sir, let me continue and point out that the Finance Minister is very proud of his
commitment to fiscal rectitude. We have the Fiscal Responsibility and Budget Management
Act that focusses on the 'spend' side. Fiscal Policy is tax-and-spend. Today, we are on tax.
Why can't we have a cap of 18 per cent, which is accepted and put into the GST Bill, and

ensure that we maintain this fiscal rectitude as we go forward?

Sir, I would like to address two or three issues that have come up, or have not come
up. One is this issue of dual control. Now, in the last week's meeting of the Empowered
Committee, there was a decision to leave the administration of small taxpayers to the
State Government. The reports indicate that the cap is being kept at a turnover of ¥ 1.5
crore. So, I would actually suggest that you go up to ¥ 5 crore, so that the small taxpayer
is not burdened with having to juggle the Central Government and the State Government

tax authorities.

Sir, similarly, some of the other issues that came up had to do with urban India,
local bodies and their loss of revenues. Shri Pradeep Bhattacharya, my senior colleague,
raised the point about State Finance Commissions, asking whether they were effective or
not. So, this whole area is still very murky. Much more needs to be done to resolve the
contradictions and the challenges that are faced by urban India, by local bodies, when

their revenue sources would dry up as a result of the GST.

Sir, one point that nobody seems to have focussed on is the administrative reforms
that are needed after the GST is rolled out. Today, we have the Indian Revenue Service,
which deals with Excise, another with Customs and another with something else. And
going forward, we may need a GST Service, we may need some kind of a reorganization,
a whole bunch of newly trained people focussed on the new digital backbone that has
been established.

Sir, I am mindful of the time. I want to focus on one last point. This has to do with
e-commerce. | come from Bangalore, which is at the cutting edge of digital technology,
of the e-commerce revolution, etc. Sir, e-commerce is a platform that is giving us
opportunities. Thanks to the mobile phone, the smart phone that is in people's hands,
in every village people are able to purchase the same goods and services that you and I
could purchase in urban India. This is something that must be encouraged. There is a lot
of ambiguity in what constitutes a good or a service in the electronic digital domain, and
much more needs to be done in terms of bringing clarity there. Sir, the tax at source, which
applies in that context, would really hurt the small seller who also tries to use e-commerce
platforms to try and reach a bigger platform, a bigger market. There is this whole issue of

who is a platform, who is an aggregator - they are all adding value. They are changing the
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way the economics of various sectors are actually evolving. We need to pay attention to

the fact that these need to be nurtured rather than hampered in their progress.

Finally, Sir, I would like to argue that there is so much more to be done on the part
of the Government in terms of reassuring us that the commitments that have been made
outside will also be honoured in the GST Bill going forward. I reiterate the demand of our
senior colleague, Shri P. Chidambaram, that we need assurances on the floor of the House
that the GST Bill will incorporate the cap, it will come in as a financial Bill rather than
a Money Bill and that the Rajya Sabha will have full say in helping to evolve India's tax
administration system, in the spirit of a united common market within India, in the spirit
of ensuring better tax compliance and in the spirit of ensuring that the economy grows

and revenue increases and the country prospers without hampering the common man.
Thank you very much.

MR. DEPUTY CHAIRMAN: Thank you for confining to the time allotted to you.
Thank you very much. That is great. Now, Shri T.K.S. Elangovan; your time is also five

minutes.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Mr. Deputy Chairman, Sir, this Bill
has been discussed in both the Houses of Parliament for the past ten years. It was the
worry and concern of the political parties earlier that the State Governments' powers and
financial independence could be curbed. It is now, after ten years, that it has become a
matter concerning stakeholders like the manufacturers, the traders and the consumers.
Now, they are worried; they want the Bill to be introduced and passed. So, the situation
has changed. At the same time, this has an impact on the powers of State Governments in
having their say in their finances and in having control over their finances. But, still, we
work for the people. The stakeholders, the traders, the consumers and the manufacturers
are the people for whom this Parliament works and the State Legislatures work. We have
to accept the facts. At the same time, there are losses to States. For instance, my State,
Tamil Nadu, has a huge borrowing of about more than ¥ 2 lakh crores. So, it should not
be further impinged by reduction in the tax resources. So, the compensation for loss
for the first five years should be 100 per cent, but it is not mentioned here. We have
given certain amendments. Some of the amendments were accepted but certain other
amendments were not accepted. It should be 100 per cent compensation. This Bill says,
'...such a period which may extend to five years'. Instead it should say, 'for a period not
less than five years'. If in the sixth year also the State Government suffers a loss, the

Central Government should compensate that loss also. So, the wordings should be 'for
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not less than five years' and 100 per cent compensation should be paid by the Centre.
Further, there should be a mechanism for paying compensation, which should be fair
and transparent, so that the States will have a trust on the Government of India. Sir, the
other subject, which we have proposed or my hon. colleague or group leader, Shrimati
Kanimozhi has proposed, is to include tobacco and tobacco products in the exemption
category. But this Bill has not included tobacco and tobacco products. It has only included
alcohol and liquor for human consumption. Tobacco and tobacco products should also be
included in this Bill. Our concern is that there should be a fair and transparent mechanism
to assess the compensation and payment of compensation. Finally, Sir, this should not be
considered a Money Bill because a Bill should be considered a Money Bill on its merit,
not on the strength of this House. So, please, do not take such a step to consider GST Bill
a Money Bill, otherwise this House would not have an opportunity to discuss the impact
of this Bill. With these words, I support the Bill.
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SHRI ANIL DESAI (Maharashtra): Mr. Vice-Chairman, Sir, I thank you for giving
me the opportunity to speak on the Goods and Services Tax Bill, 2014.

Sir, hon. Finance Minister has tabled a historic Bill for its passage in this august
House. It is a Bill which will transform the economic scenario in the country. It is
termed to be a game-changer in the indirect tax structure of the nation. Sir, as of now, the
multiplicity of taxes at the State and the Central levels has resulted in complex indirect
structure with hidden costs for the trade and industry. As a matter of fact, there is no
uniformity in tax rates and the structure across the States. There is tax on tax. In fact, no
credit of excise duty or service tax paid at the stage of manufacturing is available to the
traders while paying State level taxes like Sales Tax or VAT. Moreover, no credit of State
tax paid in one State could be availed of in other States. Consequently, the prices of goods
and services are artificially inflated, and, resultantly, the common man or the consumer is
affected. I hope that with the enactment of the GST Bill, above-stated complexities will

be resolved to the satisfaction of all the States.

The Constitution (122nd Amendment) Bill, 2014 was passed by the Lok Sabha on
6th May, 2015 and the said Bill, on a motion moved by the hon. Finance Minister, was
referred to the Select Committee for examination. The Select Committee submitted its
report in the last Monsoon Session. I was also a Member of that Select Committee. The
Select Committee while framing the specific and general recommendations on the Bill
has duly taken into consideration the suggestions made by the State Governments, experts

and other stakeholders, and, of course, the Department of Revenue.
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Many political parties had expressed their reservations on certain provisions in the
Bill such as constitutional cap on the rate of GST; scrapping of one per cent additional
tax on inter-State transactions to compensate manufacturing States; hundred per cent
compensation to the States for the loss of revenue in the first five years of implementation
of GST; and, Independent Dispute Resolution Mechanism. While addressing these issues,
the NDA Government promised to do away with one per cent additional tax on inter-
State transactions to avoid cascading effects of taxation. As demanded by majority of
the States, the NDA Government should give more weightage to the States vis-a-vis the

Centre in the Dispute Resolution Mechanism.

Sir, with the GST on the scene, my State, Maharashtra, stands to lose revenue of
around ¥ 14,000 - 15,000 crore, and, I think, the Centre is committed to compensate that
loss of revenue to my State. Sir, in this context, I would state that the spirit of cooperative
federalism needs to be taken care of because with the introduction of the GST, most of
the taxes and the rights of the States would be subsumed in the GST and the States would
not be left with maneuvering room to generate their revenue elsewhere, as the rights,
which are existing now, will not be there. Sir, now I would like to highlight the issue of
the Mumbai Municipal Corporation, the biggest urban local body in the country with a
whopping annual budget of around ¥ 40,000 crores. With the implementation of the GST
Bill, Entry 52 and Entry 55 of List-II in the State List stand to be subsumed under the
GST. Entry 52 stands for taxes on the entry of goods into a local area for consumption, use
or sale therein; and Entry 55 stands for taxes on advertisements other than advertisements

published in newspapers.

Sir, the Municipal Corporation of Mumbai makes more than ¥ 7,000 crores annually
out of octori collection. In the year 2014-15, crude prices were low to the tune of 36 per
cent and in the financial year 2015-16, it fell by 32 per cent. Otherwise, this revenue of
% 7,000 crores annually, which the Municipal Corporation of Mumbai made, would have
been ¥ 8,000 crores or so. Sir, with the implementation of the GST, this revenue would
be subsumed under the State GST. Mumbai being the financial capital of India and the
capital city of Maharashtra is a world-renowned business hub. It is a fact that Mumbai
has contributed every year by way of maximum revenue of taxes to the Centre and hardly
anything comes in return to Mumbai. Despite it, these ¥ 7,000 crores, which comes by way
of octori are literally spent on developmental programmes in the city of Mumbai. Today,
the Mumbai Municipal Corporation gives around 800 litres free water per person. 7,000

buses are plying on 400 routes in Mumbai. Education in different languages is given to
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poor people of the city. Health care is taken care of at affordable rates. There are projects
like Middle Vaitarna, which is a very big reservoir built by the Municipal Corporation, to
take care of water shortage. Water shortage is not felt by the people of Mumbai.

With the deletion of Entry 52 and Entry 55, there will be severe dent on the finances
of the Corporation, and, therefore, it will adversely affect the development projects in the
city. The development of the city would come to a standstill which will reflect badly not
only on the image of Mumbai, but it will also have ramifications for the State and for the

country. ...(Time-bell rings)...
Sir, give me just two minutes. [ will conclude.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Take only one

minute.

SHRI ANIL DESALI: Sir, the Mumbai Municipal Corporation generates octroi
collection of Rs. 17 crore a day, and that amount is spent on a regular basis on various
expenditure accounts and other overheads. The hon. Finance Minister should ensure
that the Mumbai Municipal Corporation is compensated towards revenue loss of octroi
with an annual accretion of around 10 per cent towards the buoyancy in taxes. The hon.
Finance Minister should also ensure that the quantum of amount due to the Corporation
should not be going to the State corpus. There has to be a distinct provision in the GST

legislation itself in regard to the funds earmarked for Mumbai Municipal Corporation.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude.

SHRI ANIL DESALI: The said funds need to be devolved directly from Centre to the
Mumbai Municipal Corporation on a monthly basis to enable the Corporation to run its

state of affairs smoothly.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude.
Now, Shri Naresh Gujral.

SHRI ANIL DESALI: Sir, I am making the last point.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): No, no.

SHRI ANIL DESATI: Sir, like the recommendations made by the Fourteenth Finance
Commission - the hon. Finance Minister may throw more light on it -- regarding devolving
funds from the Centre directly to Gram Sabhas to take care of their developmental activities,

unless this mechanism of direct transfer of funds from Centre to ... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Now, Shri Naresh
Gujral.

SHRI ANIL DESALI: Sir, just one second.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): I have called your

name, Mr. Gujral. Please speak.
SHRI ANIL DESALI: Sir, I am making the last point.

Sir, unless this mechanism of direct transfer of devolution of funds from Centre to
Mumbai Municipal Corporation is made or coming in the legislation itself, it will be a
very bad situation and the Corporation which is cash-rich as of day ...(Interruptions)...,
will have to go with the begging bowls to the State and with that, the entire activity

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Shri Naresh
Gujral. I have called you thrice. ...(Interruptions)... 1 will switch over to the other
speaker. ...(Interruptions)... If you don't speak, I will switch over to the next speaker.

...(Interruptions)...

SHRI ANIL DESALI: I urge upon the Finance Minister to take care of this issue.
...(Interruptions)... Thank you, Sir.

SHRI NARESH GUJRAL (Punjab): Sir, the Indian Constitution, by which we all
swear, has been amended 121 times since its inception. However, this is the first time that
we are going to usher in an economic Constitution Amendment. The GST Bill, which has
been hanging fire for almost a decade, will totally transform the Indian economy just as
abolition of the license quota raj did in 1991. Incidentally, and, very significantly, both are
the brainchild of Dr. Manmohan Singh and I feel that he deserves the nation's applause

and a debt of gratitude.

Sir, 69 years after India unified politically, we will finally have a unified market
and a uniform tax regime where there will be a free flow of goods and services within
the country on the lines of the European Common Market. This Bill will result in much
greater compliance and to a large extent help in the elimination of black money in this
country. [ know that certain States will suffer in the beginning. My State will also suffer
but I do know that Punjab is a high consuming State; so, eventually, we will benefit a lot

when the compliance is better.

Sir, with the passage of this Bill, tax would be payable only on value added at each
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stage of output and input tax credit would be available automatically for taxes paid. This
would create an element of self-policing at every stage as it would be in the interest of the
stakeholders to ensure that the tax chain is maintained. The removal of the State and city
toll barriers will result in free flow of inter-State traffic. Long lines of trucks that we see
on our borders would be a thing of the past. Businessmen will not have to run from one
State to another for VAT registration and claiming of VAT, which would lead to huge ease

of doing business in the country.

Sir, while goods like alcohol and tobacco would remain out of the GST ambit, and
rightly so, we need to have a zero tax base for essential items, especially, food items.
For the time being, petroleum and petroleum products and electricity etc. are out of the
GST ambit. But I am sure, as time goes by and GST regime becomes more successful, all

stakeholders will agree and this would also be included.

Sir, there is one major lacuna in the Bill. Input tax credit on capital goods will not
be made available on many sectors like transportation, construction and infrastructure.
I would like to have some clarification from the hon. Finance Minister on that because
this has been widely reported. If that is so, this would make India a high cost economy. I
would like to have one more clarification from the hon. Finance Minister. Certain States
were given tax concessions and companies that set up businesses there, do not have to
pay excise or any other tax. What would be the status of those companies once the GST

regime comes into play?

Sir, the Congress Party had raised many objections to many Clauses of this Bill
and some of their concerns were totally justified. But I disagree with my friends in the
Congress on enshrining the rate in the Constitution because in case of a national calamity,

we cannot keep on amending the Constitution time and again.

I would like to point out one more thing that high taxes never fetch votes. So, it does
not suit any regime to put high taxes. Today, they are in power, tomorrow you may be in

power. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): No, no. Please

continue. ... (Interruptions)...

SHRINARESH GUJRAL: But, I feel, ... (Interruptions)... 1 was looking at you -The
Third Front. But, I feel, that. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please do not

waste your time. The GST has to be revenue neutral. Of course, the rates would be
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worked out by the experts, but, eventually, I am certain, as there is more compliance,
it will see a downward trend. Sir, this is like mobile telephony. If you remember,
when mobile telephones came into being, average per minute rate used to be I 5-6-7.
...(Interruptions)... Maybe, ¥ 15. And now it has come to a few paise. It is primarily
because the base expanded. Once the base expands, once there is more compliance, I am

certain that the hon. Finance Minister will start reducing the rates even further.

Sir, when it comes to Disputes Redressal Mechanism between States, I feel it is not
wise to have the courts intervene. In any case, I look at it differently. There are brilliant
lawyers; some go to the courts, some come here and others go to State politics. Many
of them were Finance Ministers, they are Finance Ministers here, and some are Finance
Ministers in the States. How do we presume that those lawyers, who went to the courts,
have more wisdom than those lawyers who came here? So, I think, we should leave it to

them. And I am sure ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): I am afraid, your

time is over. ...(Interruptions)...

SHRI NARESH GUJRAL.: Sir, I will take only one minute. Brexit, according to
all exports, is going to adversely impact the global growth. Our exports, especially, the
labour-intensive exports are suffering. We need to create jobs and this is one way jobs are

going to be created. That is why it is important that we all support it fully.

Sir, in the end, I would say, hon. Finance Minister, I know that you will have to face
many challenges going ahead. This is a historic Bill, but, there is an old saying that no

sailor ever won laurels on calm seas. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Your time is

OVer.

SHRI NARESH GUJRAL: Sir, let me finish. I will take only thirty seconds.
While I wish the hon. Finance Minister all the luck, I commend him for his persistence,
perseverance, his flexibility and his ability to carry all sides of the House with him on this

Bill. Thank you very much.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Now, Shri D.
Raja.

SHRI D. RAJA (Tamil Nadu): Sir, I had the opportunity to work in the Select
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Committee, which scrutinized this Bill in detail. We, two Left Members, had given the
dissent note which is part of the report given by the Select Committee. Sir, today, I was
delighted to hear Mr. Chidambaram, telling the Government that this GST regime should
not go in favour of corporate houses, but, it should be in favour of the people. I wish the
Congress Party continues to review its own economic policies in the interest of the people.
Having said that, Sir, the Finance Minister presented the Bill; the former Finance Minister
spoke on this Bill. Several colleagues have spoken on this Bill till now, but, we are yet
to understand as to what would be the future because the whole effort is to create a pan-
Indian common economic zone or market. Thereby, we are going to enter into a terrain
which is, really, unknown terrain. We are not very clear as to what the consequences
will be. India is a very diverse country. We have uneven economic development and
uneven regional development. You are going to create a common market. People are the
producers of goods and, in fact, they are also the service providers. By people, I mean
the working people. Their interest should be kept in mind. In the Select Committee, there
were several issues. There were several contentious issues such as whether we can go for
18 per cent cap. That was one of the most contentious issues. It has been asked repeatedly
whether in the Constitution (Amendment) Bill, it is proper to put a cap. On the other hand,
it is to ensure that the indirect-tax does not go more and more regressive and adversely
affect the people. They are real taxpayers that way. They are not tax evaders. So, how will
you protect the interest of the taxpayers, that is, the people? There the Finance Minister

will have to explain further what this issue is.

The other issue is how to maintain the fiscal federal structure. The States are having
an apprehension. I think, it is a very genuine apprehension. With this Bill, their rights will
be curbed. Their fiscal autonomy will be taken away. There will not be any flexibility
in the hands of the State Governments to plan out their finances. In the same way, the
question of local body institutions came up. Now, it is for the State Governments to plan
out how to finance the local body institutions. So, the State Governments must have that
fiscal autonomy and fiscal powers. The Finance Minister will have to explain this further

how he is going to do that.

The other issue is about the GST Council. In my dissent note also I said that it is
in favour of the Union Government. In fact, I myself wanted the weightage should be
one-fourth for the Central Government and three-fourth for the States put together. The
Finance Minister will have to explain how he is going to do this because fiscal federalism
is very important. I am not going to discuss what happened in other countries after the
GST was passed and how it led to political fallout and the defeats of the Governments of

the day. I am not going into those issues. I am concerned with India as a diverse country.
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7.00 p.M.

When we move to new area, new tax regime, we will have to take the States' fears. States
have real apprehension how the Centre is going to allay their fears and remove their

apprehensions. The Finance Minister will have to explain about the composition of the
GST Council.

Having said that, once this Bill is passed, you will have to bring the follow up Bills,
the Central GST, the State GST and the integrated GST. Nobody knows what is going to
be the content of these Bills, what would be their impact and implications. I am asking all
the parties: are we clear what would be the content and what would be the implication?
We are really entering into a new terrain and unknown terrain. As everybody has said,
this is Parliament, Rajya Sabha is equally important. We will have to discuss all the issues
related to this threadbare keeping the interests of the people in view. There, I think, the
Finance Minister has consulted all the political parties. You also acknowledge that we
are in a multiparty democracy. Every party is in power in some States. If that is your
understanding, be more democratic, allow discussion in Rajya Sabha, do not bog down
the discussion in the name of Money Bill and Finance Bills. We will discuss these Bills.
After all, we are concerned of the future of the country and the people of the country. Our

ideologies may differ but we keep on fighting.

I was delighted to hear my former Finance Minister, Mr. Chidambaram. He said, "It
should not go in favour of the corporate houses, but in favour of the people." I wish the
Congress Party continues to review its own policy in the interest of the people. The BJP

also should take some lessons on what they are saying today.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): The Congress

Party may take your advice outside. But please conclude.

SHRI D. RAJA: Now, I appeal to the hon. Finance Minister that he should explain
all these contentious issues. Let him explain to the House the thinking of the Government

on these issues.
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BT B IR T2 T, A1 IT IS forg ot areet &1 21 s RIait Ao &, I+ &
<2 PI AThd e, Ya=Y B AP [Herfl| 39 100 F1E RIETST 91 BT 91 PR 7 &,
3T gATSY, WIfeh JrIs DI Sl VI RIS I B, Jrs GuR F1C RAST © 3R Jr s Bl
Tore ¥ IR FHEIST It €1 &9 < U1 <781 AT © fo 89! Jras a9 o1 89 370
MY 37T ART 1 ol &1 THRT S Gl 8, 9 31U 319 33T ol &l §H HHI I&T IR 3TN
T T8 &1 Jrs 1 <21 Dl gHe a1 81 H 3Ty 3iids a1 =Tl g1 AR, AT AT
bell AT STV

Suaurede (3 YEg AW W): T G} e B
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S} ST RTSG: MR 3! ST &, bell ST DI MMTHT TOT &1, 1 THH oNfore fob
Ig A e | Bl

SywHTEe (37 e AR ¥A): TE, e, T8 1 el 81 9 B

it TOTT IMSA: TR, I P ol 3ADH S BT 30 THC F SUTET I8 ¥ 37Tl 7, 60
IRIC F TG HIeH YS! s 4 3T 2, 20 TRYC Argel YaTssl SC! gwis A ATl
2, 40 TRAT BRA ¢ Jod ¢ s A el 8 Fvsdl Ta-HE Bl 40 TR BRIS BUY
H G HRURT o s | Agdl Ta-HC B Hadm 81 3 S9RT 81 s 7 <9 Bl
SHIEIdY 3 278 fafera sFR& STelR BT contribution 2015 # 3T 81 I8 Yws &1 He@
_7sg 70T o forQ &, o1 b Srefegaven o fory &1 84 a8l W ! il afdw <d €, gufery
T9-I¢ HRUNT Mg T8l 90 T, =18 b4l 81, I8 TRI9 Wigc 81l Sei-Sigl W)
3ifftherst €, I AT Frag ARITe HRART it 81 I0dh gl H 377 g Bl

TSI 82 ....(THT B EED...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude.
ft W1 IS R . (AT, ..

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): No, I am sorry.

Your time is over.

Y HoTT 8 WX, H IR-GR TS FIeAd g1 37T 37T H TTSH AR 7 BT 3
D! A A WHa 9 <ifTgl ... (aeT ). ..

ITAUTEAE (S YOG UG WA): e, o, He Wi B B2

7 AT ISA: TR, G5 b PIRUINTIA b XA BT Sl 5 IR 8, I DI AT §&
IR 3T B I8 HRURTA HT i1 9HH 2, T8 octrol W Tl 3R NI IHHT § B, Al
T EH BN i & forg, a1 & fog il & SR o 9 T81? B s H IE 3T
&1 781 o1 ¥ohdl & 6 39 TR W TR 1T S 3IR JH s dTell R 1G] arl STall
RINKER R

IS H BAR 984 HISaed €, 3191 89 I budgetary provision T8l &% b T,
Hifep U HH TS &l

IoRrTee (St YW AW IW): FYATS, 379 MY FHAK DI ... (FEALTH)....
sft AT IS W, I #{ 7S W 81 No, no. This is my maiden speech.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): You cannot
decide that.
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it Ao LA TR, H AR WIge I T8 g1 H AT AT I TRBR DI Gl
FTET & o octroi abolishion &1 #1TeT R1th a1fdres Al & 7181 <1 7, afcd I8 Terie
IR 3 0t a1 2, I8 T @ IR 1 ot et 81 H Mueh! gar 918 §, I8
W?ﬁwﬁﬁ"ﬂl ﬂ'@'&‘ﬁfﬂ'\’ main octroi check posts %, GI%T@?I‘I’@ITWW
CHIIST JFI8 H Ul B &1 U 9P GRS Bhddl octroi F fefersl  Aedqul 181 &, afe I
RAagRET TH=_1 €1 37 9% YIRS TR B d18 Bl RIhT SIdT 8, AfeY 39 Yol RS H |
DI Terd a1 T8 M UTell 21 ...(d Bt ')

I (S gEIg ¥R IR gUdTe | 41 YW $HR BRI, MY dIfeTl| Nothing

will be go on record.
i} AoT S IR, U W) A+ W Bl This is my maiden speech.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): How?

#t Wor IWA: W), I§ A AsT W9 7, sAfeg § AR uiE e dem
...(TIET)....

Iyaures (st U5 AW IM): S 8, MY 93 SISV Please continue. 3T
qiferl ... (aem). ..

i} AT WSA: IR, U WISe A G W BIE ¢ MR SHI s | g9 8, o gaf
RaagR<t 9% 1T 2, g8f T BT 81 Octroi check post FdTe & I8 ART A$dh
ol B IO, 1S9 I8 BN {6 319 O Hmd S Al g b IR & AT 9, 39
A TS ¥ 3fER G G| RSV AR BOIR ol G AN T H FHT 1R 599
TS B1 YR HHGIR BRI ARPR I A I8 fa=ich & 6 a1y 9 fore 9 1 Octroi &
IR H IR S| s BT MY HERT 90 F18Y1 T4 BT BTl BT, Il S BT
BN, H SATIH] 91 <1 | §H He-Id B dTel AT o

Syaurege ($f YO AW W): GO SN, Th Adhe, S A7 HRER 30T § 3D
e W Bl 21 319 IS CIgH HHN %, Ig Fe &= &1 ©1 It will not be considered as
maiden speech. ST 9 § W9 :1ueh! 4T {1 Please bear with me.

it <o WRNA: W U RFawe © & s & oy oy 3ig Ry e1f¥rar, faey
el W SR Sl IS BT SR Heldeld BT A 8, 98 s & U1 387 3R 9
TS G I AT 31T A TR 2| 97 fEs | g=uarg |

i I AR HIY : H81S Y, MY g3 98 81 Aeayul gd Vs el uR aie
1 HiepT T, 5 foTg  SATUehT egare HRaT &1 9 H SIYFS! BT AR BIFT Skl GHR
B em H STl & 918 Ha 81 HSH BN I8 I8 B & ford gl Ud Harsii SHi i)
W] fopaT TG et R ol |l TS W A B, IR ajedl UR S d1ell R Ui
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RINEEEINERRE]

R 39 &1 4 FeiRa & g, 1 SRor e Rl @1 Scre vd avgaii &l
Il TR BIWI HR BT TSl 81 As a whole, 3R H 39 fdeT &1 91 % dl I8 fda
YR Srefeawe & fofg agd €1 Hewayul Rig 8N g9 3 S a8 Fft 1sai H aegaii
W FA BRI A, T Sredi gd fashamail o B! dgforad el T
HHTET & 6 30 S IR XTSI o1 gg71 81, H E IThINg ’1e H HHT YT
FghaaRe & & 3 ufcrug! agfl, fafie TeR & o= &1 915 B9 81 3 avgail & a™
) & 811, RTIhT Ha ST BIIST 31 3MSH! Bl 819 dTell 21 VT SAfIT & Rifh BIs
Al G R < H U SR WR el T, A1e g8 A fhdl 9t SiTe | @i 7 @il T 8l
SO THH ST I YT X1ed e, 3 gRon g g {6 59 g9 f9Ar siivadt & 9w
TRIEd € A1 89 I TR 30 3 35 URIeTd I &1 91 BR & w9 9 a1 gsdl gl IR 39
faer d &= @1 ax [fTad a1 781 81 3R I8 e% S & A gd fasy w21 7 ®e1 o 18
ferera a1 $99 1 ¥ BRI A1 FMIfEed IR 9R MM 9K &% W Ao & e 99
ST, FTAehT ATeT BTIaT SUHIGRTIS Bl IV Helad, 3id H H AT A1eqH 3 & =gl
R H3 HE Iy A WS AT

A1 Heley, H gRaTon gid 3 Hdy e § iR gRATn ve HiY vy 19 71 I8
AGH AR g3 781 21 q31 ATRADT & b 5 el & 1 A Bl ERATUM Y Bl ToRg
BT JHAF T ISMT U, R 39 f[dd H S1eT A=Y el & &l ol IR &
foram T 21 311 39 9l 9 PV gem 17l & {2l o el 81 Aehdll §1 3R BRATON
D1 39 f9at & TIRA M & 1€ IT9Rd T 91T BIdT § O SHd! HRUTS Hd BR1? R e
TRBR T X151 B! 3D TR e HRA? § 39 IR H A1 H3] off F T THRO
EIESIE
Qe [rett | SaTeT drehd 81 SITgE, S fh SR A8 811 SR UT BT § Al
WHR 39 <9 H R HRIR HSH IS 2

3 | H w2l 7EIey | Pl ATedl g [P 3R A9 4 o SI41 DI BT FHTET
PR A & a1 H 39 fadres &1 wwiH axar g1 5 iR, 51 wRd|

A 9 T T @FIRES): A SN, 39 FedqUl [ W dre $ g s g1
qay fan, g9 forg H 3mueht SHRT g1 2741 SN, fUsel 10 ATel | SHTHe &l o) T
B T8 71 51T I AT geR 9, A1 37 AR T 39 e 7 g @i o o <& off, qga
TG &Y 3R 1 ATel T TR A AN YIS BRI 379 Y AN SER & 3R IIR
aTel $ER €, A1 3T ST W B <l 81 XET &, 379 1Y U f9e1 3 1 $77ep] i TR
31T RE T 47T SR, BHR < 37751 &9 =al Y &Y § 3 Sued) & $uRI SHved &l a8
UEA I 2| 5 FTSHT & 918 SIIYAC! [del I 3R IHD! B4 1] fhaT S, I8
EISEIRGIR]
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ST ST, TR <9 H ST BT U HhSolld &l SR & HUX ¢ B, Fe Iud <o
g, AeCI-Url T & | CHIRI RIS & hIRUT U 98 o HIh MY &, foT=Tap! asig | di
DI Yaalige W fhar 11 7, 9% $Ig ff IRGR & 8l AR, MY UH el A {6
g freft <27 9 SRR &1 I Yo AT ¥ SIIGT BT A1 37T &I Sl AR 7, S9H 39
<3 ¥ 3o dRaa! BT agd e B, aifd 3Tl QX g1 T 81 3MTST Ry
TS 3R SaHIarol 31 9¢ s ® b 8% <91 I I1edl ® o S9$ I8 MswH 93,
I TTRIIRAT I T¢| G <2 § o1 §U &, Safh TR T8I Ao Uel ol 21 31d T8
BT T o ATEd, SHUHT! 31T ST A1 99 S &1 S, THSIRME 31 SITgit 3R <97 #
" $1 SfSAT" BT WIUTH 2T B ST, WIS Y &1 Serl {4 Sf, frear U4
I el Bl gl fhedt ot So7 ¥ srieuawen # 99 d& VN <oisl T8l 31 8, 519 6 &
ST Ad daard 7 g S|

3TTST B e 1T I8 SHTHE! TR a7 HY o ol §hs gY B ST &l 71 89 39 dist
P SR BT BN b TAR I BT SN TRITH RIRed 7, 98 T VT SRIgH Rived &,
e 7S 1 & o ST |, a1fes g &1 it R forar &R worgR 7, s s
AT RIST-IIET BT AIEF S[SHT TSl §, SHb HUR UR 7 TS| Rifds TS FaT Al RIS
TN & HUR TR BT R TS 8T § AR B AT & SR Ao I9dl cod ITSH T g3l 2
39 oTT YT SSHR e ARy

ST Sff, Sfieaet o1 gve i 4t faier € fora ok 7 59 sa% foRiel 9, afeesy
ST I Tg SBI feam war b Shudd) &1 gaoid a1 a1 3 ol € 41 3 o &, €19 arol
DIg L &, SIdih VAT a1 &1 B9 AT Sy & faRie 121 €1 &9 o1t 9red € fb e
3R fraT &1 BraeT 81 3R 91 3 S ASTTel 3ol &, ST WY FH1E 811 377 Sf, |
S?ﬁ? FolToTST Dl Ug Nal ATl sﬂﬁﬁmw?ﬁ: Goods and Services Tax Council shall make
recommendations to the Union of India and the States on -- Ig 3feT{-3TeTT WigSH TR

e T Bl Special provisions in respect of the States of Arunachal Pradesh, Assam,
Jammu and Kashmir, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura,
Himachal Pradesh and Uttarakhand. 9 oI 31 1531 1 ) FUIE BRd 21 37 X1odl ol ot
T e e arfey, et mifas e arfey, offe 91 § St Sl g8 el
2, O fIER JT IREE 9N oY 8, 1 B WS 9 e gU g, Sa! o 39 9 i
feeiie fpar 22 w1 fa9iy &R 8, RT9a! aoig 9 U+ 399 9 fI8R 8k IRGs &l
exclude fFaT 27 &1 fIER 3R SIREE 39 & T U< & A8 984 Usaiks &2 f[IER
3R SRS 37Tl <2 & e Yozl A 310 &1 I8 &H AGd] NHER] 8, T4 WRBRI DI
RTER) & 3R faRyeR &5 WRBR &I RFERT 81 519 T6 31 ASiel s¥deid Bl

ITAUTEAE (S YOG UG W): 3 FHG DI
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#t 99 g @ AN S, oMY Al BH dle SINIY, oY BER UsKil g
... UfEeft 1T, fOER, RS, 3 9R U9 USI €1 ... (Iae ). .

ITUTEAE (N YEg UGN V)2 379 A DI

S} 99 == T A HR AR e © 6 g9 11 e ofR fag i) sfwm S, #
3T ATETH | HAT Sf | o1 aredl § (6 JoTd R:eid Bl TeH B & folg 319 a1
PR @ §7 G-I WIS H AT I Yol drsdl g b d1 iy Jev s |fdd cag
BRI B RHASINT BT 3R BIg T Tl AT B, Il SHBI T B2 379 379+
U S| Uep GIS] UTaR W ol 81 b B T Bl AU FHRT 81 JATST ORI T =
ST ST ARED] B - ORI 3MTh Tl H BR BT I g8f IR bR 11, Ao o Bl
benefit JATHR fobaTl g TRE A GART Tl I TN taxes P benefit ATHR BT &1 3
| ISl BT $HH T UG 2, 9 91 DI T {51 SMY| 7, H I8 He1 9redl § (b
U UH QT HIdT 8, 99 §H I AT 8PR o FSEhIM B Ahd &, A A1 AT
T healthy discussion BT ST Tt %\*I TUh NIECE %\', e T o |9 ST BT concern AT
b 3T 3P A7) 9T B BY ATHR clear BRI d8d & - I8 91 Sl 8] &l Ig 9
Council of States ¥, SWflY, T A1RY o6 IF fIaR &1 3117 1= w1 9 el §
3R ST Houses T confidence H TR SHHI 3T BT 9l & W H 18T, dIfh 3D
W discussion @I T AP, TH healtny Tdi & ST Fb1 § O #=0 #ieg 4 &%
assurance dlé\‘lllagﬂ BTSY DI 3R 9 BT assure B fob GST 3 & 918 TSNS IS
ﬁ,ﬁﬂ@ﬁ-ﬁﬁﬁmoonﬁrmw,ml

it faeaeiid Sut (3rH): g=IaTe IUNHTEde WEIeY, $9 vy W I8 R 9gd
3! ARE W Tl g3, specially THRT P IR H, AT H P Hae § QT el Bl §
&l IR TR Brg-4 AR 3R 39 8199 @l efic #§ v a7d o1 d1edl g1 39 i
e TR ST & e | &1 AT Finance & SUR ST W S fHaT 91T, SUH wT &I T GTa
BT, Union Territory &1 &1 9TaR B 3R Ao Ta=He B T UraR 811, I8 specially
mention f&aT T %, It ﬁﬁgﬁ H ST P 3feTrar Wi Y administrative JIT %‘,
ST Bodoland Territorial Council 31X dTebT G1-T 15T | Sixth Schedule H autonomous
councils &1 98 TR ¥ <& impose YT Pl ANTPR & - Afh T8 S tax sharing EAKIG]
WWW@%%Wimposemﬁﬂﬁﬁﬂ#@?mw@?wmw%
BT fHIAT ST A1 BISRIT § B fHIT SITUT, 398 Wt 979 3 $96T Bls Soold -l
gl gafey § 9arT @rEar § 6 I8 gAR T1-3%¢ & folg 9gd &1 sensitive issue B, 919
dISTele under Sixth Schedule, U territorial council &1 DT ST ITIT 7T T, T I8 T4
g1 1 {5 g R4t 1< 81 8191, oI ST functioning ITSAT b ST &1 81T 31T U
g B Sl RTERY 8, U941 € ARG B iR, 981 B WIS aedl Bl dAd,
Bodoland Territorial Council ¥t U@ parallel TRGIR 3RTH H TelT ol ¥l I&T B ATaTa A1e-
ST & 39 3R FIQRT & 915 3 311l B, T81 IR 32 &I &Y population B 3R 9,000 TR
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forariiex TRAT 81 AT-3%< 1 other States H 3+ pollution 81 &, 99 it 7 e Bl e
F BId gU W Sl 981 UR T ST BT PR &1 8, Ih] W T 98 Tl [T BIcll B
3R SRR il & oY 79 ke ¥ gt |fIem & UTaem & TR S99 Sgavel &
T, U1 ARE A I8f IR 9fa B financial FRIRT 31 &4/ @< gY U @aer |fqgm
H G g SR 81 IR BH YT 81 DR YT ol AR <20 DI 30T TeMAT o 9 &H
et 81 SITG gafery, | 1Ry ol € [ 399 o T8l 81 9 Wl 918 9 519 GST &1
et ST, Y SHH sHG! JRAT B! AT TRBR 396 oV et 519 ¥} i 7 ofrg?
Sixth Schedule % 3T ST administrative AT B T B, 981 IR ARBR & Sl HRIGH
BT 8, S8 ¥ g87 implement fHaT STTTT... S9¢ IR A WRIfhd w7 W 89R ©ed #,
AN @S 9 mention BT A1(2Y, 1 $HE AR d81 TR W UL 376! e | 9
Ah| Aol RERIT FRIS 81, HRET IMFTAN MeSHTd HTSfid 81, 314H,
Ty, TSR 1, S 9 6th Srelel &1 71 81, 98 AR WAL &b gRT Bl T3 URAATH
AT §1 3R I& YR AdRAT 8, < 89 <20 P forg 18 Sl WY BT a1, Iqh! Al
1Y H AP, IHD IR H ATIHY BT HRAT 18I

HRHR B8R A, &R 49T 4§ agd &1 S gl 8, ifdb 59 Il 9 g8f u= i
JAMCHTAE HTISRIA B PR B! 8, I8 IR T8 B HIH B, SHBT Dls Iooid el 8l
P HRUT I8] TR ATS] e I SHD] YTl el 8l Xl 5l e Rl oo (M Bl Iy
TRBR B FAIAHS BN, THBT S0l 8, oflh SRR BISRIA AR 6th LSl H
o] feuTeHe Bl full HTH B B FIHAGRY < 713 71 A9 w3 2o e @ R 9
I8 TR Pls bs el B gawr T8l &1 "Ia 921 T19 Fsd Iroi1" 418 T8 8, 981 I
PWD Department T 6th 2re=[cl H T TTT 311R 159 WRHR PWD Department & §RT 59
"G AT UTH A h A" B SMRIfTHE Bl ©, offhT BIeRicl TRAT H, S9dT Hd
P, THPT BHR] g1 § BIs Scoid -l =l "9d f¥rem affge iR sy
Hreafies et ST 8, il & agd Aecaqol 8, 987 W Sl 6th el URAT 8, drsies
SREINIT FRRAE B, I8 FISRI 39 BRIHH DI B AR BN, SHHT Bls Ioold T8l
B 98 IR TIIRC Agd IR BIH B H I8 Ul 371 STil Bl S S ST & 91T &,
ZHT ff 98T IR UTSS oIddl IR Uit 81 S| Suse! faer oR |4} 970 &< <8 8, offhd
I 3AD] AEH H 3T fhdT SITe, a1 U oldd IR Uleddd 31 SIel| dreieis Uh
XTI 9SS! R 8, T8 TRAUIC-3HIC BIdT ¥adl 1 U & U1 99 31 SIe f
S greliels <REIRTA FTIRAE 2, IHDT Yff1 TR T BT share T 81 bl 57 ST
H 3P SIRY | TRBR RGBT § [ HH G ¥ 89 59 Ve DI DIs s GagTiid
ILRAT Y| BAR Tl BISI-BIc! vsff i gaven, S Ifu™ & gR1 &) T8 §, 9
TR TR STk 8Y, 981 UR 39 P AT Bl $A AN fhar Sgm, swa ff &
FIRAT TRBR BN | AP A1 &1, § 9 e B1 FHT Bl §U MU I1] FATGT BT g
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sft e vt (fRMTaa Uewn): AT SUNHIEdE "eled, oYl Rt g
oY fA9Td W Fed T4l BR 8T 8, 98 < & 1T, ST & o7, oref-gawen & fory
U IOy Aec WAl 81 39 GINYS & HIEGH I Y 3{eie! & 91 Ugell IR Th g1
aRea g1, faRiy dR 0R 131 3R b5 & die H HR M1, B GG 3R S PR |
YT ST B, SUBT IS 3R b5 & g1 | dicHl, I9d] FWeRl § 399 Bh ISl
STt S e Us Af4d <o 8, 39 9% § &9 99 ®I Ao 2 fad w3 S 7 gaw
P IR W TG P DI, g4 o<1 71 fergwawa Sft 71 IR & g9 I | et fan §
I 911 BT R A T&1 QBRI g 511 < &b SRGFI 4, ST H AU a9 &, ATl AR
JdT TR FE! ©Y H B AR ST § 9101y 3R AR H 599 IR 811l 39HT Th
eIy weca ug Wi §, T8 dF < B 37f-aAT &T U4 ®© {6 a9 vd 1) § I[91d BT
fa=or, Ya=g TR 3R §9 ARE 9 31 dTel 99T 3 SIGES! & Al 81 & d18 fh|
I8 ¥ I8 JIfd BT, {5 a8 9 o1 ¥, Xdg, HeldR™ 9 gollhl 811? SHHI U
Ie e F1 W 2| ST Pel T fb U dl IR 97T, G-I o Bl &% °e, Rl
STSIINGE ¢ [EgwI & 3aR d8d SUIGT &, TR AN <21 Bl el # comparative
economy T <X, AT BHRI ST U SITET 9157 81 I8 U 16! a1d el &1 TN T&T 81
FIRY 3R S B AgHR 9@ IREGAT dt T3 off {6 gaa! &9 fHar 9y, 16
uniformity TS STY, ARIBRU Bl, Yeb P HIbe &, Uh JRT IIOIR g ¥ &,
qIP gX < & 3SR T 9T A A 9T H AT 3R T, Goods and services BT
MR {91 q1e7T & &1 I8 HEl T §9a Bl UIQ, I He1 e T fheft & forg off
3T &1 81 Fs & forg 3R i & forq s s gAferat € o 3o &8 gfwrem oft
BT 31T Q1 AL BT WRMEH 8, IP d18 Fel WU H GST BT Bl -1, Central GST,
IGST 31X I<dl B GST. ST&l I A TAHGBRI AR THT &, IHH 341 & BIs FeHfd Tal
CERCIER]

ARG, 2006 H 39 I & a1 #30 gRT 39! MIaTRe 9o &F 78 off iR &9
Y & 915 2016 H B 31T 39 UR T B B & 3R SHDT TIRT B BT YA PR B B
I8 FEl 2 % <9 99 & 39 o IR H &S a1 g8, 1 9 b H 791 g8 3R THH Kb
Bloey = 310 faar fag 92 2011 # e 31| 31T S <91 & Iseufal 8, 99 98T & fod
HAT T0Td Jgoil Sff 1 gAD! U2 foha ol ores gia & 9 99 9=t gl a1 e 7F-
TR AT BT S o] oIk 7T, $HH Q2 DI 3fIgaRegT Bl W} AT BTl 37T I a7l 8H
P I & b TR HH BN, TF IISTR G111, U DI Hbe g+, I8 99 I9 I 81
Fahelt Y| 31T Al 3RT I8 AT & 6 a8 Mo Sk &1, JUIY IRPR 31 U6 g91 ol
o, U URIETRI® &eH 11 371 Q27 & Te #3ll A == Al Sff, 89R =, =ar
e, fad 730 3r% 0T Sft 9% A8 &) 91 941 & & 399 <9 B fha =1 BIIsT 8N?
I <2 H 79t o1 fwy 3= 21 SN faer gan, 98 +ff 74t oik 954 @1 fawy <@, 36 3
eH eI 21 gUITT BT a1 I B b TR 91 ganl &, Forae! # e |Hsil gl 8ld
T SITRIYU] YT e 8, 3R T8 5 Bl <l d8aR 811l S DI ST DI TARTE PR
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ST 91 AT 81 BIAT IR 7 &1 TST Haell B & fofQ ISTed gal H [GHe 3R
It W fA9ST U JrEl A 81 Wbl g1 BN B A 39d dR § W W@ B fF
IoTfT® gl & ST STadd 81, TH FEAfd 991 Rilfe dis 9 Ffaum dene, dis 9
TIT BT RIS FAFRIT A FH1 Gfeeher BIa1 & 3R 594 [egpd dIs HHIERA 2,
Wﬁ,ﬁﬁwﬂmﬁg,mmw,consensusﬂﬁ%l%’lﬁ%ﬁ
werr AT 1. AiE e St 7 WY I8 v o ofR g9 ud facy |l = faar, et
3171 gt A1 g 3iR MY I 914 & [ ORE I IR W T 6 qradid gefl, 981 T R
9T BI, FHS B BIRIE g8, IR HTHIE 6] gUI 59 Il S HIEIH I I ST] 8
ST B o6 98 921 IR, goYfH 3R geTHd @1, IHd! Jraared |l AToll &l SY, a1
=1 7R BT IR ST g & AN BT AABR & MR SHD! I &H TIT
I A & IN Fa & ISR BT I8 b ol WAL H 519 a1 a1 HeNe SN,
el 10 ANl | IHh 0T, I & A4 DI BT, 2 Bl ST DI g | IH FHI 39 BT
faRTeT gam ol WEIG Y, §9 AaT H 90 A 3R I DI ST St 7 7 39 99 &t
oty Srorifar &1 O o, Jgifas faxig 781 el 98 foxie 9ot @ Y811 519 3119 J8f 39
TR 93 9, I 39 R G g Ve 3R &I Y 3 9 B faRIg AR S ardf ot
ARBRI | 3T AT - ToRTd 4 R1e gar o1, #e7y yoer 4 ARy gan o1l 9 999 <2 &
3R SYAST f[der & Raarrs ST Al Faster 131, ST = 11, SHHT A, I8
59 &1 91 © b HISET ver /30, S 9 99Y ORI & g H3ll 3, & AR Ael |7
T fpan I8 R SR Y SeRil| S9G 918, 3119 99T 9aall § I8 91 del
3D FHSIT § [ 9 T8 B8l 131 f& I8 S Siivad] e gdiv &) IR aril &,
I8 T JoTTel! ®I Al Ugand B, 98 <9 & fRd § T8 7, 98 edi & fRd # 781 7, 9%
T DI AR HRAT &, I8 WG & Raa 81 59 I 91 Hel T, I &4 g ggar
AT I THI qUI D] G P qIE S AT TAR G, I H A Bl eR off =ifes g
ST | B, JATIDT, THRT, FHI ISP Gl BT, AT ST BT AR 125 BRIS B
& AN BT 21 TE <91, 39 FI9 0= 1 o) 3fR fw wR g€ 781 e, =Te Al vet 81 41
ufuer, 39 IR H ISR BT YHUMTS S+ &I SToxd - 89 Bl 8§ 3R 7 fhddl 3R &1 &1 99
DI IR, TS B & SR ST BT & 3761 dRe I AIQH 2, cifdh I 99 I8
BT 3fR 2014 & 918 d1d deell| MY IF TRE Y AR &H 59 aR% M| ALYH. A,
.74, IS 99 U, 91 S9! YRGBT, S6! Ad, SHuac! fao & Ui S9d! W=
fIegpd gad TN B4 99 WR BIs MR B 8, b Ueb a1 Bl MY 4 MU Hal b
9 MY ST I91 HaH I01 I &, 3761 Bidl Ha w21 l IJef B Hiifh I='MH 8T §
BIH! $O Bal & [h Sl 39 IR AGS el PR I8 &, d AHSAT PR I8 &, I B Afed B
32 B ag A 91 WA 81 SN aifs o1 Jiu weed A €1 forar, O a8 W by 9d fb
FRARAT & 3R <11 &9 91 F Il 8T AT, I 89 U [T&hY IR GEIT B! DI B I8 ©
3R S YUY BT ARBR 1, B 1, ST A48 8 - Je H31 $ w9 H 3R g9 fad
|21 =1, S a1 e ! o, g8 [ b R H off iR S wat M, S9d fog @
o forar ST, O I8 Sree! a1d Bkl 92 & AN Y S s 92 w9 § g1 g ok
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ElE BRI

|9 oIS Sl & §1d § Uh Faf g9 TRIT SR A9 AT el 31TST §99 ST BT B
o7 %8 B ¥ Rrarga T8 o1 3@, Afe gg St ® Riife 919 998 & 3w 74l gl ',
1 39 1] BT Tk I 81 ST & fob <1 favie o, 98 Ry Agifae =81 2am < 9t
PRI g 3R 2014 3 37 I8 AT e A1 B U1t 5 $© irAmal 9 ISR 3iR 3=y
gal 1 1 T I T I8 IRAT I BT AT MR I A I1-TS! AHRTAT BT &
frporar 81 I8 1 U 21 B, Pz IR ST H IradId Bl 8, <F Xodl § qa¥e 37 fadre
g, 1 I1aeid Bl ® 3R 3R <9 & §19 f} faare 8 af Y ara=iia 3 =4 e
=18 FreT A GTa, THRId e B, SRR A 1adid A gl Mdheral & iR SR dig KT
T2 81 B I8 BaT AT b 3T 91d B AR AW AT I9101 SHRY BT B 3reget
STt AN e, qd ger @3 /e (g ot 5 ger @35 o 9, o fasg w3 o
3yt &, o St 3yt &, 79 My yrferamig) srhasd ffex 9, 3y ores o, 39 94t
H A5G ¥, I =9l 7 39 [ A a1 Bel TS 271 A a1 oAi? ggelt U /i W g
B gao! ot fr AT BT i XA A B, I1ored dt g1 BT, S9 g omg St ure
AT & folU compensate &Y, SHI AT o7 TRAT 0TI 3FR I8 F21 BT A 37 Al U=
EIEEEST

cg\{ﬂhl q1d, 1 IR e surcharge, ISASER cascading effect ﬁ?ﬂ, I IR EART AR o)
AR I8 91 o1 {6 ST arad ofl SHY fEG & M ATGH! IR, IUHIERIT IR 1S
G & 3R SHUHST & HIETH 3, TYD! S HT &, YD I & fh Syt TRT o) &7
BN, I8 S B T2 81T, I8 I

AR A AT dispute redressal mechanism 1 &, II5G BT TTdT BT B TG
EHAR ST 39 AT YA, Ffdh STGES! U FHTIR S B, JTOIRd o ol ey Sil R
T 8, X19Y 1 RPN AN &,  GUT BR g4 M 81 SITUI| ST AT ofall 8
I 91§ GST Council Bt RIBIREN & 91&, recommendations & dTg faarg g1 Y faarg
IR & 9 Bl Fahel 2, D5 AR 9T H Bl Tl 2, T | SATGT 131 31R g H 81 e
21 gARY I8 St AT ot f5 UH mechanism S9TIT ST ST Ugel &AR f3at # o, S9!
gag faewRH Sff 71 ff a1 {6 31 ATRET 71 § 59 919 B WIBR B H g1 Jiehel
FHEIAT & o ST & A9 &1 oy 3FR B8 dispute BT &, SHHT adjudication &1 BIdT,
A1 H g b g8 SR BId1 813719 fohdl Wt St 1 o o, 3R fdare 81T &, IS disptue
el BT &, d1 98 adjudication & foTT STR SITUIT| g8 S Y XET, offdh=T ararid & g4
31 AT &1 f, the GST Council shall establish a dispute redressal mechanism. This

is an improvement. Still, it could have been better, to bring more clarity.

(31 SuqHfT 913717 §Y)

g9 511 foham, 37 &1 91d UR SIT YRl dalr, S9d 918 999 81 9T fb 31T 89
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39 IR THIRAT | I B IR T SR S 9G4 B BIFN BY IE 8, I I8 91 o ugel {1 &
Fehelt &Y 9 SHBI TSI B aoTg F el b I8 ¥, Ifeh 9 d1 I8 IR-IR HaT AT
B9 SHUwe! ATy o, g9 forer o1, 89+ 39! UeT fha o, &9 3MU¥ QI8 &vd Vg,
g, I8 SHT% B! 91d 981 81 B9 S & UeieR &1 89 g9 a1ed o P Shvwe! 81 3R
S 9 9T 894 SoTs o, 3R STadid Ugel I, IToT8s -l aidT, d1 3Ue I8 {9 ugdl
Bl AT ST 0% 328 a1 B, SX AY-GO A1 A1 371 AT 1Y, ITe Il 3 1 MY 59
A g IIadid dl 7 HRd o, T EH RIT HET ST 1?2 94 Hal Sfral A7 fh rge
AT T ofl, BIS SR a1 8, IP! T4 S 3D 81 Y &, U1 &1 BIdT, SAT I91 B
AIDT FEART W, AIH! AT I BT & 31X S Bl 2! HET Sl hdlT 2l

FAR ) 974, f599 &R =4l g8, s 9l 1 dal, fIewRd St 4 W &g, 98
SIGECT X€ 69 &1 Bl SYAST Y€ 69 R=I1 272 I8 |el 2 [ 9ol A7 g3 off f sqat
e 3 W, 1 fh ARPR & g Gwg 21 galll IH WR AT $ 30 R &, 15
AR T2 A A1 TA I 10 DI FHI, TR &9 39 910 DI 37791 {1 A € fh GST &t
T SRR Y BT 1Y 3R GST BT T B H SR AT MG fEgRI & Al IR
BIs Wl TR T2 ¥ Fabvell, T8 HAGTHD TfHAT B, SRR HTIA & 3I<X Cad mention T

Bl Without mentioning any tax rate in a law, no tax can be imposed, no tax can be

collected. Now, this is a very clear position. So, our demands were most reasonable; and
Mr. Finance Minister, you being a distinguished lawyer, you have a comprehensive
understanding, sound understanding of these issues. Therefore, the issues that we were

raising had merit, had the force of logic. We were being correct.

319 BH ST 18 URIRTd @ 91d Hal, 98 18 TR &l a1d 89 HIs 8T A ofdhs 8l
3MTY1 9% 18 IR HEN A AMAT? AUD TE MM FATHR 7 Hel, g9 Ruc gl
Chief Economic Advisor @1 RUTE BT fS1eh §alTl I8P AIA-HT, 3R A SMBR] Fe! 8,
a7 13th Finance Commission &I recommendation H ¥ I8 9T &gl 113‘ b GsT 18 Ufaera
ﬁ:ﬂﬂﬁz&f{’l Finance Commission dadl %, 3T ARBR b Chief Economic Advisor Eb??f
g, A1 ITH BIs 1 PIg d HRUT | STGHINT ABIGd, I8 Tl & fdh 31T 2 H Sl indirect
taxes %, VAT %, Central Excise %, ST BT duties %, Ebé TRE P taxes %, SREET aﬁé 86
IfeTd goods TR 12.5 UfTRIA oI @A & 3iR 9T 56% goods TR 14-14.5 Uferd &
g TRT I &, AT SIS §HIRT 70 UITeId ATH 9971 §, AT 9997 8, goods d+l
2, S W 26-27 RIS &1 BT 1 37 SHDh! 1 AT 21 Grar # o7 aER 82 S
IR <9 %, developed countries ?:', q 16.8 Hferd W %; Eb_g emerging economies %,
SEEI average 15 PISNSRIEICEESINESI q;ﬁ W P global average %\*, T8 16.4 Al
B 519 B9 599 oY BEd & fo S8 clarify BT 18T, 519 319 Central GST &1, IGST &1
HTL AT, T M CGST H A TR W D! g1 6 fove=1 Ta oimm s § fos
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[57) 3= T 1]

9 predictability STHYY ¥, TR FTaadr smagad g1 <9 § ST B, SUHIERT BT Ig Il
BIFT 11T o S UR fohd=11 91t U, 9 fhd=T S <311 SRR 31 Bl STdT UR 1] godT
2, ...(A9g B "), A1 98 R forg Ward 81 g9 g9 ugl Ht %El €, 9 safery
W wEd €, I8 I31 e 2, 39 IR 74! 811 9 w0t S, 3afery 31eT #17 319¥ U 3INTE
B {89 ST HEd & (b ST B H SIfTY, Rifh &9 38! [l I TRBR B
HTAT 0 T2 BIS Fahd 2l ...(TIH). ..

2ft RS IR (SR URTM): WY, TE HY TP I, Tg 8F AN b T Tef ST, Al
3BT BT ... (FAUT).... TR, H U1 BT AT § b I8 B T A2

MR. DEPUTY CHAIRMAN: No, no please. ...(Interruptions)... Please try to

conclude. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am wrapping up the debate. ...(Interruptions)...

Sir, this is an important issue, and I wish no one is interrupted.
MR. DEPUTY CHAIRMAN: That is why I am allowing you. Please

#i} TV T Jay IR, A1 AMUb AIH F H qeT H de Wl A fb gqD! 54
executive arbitrageﬂﬂﬂ?ﬁqﬁ%mwﬁm,WWW,WWEXCB(& Duty
% AT ST BT 8, B AE BT €, HeH § IR 91K Bl 8, 98 $9d A1 78] 81
Gl

TART, TBT UR S AN B TS 2, § SHBT YR FHAT DHRAT g 89! AfGemT b1 9
G & 3R 9 BT WY G Bl We are a Union of States. BN 1 P IS Tdb eI
oIt B, FAEfreh IoTIei=t 81 9T |41, Council of States B T&T AT & T 93 &
I8 Sl B I, T8 151 A AT e G 21 19T $9H principal stakeholders
S9fTY STg I BT I, A1 I8 Finance Bill I11 AT, J&T UR Il 8141 A1eT| FET
YISl & 37ER, T FHT bl 39 §18¥ G RT3 & Race g 3R Ig dfden o1
HHGIR T HIAT 81 3R MY 39 91 bl FHSAI T8 IR WHR &l &I, df 98 3fad
&I g

IaH ﬂ?[ I Udh d1d FEl %\', JMIDT exclusion list FT 8?2 B5 I exclusion list
3fIR ITT BT exclusion list & IR H AT AGD! ATAT B AT Al T o1 fop foperit
%ﬁﬁw@nﬁ%sﬁ? SRERINECEARCESEI percentage loss BITT? 3= petroleum Eal
Slel %I'&T, electricity Pl ST I?'MI, oI SD[ zero tax UN Xd[ 2l IR AT YRT Bl
3@???[ BT core sector H é‘@, ar intensity of electricity dgd ETS? gl

3 petroleum P 91 31Tl Bl facelt petrol 62 Wﬁﬁlﬁ, ﬁﬂ'&;ﬁ 70 Wﬁﬁlﬁ,
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3rEATTETE H 75 DUV ¥ el 3R s d 60 ¥UY ¥ firel, I8 BIg sl a1d 78] &, R
39 EW common market gl &g Tdhdl Shri Parthasarthi Shome, ST U 3MUdh
Economic Advisor T8, 31d I d &1 8, <ift aFR # S81 & ¥ § Hg, dl ITdT1 Hel g,
"Petroleum is out; it is not GST; it will not be a common market; no tax policy designer
will call it GST because petroleum, diesel - when we talk of the transaction cost -

petroleum products, diesel and petrol are the biggest multipliers."

31T 3 & HAT ATEd & MR AT & ITRI & foIT 379 industrial produce @1
competitive §TT e %, dl transaction cost BH BT BN 3R D ﬁ*l(’ 3P
petroleum TR T8 ST TS 3R I AT 3ehT Tgafd -1 el

$HP A1 alcohol BT a1 M Tl Alcohol BT SH ITER T IWT SY? o1 AIGH ©
5 39 IR [T 1 g1 7, ] Al IRer 7 3R ugel fad w3l Bl Wt I8 o, Afdh
399 fohd=IT XToTRa 31T 272 319 Revenue Neutral Rate §9T 38 &1 bl Y 190 Y o1
P BTN Eﬁ"‘ﬁ, SR compensate aﬁﬁ, Afh R o ot B 81 Eﬁ"ﬁ, revenue loss
&l 8T, d1 alcohol BT 37T dTEY ¥ IW &7 19 37T U1 IR <71, 1 I8 14 b
Ryds petroleum and alcohal, $ ST % BN revenue tax-base TR 20 per cent &I B
ST 21 MY BIRT BN, 3N 3MMUT SHH tobacco HI M fham 7, AT 3MT SHDBI Y
WA B ....(@@H).... S 8, 317 f[depat SId o8 Iz &, dAfhT § oG & revenue
tax-base @1 d1d P Y& g

STFITIRT HBIed, B U I8 9 Sieost & fob oot ¥t 9 159, ST alcohol OR
excise collect B B, ST tax authority B RUIE B &, S IR STH] ST ITHS! BId! B,
RIT 98 AT § ft ERM? 3R 9 10 $UY G 3R 391 10,000 HRIS YT fHe, df
ST & framework § XIS4T 1 SHY dfrd A1 a1 fhaT ST Y81 82 9 3117 SFh! 591
IS N 3R 3R I9d fory 91€  FEAfT a9, 1 R U@ R, U iR Afdem denes
BT MR R <A1 T w31 o e A <9 A1t 7op 8 ATl AT <Ifeh 3a a7t 4 1,
9 IR IIdid BN 3R GST Council H 9Td B 3 AEALRT FTG] ... (T B 1dY)....

eI 3 ¥ 3T U IR Y: T&1 a1 Hel o, oy 7201 Sfl, Teb aree arararor 4 g1
BT B, 9 fIU S 91d 899 Pel 8, S 3T TR 9 <l 3R I8 S T BT I< B,
31T AT N, Sl HET TT, S 31U HET, T 3MMUdH! 91 A o, M FHal f& 18
gfererd, g9 ®8 fear 6 18 ufirera, o9 9 W 2| BRI I8 AT SHeN a1 24T
EGEIN @l Sd1 U=, TRIG STd1 U= 91T a1 g1 a1yl ...(9d &t 6eh)... 39 °e
ST A IO BHITY ST & AT 9T 82 T8 Fel O H ST IR, SYATRI IR 9157
B 81, T NI B, AT IGH SART FSINT I, S 371 TN 51 AR a1 G B,
THS Y, T qITAId B BRIGT 81 oIl Tl ST ATYH AT Sil Holl RiR feerd, oFR
AR A1 96 FR T el BIl, SHH GUR el ATd, 399 @it off| oot I8 &1 &1
g, I FaF TN A 1 Y6 8, Tg § A HEA] aIedl §, TdS| .. (FaH). .
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MR. DEPUTY CHAIRMAN: Hon. Members, all those ... (Interruptions)...
SHRI NEERAJ SHEKHAR: Sir, he was given more time than ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we were given thirteen minutes, we spoke for thirteen
minutes; the Samajwadi Party was given twenty-one minutes, they spoke for twenty-
one minutes. ...(Interruptions)... Only the Congress and the CPM were given extra time.
...(Interruptions)... The CPM was given 100 per cent extra time. ...(Interruptions)... You

please check the record. ... (Interruptions)...

i A AT (T U W): IR, A & Repls fewgan S, fo &1 fobar ergH
& ... (caaum)...

MR. DEPUTY CHAIRMAN: All have taken more time. ...(Interruptions)... All
have taken more time. ... (Interruptions)... 8f3Q, 9fST .(TGHT)....

SHRI DEREK O'BRIEN: The Samajwadi Party, the Trinamool Congress, the Biju
Janata Dal, the BJP, the PDP, the NCP ...(Interruptions)... Only the CPM was given extra
time. ...(Interruptions)... Why is CPM given double time? ...(Interruptions)... Why?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Listen to me. ...(Interruptions)... All have taken...
(Interruptions)... Mr. Derek O'Brien, all parties have taken more than the allotted
time. ...(Interruptions)... Let me complete. ...(Interruptions)... Let me complete.
...(Interruptions)... Mr. Derek O'Brien, did I ask you to stop? When you didn't stop
within your allotted time, did I ask you to stop? ...(Interruptions)... Don't say this.

...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD):
Are we interested in GST or are we interested to know who spoke how much?

...(Interruptions)...

SHRI DEREK O'BRIEN: I am not befalling the Congress. ...(Interruptions)... I am
not befalling the Congress Party. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What is your problem? ...(Interruptions)... What is

your problem? ...(Interruptions)..

St RS IR TR, S TTH ®, FHTSTaTE] uTet & forg ¥ ST 8191 A1y, B &
forg it S € 29 =Ry, ot & forg o ST € g7 ARy, gast urehs & forg oft
SAT &1 BT 1R ... (HIEH)....

3 FEa agdal: <ed Sl 8, el $ HRR] b JeR P IUR W BT 2
.. (TFET)....
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8.00 p.M.

MR. DEPUTY CHAIRMAN: From Samajwadi Party, Mr. Naresh Agrawal spoke;
I didn't ask him to stop. ...(Interruptions)... Everybody took as much time as one wanted.
So, why is this problem? ...(Interruptions)... This is very unfortunate. This being a very
important discussion, I was liberal. After half time, I became strict. ...(Interruptions)...
It is always done like that. ...(Interruptions)... Those who speak first take more time.
...(Interruptions)... 1 agree that Mr. Anand Sharma has taken more time. He was
speaking in such a way that he didn't listen to me. ...(Interruptions)... What can I do?
...(Interruptions)... After the discussion had started, I got requests from Shri K.T.S Tulsi
and Shri Abdul Wahab. If the House has no objection, we can give them two or three

minutes. ... (Interruptions)...

SHRI K.T.S TULSI (Nominated): Sir, I give up; everything has been said.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay; Shri Abdul Wahab. ...(Interruptions)...

SHRI ABDUL WAHAB (Kerala): Sir, first of all, I thank you for allowing me, out
of turn, to speak for one or two minutes. I congratulate the Government of India,
especially Shri Arun Jaitley, for proposing this Bill even though it is better late than
never. Regarding both the sides accusing each other, I would like to say that we,

especially the Kerala State, are losing ¥ 3,000 crores every year because of GST. An

amount ¥ 12,000 crores has already gone. So, please, SICell ST&d, BHIRT compensation
1, at least, 50 per cent <1 &1 Secondly, this is a memorable day for me because 1 was
longing for this day since a long time. Wherever I went in my State, people used to ask
me, "You are a Member of Parliament. What are you doing in Rajya Sabha?" I am here
for the last one year, but I could not ask anything on any single day because of the
disturbances in the House, for whatever reasons it might be. Sometimes, there was a
problem from the Congress side; and sometimes, it was a problem from some other
side, but the House was not functioning. So, today, I have got this chance to speak. I
thank you for this. It is a memorable day for me. The Government of India has got one
award today from International Literacy Mission. I happen to be from Kerala's
Malappuram District and I am the Chairman, JSS. I again thank you for having given

me a chance to speak.

it VT Seelt: AT STFHTIRT S, ST o & fog S dfder deree
fI9® 2, 99 IR By TG Al 7 370+ fIaR I € 3R Uh 98w 6l BIS B U
T IToTfTd gl 7 @R R ft g Gl €, S I W BY | SHudel B
TwH fopar B 1 warrfa® & ...




424  Government [RAJYA SABHA] Bill

DR. V. MAITREYAN: If the hon. Finance Minister can speak in English, it will be
better. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Translation is available. ...(Interruptions)... Listen.

There should be no dispute over that. ... (Interruptions)...

sft TR InTATA: U7 N2 .. (QHT).... 3779 f2=<d1 § Siferg) ... (caaem). ..

MR. DEPUTY CHAIRMAN: There should be no argument on this.
...(Interruptions)... The Minister can speak in any language he wants. There is translation
available. ...(Interruptions)... Mr. Maitreyan, sit down. You cannot raise that point. That

is up to the Minister.

SHRI ARUN JAITLEY: Sir, in both the languages, there is no difficulty. The
language, at least, will not be an issue. Sir, I think some clarity is required on how the entire
system would function if GST were to come into play. I said in my opening comments
that the Parliament is sovereign in the matter of making laws in relation to taxation, which
are the Central laws. The State Legislatures also have their sovereignty. Now, both of
them are going to retain that sovereignty, but for the purposes of decision making, we are
experimenting a new idea in a federal polity where a pooled sovereignty will come in.

The Centre and the States will sit together and have a uniform tax structure.

Now, let me, at the very outset, clarify that in this uniform tax structure, both,
Centre and States, need to have an effective stake. I used this phrase last week and I am
repeating it in this House. This is something that a large number of Members have said.
Mr. Sitaram Yechury, in particular, repeated it twice. I have said that the Constitution
itself envisages federalism and mentions India as a Union of States. The States
admittedly have to be stronger, but the Union also must be there. The Union of States
can't exist without the Union being there. India is not a confederation of States; it's a
Union of States. And, therefore, to envisage a tax system, as has been suggested by
some hon. Members, where effectively, the Union Government gets excluded in the
matters of taxation policy, would not be right. Now, what was the system which was
envisaged? Sir, in the 2011 Bill, and, I should not be misunderstood. TR I IS B 8
o 3 7 &g b ST I-Y Tl off, wifes w@rHfded 8 6 9 I8 BT B a9 &
SRR 79 =@ Bl 8, A1 98 YR &, BY (4 GERaT 812011 & DI 4 U forar o1 fop
‘consensus' & ATETH F fof RT3/ U ¥ AT fF 'consensus' BT 31 RIT B2 Is

'consensus' unanimity? Is 'consensus' 75 per cent of the votes, or, is 'consensus' 80 per

cent of the votes? It was generally a word 'consensus'. Obviously, the intention was very
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good but to implement it specifically was very difficult. So, the Standing Committee,
represented by all political parties, suggested a new system to say that the States must
have two-thirds of the votes, Centre will have one-third of the votes but the quorum
required for succeeding should be three-fourth. Now, it is half truth when you say that
the Centre has a veto on the States. The States also have a veto on the Centre. So, both
have a veto on each other, and therefore, the Constitutional structure which they
suggested was a structure by virtue of which, both the Centre and the States are
compelled to work with each other, and reach an arrangement with minimum 75 per
cent people agreeing. But a happier situation is where almost everybody agrees. So,
who is there in the GST Council? The GST Council effectively represents all of us who
are sitting here. We are the Council of States. It is the State Governments, the State
Legislators, who have elected us. So, effectively, it is the same view. Today, when a
suggestion is made by the GST Council, there will be seven or eight Finance Ministers
of the Congress Party, there will be a Finance Minister of the Samajwadi Party, there
will be two of the CPM, there will be one of Trinamool, there will be one of AIADMK,
and therefore, every political party which is in power in some part of the country, would
be almost directly represented, or, in future, is likely to be represented. So, that Council,
along with the Central Government nominees, is the one which will take these
decisions, and, if we look at the structure of the empowerment which is given, the
powers of Parliament are not taken away; the powers of the State Legislatures are not
taken away. If you look at the amendment, clause after clause, it is said,
'Notwithstanding anything contained, the Parliament may and subject to clause 2, make
laws', 'Parliament will make this law', or, 'State legislatures will make this law'. Now, in
particular, with regard to taxation, there are two matters in which a greater emphasis has
been added where it is specifically said that Parliament will make a law on the
recommendation of the Council. So, the Council will recommend to us and we will
make a law. One is for the purposes of the IGST for the reason that if goods travel from
Kerala to Tamil Nadu, who will adjudicate? It is either of the two States. So, one State
will adjudicate on the rights of the other. Since the Centre is adjudicating but it affects
the rights of the States, the power is with the Centre but our law will be based on what

the Council says, which has two-thirds of the majority of the States.

Second more binding principle is the compensation principle. It speaks about the
compensation, and, that is the point which Mr. Derek made. This language has been
changed to give comfort to the State Governments. Normally, the authority of
Parliament is supreme, and therefore, the Constitution throughout says, 'Parliament may

make a law'. So, out of respect for Parliament, we always use the word 'may'. But
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the States had an apprehension because of some reason, what if Parliament does not
make a law. So, they made a suggestion, which the Legislative Department felt was not
correct, but we have still incorporated it, and, put it as, 'Parliament shall make a law'.
So, this is going to be the only provision where Parliament is mandated rather than
requested to provide for compensation. And this law will also be made on the
recommendation of the GST Council so that we don't unilaterally make a law of our
choice. So, we act on the advice of the Council. I will just read one more clause from
this proposed Bill, and this will answer most of the questions raised in the debate, "The
Goods and Services Tax Council will make recommendations to the Union and the
States.” I8 QI Bl T SEIE) <ft, "On (a) the taxes, cesses, surcharges levied by the
Union, the States or the local bodies which are to be subsumed in the Goods and
Services Tax; (b) the goods and services that may be subjected to or exempted". 3T«
framT TesTeEre e 3R frae! & feT this will be recommended by the Goods
and Services Tax Council which will recommend it to the State Assembly or to the
Centre. The model goods and services tax laws, I ST I &I &H AN I PR B &
SR I FNT TR BER I Aol iR gafeiv w@ivifde & ¥9e § S9! Iaf gl
fard grft T "(c) the threshold limit of turnover below which goods and
services may be exempted; (d) the rates including floor rates with bands of goods and
services tax." ﬁm@ﬁﬁﬁwwﬁsﬁaﬁﬁﬁmwwm,ﬁ
IABT IR G ifh 7 AT 1 1 fT8TE say © 3R I PIg o9 AN 781 &, they

are all elected State Governments of States and Union Territories, 30 of them. Sitting

with the Central Government, they are going to make a recommendation & ﬁ?f G

CoH DI TATIHAT Bl Are States enemies of the people that they will say that we are
going to tax people twice more than it is necessary? If they do that, they will be voted
out of power. So, we must trust the sense of responsibility of the States who belong to
the same political parties as us, who have, in their meeting last week, said that our
guiding principle is going to be, one, that we will lower the basis of the tax. So, we will
lower the present rates. And, on lowering the present rates, I think, Mr. Anand Sharma
just now made a very valid point. 31 &I Rafa w82 dgd Tae gaarsS arol
BRIl B T 80 URIIC Mg TR URITSST & I1¢ IIRE RUC < g 31T il 7 Jg!
it STt ATl 9T S A€ IS BRA B, Y 55 TRYIC 3SR UR d¢ ATe diee
IRYT B 3R 3P IS VAol of of dl T4 65, 70 IR 5cH R HHIES S 27
URYT & Y 3R F75r BT HeATHR| S 371 89 AAS 41 ST o, dAdoiN] <o SIed &,
octroi 3R U ¢ STl < 3iR R BIC-BIT ¢a &I &, d | STl & dl I8 iR 30
T 30 W HUR Fell S 21 A AT I Mg b HUR 919 98 o | T MR Hex
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dedl & A1 ST YOIRT AT 5| Afdh SITHST 31T & 91 HH A BH o+ IR TG
YT URa I8 B, 3R Sl e} 189 7 S1d Bel, [ think he made a valid point
when he said that the system will be more efficient; it will be more compliant.
Avoidance will become more difficult because you will be detected at some stage or the
other. So, from your raw material purchase right till the transfer of goods, every stage of
value addition, right from the time it enters the network, till the point it is sold, if at
some stage it enters the system, it is possible to enter the transaction and then check
evasion. Now, once this is possible, the system will become more efficient. The second
will be that there will be no cascading effect of tax on tax. 31TST 3FR 6 ¥olsl IR T
AT A1 8% WOl WX Sl Yol o T 131 € 99 ¢ BHe R W o oI B
SIGACT H there will be no tax on tax, AT IWDT X HH M| TART, THD A1 U AR

TP I8 ¢ & B3 aMscw ¥ §, e $UR I1 A1 ARBR NT &I <o R AT T -Tel
STl When we speak of inflation, let me just give a figure for the benefit of this

House. In the Consumer Price Index, 54 per cent of the CPI basket is tax exempt, GST
exempt, as of today. And, probably, that kind of trend, the Council will take into
consideration. Why would they want to add to inflation? Sir, 32 per cent are taxed at a
lower rate, which is currently for the States. For Central Government, it is 6 per cent.
Only 15 per cent are taxed at the standard rate. So, 3751 I I8 fRIRT &1 When all these
factors — there being no tax on tax, system becoming more efficient and evasion
becoming more difficult plus lower rate of tax or tax on certain items, that this 27 to 30
per cent will bring the rate down etc., how much will it bring it down? Over a period of
time it will increase. Now, those who have to decide this say, we are guided by two
factors. Our first factor is that this 27 per cent or 30 per cent is too high. It is
inflationary. It costs the people, therefore, the rate must come down. So, the first
guiding principle, and that is a Resolution that the State Finance Ministers passed is,
that the rate should come down. Second they said, we will collect what is essential for
our present revenue requirements. Every State said, I have a commitment to my own
people in terms of poverty alleviation schemes, social sector schemes, in terms of
developmental activity. Now, it is very easy to speak in terms of, say, let me put a cap.
Let me tell you, even the 18 per cent, that you suggested based on the Chief Economic
Adpvisor's Report, even if you read that Report carefully, there are some factors and
when the Report went to the State Finance Ministers, they said our calculations
differed. So, that is the Chief Economic Advisor's view. But the State Finance Ministers
did not agree with that view. They wanted a slightly higher one because they wanted a
cushion. The first factor is that the Report does not take into consideration — it is based
on the 2013-2014 figures — any cesses that have been levied subsequent to that. That is

the first factor that the Report did not take into consideration.
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The second factor it did not take into consideration is the compensation that the Centre
will have to pay to the States. The Chief Economic Advisor — I have got the Report
before me — did not say 18 per cent. He gave a band of 16.9 per cent to 18.9 per cent.
You can approximately treat it as 17 per cent to 19 per cent. If you take it as a band of
17 per cent to 19 per cent, and adding these two factors, it would move slightly up. He
is optimistic that this figure can be maintained. If this figure can be maintained, it will
be a very successful GST. The States were not as optimistic as him. The States felt that
you are expecting us to come down from 27, 28 or 29. Suddenly, a 7, 8 or 10 per cent
fall, seems utopian to us. It does not seem real. So, as we stand today, we are in the realm
of a situation where the exact calculation of rupee and a pie will have to be done. That
is an economic and an arithmetic exercise. That cannot be based on a political desire.
The political objective is very clear. I share your objective, the rate has to come down.
Therefore, the rate must be reasonable. We will try for the most reasonable rate. But this is
effectively, as we stand today, as far as the rates are concerned. I think, to implement GST
is a headache and to be a former Finance Minister is a luxury now. Mr. Chidambaram
said, "he went from pillar to post and so did his predecessor." You must seriously, today,
look back as to why it was not successful. As a political argument you can say, 'Oh! The
Gujarat Chief Minister at that time did not agree.' ...(Interruptions)... Let me tell you.
Put that 2011 Bill before the State Governments today and you will not find one State
Government proposing the Bill in that shape. And I will tell you the reason. In the first
meeting of the State Empowered Committee that I attended, I was told that all the Finance
Ministers, including those of my party, including the Gujarat Finance Minister, even with
the change of Government, were not willing to trust the Centre. I asked why they said,
'Since 2009, 2010 and 2011, for three years, CST had been promised. We are in 2014 and
not a single rupee has been paid.' Therefore, I promised them that from 2014, in three
instalments, I would pay the CST. And, for 2014-2015, I paid one-third and one-third
each from the Central revenues. And this was the pre-condition for a dialogue. Every
BJP Chief Minister and the NDA Finance Minister also took the same stand. For this
year, the third instalment is being paid, of which the first part has been paid. So when
Mr. Derek says, 'Please clear our dues', he is right. This was the pre-condition with this
Act. What was the second problem they had? The second problem they had was: If we
lose money, how do you compensate us? The 2011 Bill did not mention anything about

the compensation. So, today, in the 2014 Bill, when we suggested that we would pay
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compensation for five years, so distrustful were the States of the Centre — my original
proposal was full compensation for three years, thereafter, one half for one year, one-
fourth for the fifth year — that the States said, "Nothing doing, give us full compensation
for five years." So, instead of the word 'may', — it was, earlier, "The Parliament 'may’
by law provide for compensation" — they said, "We don't even trust your 'may', make it
'shall' because your intention in the past had never been to pay; CST was not paid." That
is how 'may' has become 'shall'. ...(Interruptions)... It is unprecedented, but, that is how
'may' became 'shall'. Therefore, in the 2011 Bill, this provision for compensation was
not there. Maharashtra, Tamil Nadu, Karnataka and Gujarat, all, at that time, belonged
to different political parties. These four States were speaking one language. They said,
"We are manufacturing States. We have invested thousands and thousands of crores
for better infrastructure for manufacturing. We have invested more in power, we have
invested more in ports, we have invested more in highways and so on. So, because we
have invested more and now this is a destination tax, the consuming States will benefit. I
have spent on creating a manufacturing infrastructure. I am going to lose. So, what is the
methodology of compensating me and your Bill did not have a provision." That is why
they led this entire protest. And I don't think we should, actually, take it in an adversarial
sense that this is Congress versus BJP. Even amongst the BJP, there were consuming
States, which had a stand diametrically opposite to the one that Gujarat had because
that depended on the interest of the State itself. Mr. Chidambaram has mentioned that
the Bill has a clumsy drafting because it says that some of the revenue collected will
not be part of the Consolidated Fund of the Centre, or, the Consolidated Fund of the
State. The argument was that every revenue has to go into the Consolidated Fund. I think
using the word "clumsy drafting" is a bit too extreme expression. I thought probably the
best draftsperson India ever had was Mr. B.N. Rao who aided Dr. Ambedkar. And the
phrase which you called "clumsy drafting" is verbatim of article 268 (2) of the original
Constitution, you picked up. This was Mr. B.N. Rao's draft which Dr. Ambedkar, as the
Chairman, forwarded. The procedure is that in any financial year, any such duty leviable
within a State shall not form part of the Consolidated Fund of India, but shall be assigned
to that State. Similarly, the Constitution has been amended, and the similar language has
been included in article 269 (2) and the reason is the following. Why do you not include
a part of the revenue into the Consolidated Fund? In a GST system — this is one of
the questions, Mr. Derek O'Brien has raised — you can't have the same assesee being
assessed simultaneously by the Centre and the States. In some cases, Mr. Derek O'Brien's
point was, below ¥ 1.5 crores the States must have power; it is a functional necessity, they
will have to find an answer to this. The State will do it. In higher cases, the Centre will

do it. Where the Centre collects the revenue through the computer network, the State's
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share is then credited to the State. Similarly, ST8T € YA SHCTT BRI EESINER
D %ﬁ%ﬁﬁ oTSI-9T AT &, it is credited to the Centre. 378 $e] 3R Hex AT ¥ce
P consolidated Fund & STeT TRIT, A BR U8l ¥ 31T IS 3R BR Appropriation &
through B T[T BT IHHT RAT AT So, if T collect some tax for Tamil Nadu, Tamil

Nadu will have to wait till the Appropriation Bill is passed by the Parliament before it gets
that revenue. To avoid that situation, you now have a provision that it will not be credited
to the Consolidated Fund of the Centre or the State, and, therefore, the apportionment will

take place outside itself.

With regard to dispute resolution, what was the position? It is true that the original
Bill in 2011.

SHRI P. CHIDAMBARAM: I certainly do not claim to be as wise or clever as
late Shri B.N. Rao. The hon. Finance Minister has pointed out two provisions in the
Constitution where the phrase 'shall not form part of the Consolidated Fund of India'
is used. I don't dispute that. But it doesn't stop there. "But shall not form part of the
Consolidated Fund of India, "but shall be assigned to that State." Similarly, article 269
says, "Shall not part of the Consolidated Fund of India, but shall be assigned to that
State." All I am pointing out is, when you say, in your Amendment No.3, "Such amount
shall not form part of the Consolidated Fund of India", you should have added, "but shall
be" what happens to that money. It has to go somewhere. I am implying it will go to the
State. But you should spell it out and say, "but shall be assigned to that State." Likewise
in Amendment (1 C) when you say, "Such amount shall not form part of the Consolidated
Fund of the State", you could have added "but shall be assigned to"; it can't be that it can
go nowhere. That is all I am pointing out. I didn't say it is a wrong drafting; it is a clumsy

drafting.

SHRI ARUN JAITLEY: Well, since I drew out the history of the 'clumsy drafting'
from the Constituent Assembly itself, I think a hair-splitting is not a response to this.
Now, if you go back to the amendment to Article 269A, Sub-Clause (1) clearly says, "...
shall be apportioned between the Union and the States in the matter provided..." so and
so. Then, it further says in 1(a), "This amount apportioned to a State shall not be a part of
the Consolidated Fund." So, it exactly says what you are trying to say. But, in any case, |

take it that it was not a case of a clumsy drafting; it had a good Constitutional precedent.

One of the questions raised was with regard to the dispute redressal mechanism.

The original Bill spoke in terms of a mechanism that would be judicial or quasi-judicial
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in nature. When it went to the Standing Committee, the Standing Committee spoke in
one voice. And, probably, the spirit of what the Standing Committee said was that these
issues are predominantly political. |9 STy, ST IS4l & 19 7 541 IR e & I
R PI TR fhal 81, SHDI Ibx AHSIIAT 81 81 UTdT & AT I TS B b fopi) X1 b1
e H3TIST ST 8, I mean, these are the kind of disputes which would come up.

Suppose there is a stalemate and we are not able to decide as to what the percentage of

division between the Centre and the States is going to be. So, the Standing Committee
said that this issue is political between the Centre and the States. Why shouldn't we
hand it over to a judicial tribunal headed by a Judge? Let there be a mechanism which
the GST Council itself would decide. This is what the Standing Committee, in spirit,
said. I have before me the recommendations of the Standing Committee, which were
then processed by the Ministry of Finance, and the Ministry of Finance, on the 11th of
March, 2014, on paper, accepted that recommendation. Therefore, the language of what
was accepted in March, 2014, by the Ministry of Finance and the then Minister of
Finance is exactly what I incorporated in the December, 2014 amendment. And I am
now told, "Your Bill is completely flawed." But I did not want a confrontation on this
issue and, therefore, when we sat in a process of discussion, on one of the questions
which were raised, broadly, the consensus was that there would be a dispute redressal
mechanism which would be decided by the GST Council itself. The power vests in the
Council to decide that. Therefore, an alternate set of language specifying that was
suggested. Probably what was suggested was a better language. I have absolutely no
difficulty in accepting that language, because ultimately the spirit of what the Standing
Committee had recommended was that the Council must decide the nature of
mechanism required for a dispute redressal. So, we accepted that. I have no difficulty in
conceding that the one per cent additional tax on inter-State transfer of goods, sale of
goods, was really brought in with the intention of calming these four manufacturing
States. This would have helped them. An expert opinion even at that time was that this
would have a cascading effect. There was a divided opinion on this. And finally, since
we were cushioning the States with compensation for the loss in five years, even if this
one per cent went away, it would make no difference as far as these five States were

concerned. Therefore, in the spirit of reconciling the entire issue, we have agreed to this.

Sir, important issues have been raised by several Members. Members particularly
from Maharashtra had raised it. It applies both to Maharashtra and Karnataka with regard
to the Entry Tax and Octroi. Now, when Octroi and Entry Tax is subsumed into the State
GST, the State kitty would expand, but the fear is that the municipality could be, then,

starved of funds. That is the entire objective. I had discussed it with the Members from
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Maharashtra, who had raised this issue. Then, in order to bring about clarity on the issue,
I had discussed it with the Chief Minister of Maharashtra yesterday. There are various
types of solutions which are possible. I have read out the powers of the GST Council,
and therefore, you can have under Article 243X of the Constitution which provides for
empowering the municipalities to raise taxes. The State Government is empowered to
have a law which empowers the municipality to raise their own taxes. That is still open.
Alternatively, I put it to the Chief Minister that in the State GST law, could you also
consider providing a devolution since this anti tax problem is made in the context of

Maharashtra and Karnataka and Maharashtra Chief Minister told me ... (Interruptions)...
SHRI PRAFUL PATEL.: Sir, Maharashtra MPs are also sitting here...

SHRIARUNJAITLEY: I will certainly look this way. I must say in all fairness that the

day before yesterday, even Praful Patel discussed this issue with me ... (Interruptions)...
SHRI SITARAM YECHURY: Shri Chidambaram is also from Maharashtra.

SHRI ARUN JAITLEY: And, therefore, this entire question of the State law itself
can give a devolution in favour of the local municipalities and the Chief Minister assured
me that he would have absolutely no difficulty in doing that so that the interest of the
municipalities in Mahrashtra, particularly, Mumbai, which has a large amount of funding
because of octroi itself is protected, and tomorrow, a stage does not come that the State
Government refuses to give funds and the municipality itself is unable to receive funds.
That is not a happy situation. Therefore, a solution within the framework of the GST is

very much workable as far as that is concerned.

The AIADMK's basic objection is that it is Federalism. As I have been repeatedly
saying, it is an exercise in which the Centre and the States are both pooling in their
authority. You are not giving up your power in favour of somebody else. You will be a
part of the exercise of that power, and therefore, with pooled sovereignty, if the Centre
and the States can come out with a better mechanism and better system, I think, it is in
the larger interest to accept that particular proposal. There were similar other questions
which have been raised by hon. Members, particularly, the question which Shri Satish
Chandra Misra, had raised with regard to Clause 21 of the Constitution Amendment which
says, for a specified period, specified in the amendment itself, the President can pass an
order altering any of the provisions if he finds that for better functioning, it is required.
Now, this is equivalent in an ordinary legislation to a power to remove difficulties which

you have in every ordinary law. Now, the argument was, can there be a Constitution
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amendment in which, after the Parliament has passed it, the State Governments have
ratified it, the President has a power to alter some provisions even for a temporary period
itself? This power is conferred on the President under Article 392 of the Constitution,
and therefore, Clause 21 is in consonance. Even the 2011 Bill had an identical Clause
and most Constitutional Amendments carry that Clause that in case with regard to its
functioning there is a difficulty within a given period of time, the President will have a

power.

SHRI SATISH CHANDRA MISRA: Article 392 deals more particularly with the
1935 Act and when the new Constitution came into force. It says, the word used is, 'more

particularly'.

SHRI ARUN JAITLEY: The words 'more particularly' deal with the original
Constitution. I am reading Article 392. It says "The President may, for the purpose of
removing any difficulties, particularly in relation to the transition from the provisions of
the Government of India Act, 1935, to the provisions of this Constitution — that is from
1935 to the time of provisions of the Constitution — by order direct that this Constitution
shall, during such period as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission, as he may deem to be
necessary or expedient. So, Article 392 permits the President, empowers the President to
make such changes. It's like a power to remove difficulties, which is there in every law in

order to avoid any difficulties itself.

Shri Naresh Gujral's point was whether the input credits are being taken into
consideration or not, these will be decided by the Council. The Council is yet to be
constituted. The Council will decide these and the Council, after it decides these, will
make recommendations to that effect. That situation hasn't come. The Constitutional
Amendment is only an enabling legislation. T8 AT Hdel &H AN &I PR < &I B, T4
THR BT Council 3R 59 TBR BT AfTBR T P U] 5% 3iex gz fowy ware =gl
BIaT B QT Tdh fowar ST Shri Derek and Shri Sitaram had raised with regard to one

particular Amendment which has been made. With regard to the extent of devolution,

there was an error in the drafting based on the recommendations of the Select
Committee. So, that is only intended to correct that error. We will be taking that up with
the Empowered Committee itself. There was no other intention because we can't allow
an error to creep into a Constitutional Amendment and therefore, that error had to be
corrected. I have checked it up myself. I will explain it to the Chairman and the

Members of the Empowered Committee at their next meeting itself. Sir, the principal



434  Government [RAJYA SABHA] Bill

[Shri Arun Jaitley]

concern is being that we must have a uniform tax structure and I agree with the point
which Shri Chidambaram, Shri Anand Sharma and several other hon. Members have
raised that an effort has to be made to see that the rate is kept at a reasonable extent. I
think we are still one step away from there. Today, we are passing an Amendment
which is enabling in character. After an enabling Amendment is passed and the Council
is constituted; the Council will, certainly, make its recommendations. Those
recommendations, in so far as, they relate to State Assemblies will go before the State
Assemblies, to draft laws. The others will come up before the Parliament itself and
therefore, when they come up before Parliament; Parliament will get an adequate
opportunity to discuss each one of those laws. Then, even with regard to the quantum, I
have already explained that there is today a range of opinion amongst experts and
amongst the practitioners — I take the Members of the Empowered Committee as
practitioners — as to what the rate should be, but on the guiding principle, I don't think
we can take an exception to what the State Finance Ministers have decided. They are
also trying to keep the rate as low as possible, certainly, much lower than what the
present situation is and, as compliance increases, the possibility of that rate coming
down further would be there and I am sure this House, as also the other House will
always have an opportunity to speak on the subjects, to consider these subjects and find
whether it is or it is not working out in a larger public interest. With these few

observations, Sir, I commend this Bill to be accepted here.
SHRI A. NAVANEETHAKRISHNAN: Sir, ...(Interruptions)...
SHRI P. CHIDAMBARAM: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no, please. ...(Interruptions)...
SHRI A. NAVANEETHAKRISHNAN: Sir. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, what is your point? ...(Interruptions)...
Yes, I will allow you. ...(Interruptions)...
SHRI A. NAVANEETHAKRISHNAN: Sir, only one minute. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, okay. All right. ... (Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Thank you, Deputy Chairman, Sir. With
due respect to our hon. Finance Minister, the demands made by our hon. Chief Minister

of the State Government of Tamil Nadu are not being accepted in foto by the Central
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Government. Hence, the AIADMK is walking out and not participating in the voting.
Thank you. ...(Interruptions)...

(At this stage, some Hon. Members left the Chamber)

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Yes, Shri Derek.
...(Interruptions)... Yes, Shri Derek, what is your question? ... (Interruptions)... Shri Derek,

only question. ...(Interruptions)...
SHRI DEREK O'BRIEN: One clarification, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, all right. ... (Interruptions). .. qrar
SHRI DEREK O'BRIEN: Sir, one clarification only. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Do that.
SHRI DEREK O'BRIEN: Are you are allowing now? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Do that.

SHRIDEREK O'BRIEN: My only clarification to the hon. Finance Minister, through
you, Sir, is, today everyone is on board and he has explained the idea of pool sovereignty.
No problem; very, very good. We welcome that. Sir, my only one clarification is this.
It is because 3rd of August is one date. Then, we have November, when the two other
Bills will come, and then the April deadline. Sir, my direct question here is that in those
enabling Bills this issue of below ¥ 1.5 crore — that money collected by the States — and
above ¥ 1.5 crore goes into the Union and the States. Sir, this is an issue. Sir, today, it is
all very well; we all say, 'no'; and then it is again in November. So, there should be no

speed-breaker in November; it is all smooth.

SHRI P. CHIDAMBARAM: Mr. Deputy Chairman, Sir, I was quite happy to note
very carefully the words used by the hon. Finance Minister towards the end of his speech.
He said that the rates will be moderated; the rates will be far less than the current position;
and you can expect that the State Finance Ministers are also sensitive to public opinion.
Sir, whether they will, in fact, be moderated can be seen only after the recommendation,
and only after the draft Bill comes before the House. I was also encouraged when he said,
"Both Houses will have an opportunity to discuss it." But he left one thing unsaid. It is
a unanimous demand of every political party in this House that the CGST Bill and the
IGST Bill must not be brought as Money Bills. The Government ought not to stand on
prestige. Any other Bill is passed by a simple majority. If you are a popular Government,

as you believe you are, and, as I believe, you are; you can pass it with a simple majority.
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As one of my friends pointed out, there is no reason to believe that the Opposition will

scuttle any responsible, reasonable Bill. Therefore, please give us a categorical assurance
that when the CGST Bill and the IGST Bill are brought to this House, you will bring it as
a financial Bill, and this House will discuss and vote upon that Bill. ... (Interruptions)...

You lose nothing that way.
SHRI C.M. RAMESH: Sir. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Just one second. ... (Interruptions)...

SHRI ARUN JAITLEY: Sir, as far as Mr. Derek O'Brien's objection is

concerned,...
SHRI DEREK O'BRIEN: It is not an objection.

SHRI ARUN JAITLEY: As far as Mr. Derek O'Brien's point is concerned, it is a
suggestion that he has made. This suggestion has also come up before the Empowered
Committee. The Empowered Committee and the Central Government, which are in
discussion on this issue, certainly see the substance behind that because we can't accept
a system where an assessee has to be assessed twice; once by the Centre and once by
the State. Therefore, the very purpose of the GST itself would not be served. Then, what
should be the modality is the breakeven figure. There are discussions at a fairly advanced
stage, and I am quite certain that a solution will be arrived at. And when we come before

you in November, we will certainly have a solution, as far as we are concerned.

Regarding Mr. Chidambaram's point that he repeatedly made, he probably has
presented more Budgets than most Finance Ministers or any other Finance Minister.
Therefore, the constitutional position of Money Bill vis-a-vis Finance Bill is known to
him. A discussion or a demand or an assurance does not override the Constitution. I
have before me a folder full of Money Bills, which impose taxation, which my learned
predecessor presented to the Parliament. I have a complete folder. Therefore, you clearly
know the distinction. It is there in Article 110, and the contra-distinction with Article
117 as to what is the procedure to be followed. I can only tell you this that in accordance
with whatever is the precedent, and the precedent normally which I have understood
— I won't leave it vague — if a Bill imposes a burden on the money coming out of
the Consolidated Fund or is a taxing Bill, and it provides for several other things, then,
the Bill Section of Parliament recommends it to be a Financial Bill under Article 117.
If these additional matters are not there, it recommends that to be a Money Bill. That

is the provision of the Constitution which Parliament now has a history of almost 66
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years in following that. We will fully comply with the Constitution and whatever are the
precedents......(Interruptions)... We have absolutely no intention of, in any way, bypassing
the Constitutional provisions as far as the requirements of these Bills are concerned.
Today, the first suggestion of the Empowered Committee is not known to me. I neither
know the suggestion nor do I know what the text of that Bill is going to be. Therefore, in
anticipation and imagining what that is going to be, I must give an assurance is something

which is extremely unreasonable per se.

SHRI P. CHIDAMBARAM: With great respect to the hon. Leader of the House and
the Finance Minister, there is, indeed, a definition of a 'Money Bill' in Article 110 and
there is a definition of a Finance Bill in Article 117. There is nothing in the Constitution,
which obliges him to bring a Bill as a Money Bill. He can bring it as a Finance Bill. He
has made it clear; his intention is not to avoid a debate, not to avoid a discussion. In fact,
he is inviting a discussion. He is inviting our opinion. If all that is so clear, if the intention
of his Government is so clear, why can't he stand up and say, 'l will bring this as a Finance

Bill and the other House and this House will. ... (Inferruptions)...

SHRIARUN JAITLEY: Can you give me a single precedent when without knowing
what the Bill is going to be, on a possible Bill that will come, an assurance has been

given? Is that Parliamentary practice?

SHRI P. CHIDAMBARAM: You are not obliged to bring any Bill as a Money Bill.
Even if it satisfies, you are not obliged to bring it as a Money Bill. Show me one provision

in the Constitution. ...(Interruptions)...
SHRI C.M. RAMESH: Sir, allow me to speak for a minute. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: There is no need for a discussion on this.

SHRIP. CHIDAMBARAM: Please show me the provision of the Constitution, which
obliges you to bring it as a Money Bill. It does not oblige you to bring it as a Money Bill.
So, in the interest of the country, this is the most important transformational legislative
change in taxes that you are bringing for the next fifteen years. ...(Interruptions)... Please

say, 'l will bring it as a Finance Bill; all of you discuss it and vote it." ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, on this issue, I would like to say.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has already said that he will go as per the

Constitution.
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SHRI JAIRAM RAMESH: Sir, in the past few months, there have been precedents
where the Leader of the House has arbitrarily used discretion at the very last minute
to declare Bills as Money Bills. He did it with the Adhaar Bill; he did with a Private
Member's Bill. ...(Interruptions)... Sir, there is absolutely no guarantee that he will not

declare it as a Money Bill.

MR. DEPUTY CHAIRMAN: No, please. Why do you discuss it again?

...(Interruptions)...

SHRI JAIRAM RAMESH: I am sorry to say, this is a fundamental issue. He will

foreclose a debate in the House.
MR. DEPUTY CHAIRMAN: Jairamji, that is okay. ... (Interruptions)...

SHRI JAIRAM RAMESH: He will completely foreclose a debate.

...(Interruptions)...

31l IRE AIGq: IS, $H UR 1 9T 989 Bl ! &, 37 MY $AD] AT 9813T|
...(STaE)....

MR. DEPUTY CHAIRMAN: You see, the Minister has given an assurance that he
will go only by the Constitution.

SHRI C.M. RAMESH: Sir, we are facing the problem only because of 'may be'
and 'shall be'. ...(Interruptions)... We are still facing problems in implementation of
the Andhra Pradesh State Reorganisation Act. Now, he is talking of 'clumsy drafting'!
...(Interruptions)... How was the Andhra Pradesh State Reorganisation Act drafted? Like

'may be' and 'shall be', there are so many things. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Let there be no dispute now; please sit down.

SHRI C.M. RAMESH: Why, Sir? ...(Interruptions)... He was instrumental in
drafting the Andhra Pradesh State Reorganisation Act. ...(Interruptions)... How he has
drafted the Bill, Sir! On that Bill, we are facing a lot of problems in our State now.

MR. DEPUTY CHAIRMAN: What I fail to understand is, the Minister said, "It will
be shall be." Do you want that to be changed?

SHRI C. M. RAMESH: The entire State is facing problems. He was instrumental in
drafting the Bill. ... (Interruptions)... Everything is "may be" or "shall be".

MR. DEPUTY CHAIRMAN: You seek clarifications. What are you doing?

...(Interruptions)... No, no; ...(Interruptions)...
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SHRI JAIRAM RAMESH: The issue is. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is over, I think. ... (Interruptions)...

SHRI KAPIL SIBAL (Uttar Pradesh): Sir, I just want to make one comment. I think,
all the distinguished Members of this House and the Leader of this House and every Party
will accept the fact that perhaps this particular reform is the most far-reaching reform
that we have had since Independence. I think, in that context, for the Finance Minister to
dilly-dally and to say that 'we will go by the Constitution and not say upfront, etc.' is not
proper. He should categorically state that he intends to take this House into confidence
for these far-reaching reforms and he will take our views into account for the purposes of
taking decisions in the House, and if he does not do so, it is quite clear that he wants to

bring it as a Money Bill and he doesn't want a discussion in this House.
MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, ...(Interruptions)...
SHRI KAPIL SIBAL: Sir, the second point ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; I have to proceed.

SHRI KAPIL SIBAL: Sir, I have not finished. The second point which is even more
important is, it doesn't obligate the Finance Minister to bring it as a Money Bill under the
Constitution. Under Article 117, he may bring it as a Finance Bill. So, I think it would be
gracious of the Finance Minister to bring it as a Finance Bill. That is the assurance that

this House wants from him.
MR. DEPUTY CHAIRMAN: All right. Okay. Now. ... (Interruptions)...

SHRI JAIRAM RAMESH: The cat is out of the bag. It happened with the Private
Member's Bill. It happened with the GST Bill.

MR. DEPUTY CHAIRMAN: Now, let me proceed with the Bill. I shall now put
the Motion for consideration of the Constitution (One Hundred and Twenty-Second

Amendment) Bill, 2014 to vote. The question is:

"That the Bill further to amend the Constitution of India, as passed by Lok Sabha and
as reported by the Select Committee of Rajya Sabha, be taken into consideration."

...(Interruptions)...
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9.00 r.m.

SHRI GHULAM NABI AZAD: Hon. Deputy Chairman, Sir, we had already made
it clear in our meeting, and here also, that we are not opposed to this. We are going to
support this. We have been supporting this from the beginning. We will support right now
also, but there is an apprehension in the minds of the Members on this side about whatever
is going to come in the month of November and December in the Winter Session. We have
been saying on earlier occasions also that a number of Bills have been presented here as
Money Bills. So, we had no voting power. This is one of the most important Bills, as
has been said by my colleagues, the most historical Bill since Independence. What is the
harm if the hon. Leader of the House and the Finance Minister assures this House that this
Bill, which is going to come in the month of November or December, will be a Finance
Bill and not a Money Bill? Otherwise, I think, the whole purpose will be frustrated. The
efforts made by the Government that side and the efforts made by us during the past few
months will be totally frustrated. So, I think the purpose is not going to be solved. So, I

would request the hon. Minister to make...
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SHRIMATI RENUKA CHOWDHURY: What is your compulsion?

...(Interruptions)...

SHRI ARUN JAITLEY: Eight of your Ministers are going to draft it.
...(Interruptions)... And, this House will always have an opportunity to discuss whatever

legislation that comes before the House. ... (Interruptions)...

i} A el IMTSTE: IS IR E1 P 3rrer i Bt 811, FAadx iR il
BHIP BT ... (TIAELTH). ..

G aliasd g MEI S Ly el (2100 o pDE lie) DA g;p..ﬁu_Jf
(i) 8y S S Cua Sl s S

FTransliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: That is okay. ...(Interruptions)... That is what he said
...(Interruptions)... 1 only wish to inform you that under Article 368 of the Constitution,
the Motion will have to be adopted by a majority of the total Membership of the House
and by a majority of not less than two-thirds of the Members of the House present and

voting. So, division; first, let the lobbies be cleared.

THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): Sir, there is no division.

...(Interruptions)... I am only just making this point ...(Interruptions)...
MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Constitution of India, as passed by Lok Sabha and

as reported by the Select Committee of Rajya Sabha, be taken into consideration.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil

AYES-205
Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Antony, Shri A.K.
Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya

Baidya, Shrimati Jharna Das
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Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Banerjee, Shri Ritabrata

Batra, Shri Shadi Lal

Bharathi, Shri R. S.

Bharti, Shrimati Misha
Bhattacharya, Shri P.

Bhunder, Sardar Balwinder Singh
Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat
Chavan, Shrimati Vandana
Chhatrapati, Shri Sambhaji Shahu
Chidambaram, Shri P.
Chowdary, Shri Y. S.
Chowdhury, Prof. Jogen
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit

Das, Shri Bishnu Charan
Dasgupta, Shri Swapan

Dave, Shri Anil Madhav

Deo, Shri A. U. Singh

Desai, Shri Anil

Dhindsa, Sardar Sukhdev Singh
Dhoot, Shri Rajkumar

Dudi, Shri Ram Narain

Dullo, Shri Shamsher Singh
Dungarpur, Shri Harshvardhan Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.

Fayaz, Mir Mohammad

Fernandes, Shri Oscar



Government

Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goud T., Shri Devender
Gowda, Prof. M. V. Rajeev
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Prem Chand
Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Hassan, Shri Ahamed
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jadhav, Dr. Narendra

Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Karan Singh, Dr.

Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Kenye, Shri K. G.

Khan, Shri Javed Ali

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kom, Shrimati M. C. Mary
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Kore, Dr. Prabhakar

Kujur, Shri Santiuse
Mahatme, Dr. Vikas

Mabhra, Shri Mahendra Singh
Malik, Shri Shwait
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Mathur, Shri Om Prakash
Mayawati, Km.

Memon, Shri Majeed

Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Mohanty, Shri Anubhav
Mukut Mithi, Shri

Nadda, Shri Jagat Prakash
Nagar, Shri Surendra Singh
Naidu, Shri M. Venkaiah
Naik, Shri Shantaram
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Narah, Shrimati Ranee
Narayanan, Shri C. P.
Nathwani, Shri Parimal
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
O'Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai
Parasaran, Shri K.

Parrikar, Shri Manohar

Patel, Shri Ahmed

Patel, Shri Praful

Patil, Shri Basawaraj

Patil, Shrimati Rajani
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Pawar, Shri Sharad

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh

Prabhu, Shri Suresh

Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri C. M.

Ramesh, Shri Jairam
Rangarajan, Shri T. K.
Rangasayee Ramakrishna, Shri
Rao, Dr. K. Keshava

Rao, Dr. K. V. P. Ramachandra
Rao, Shri Garikapati Mohan
Rao, Shri V. Lakshmikantha
Rapolu, Shri Ananda Bhaskar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri D. Kupendra
Reddy, Shri V. Vijayasai

Roy, Shri Sukhendu Sekhar
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Salam, Haji Abdul

Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Seetharama Lakshmi, Shrimati Thota
Selja, Kumari

Sen, Ms. Dola
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Sen, Shri Tapan Kumar
Seth, Shri Sanjay

Shekhar, Shri Neeraj
Shukla, Shri Rajeev
Shukla, Shri Shiv Pratap
Sibal, Shri Kapil

Singh, Chaudhary Birender
Singh, Dr. Kanwar Deep
Singh, Dr. Manmohan
Singh, Shri Amar

Singh, Shri Bashistha Narain
Singh, Shri Digvijaya
Singh, Shri Gopal Narayan
Singh, Shri Rewati Raman
Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Sinha, Shri R. K.
Somaprasad, Shri K.

Soni, Shrimati Ambika
Srinivas, Shri Dharmapuri
Subhash Chandra, Dr.
Suresh Gopi, Shri

Swamy, Dr. Subramanian
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Tazeen Fatma, Dr.

Thakur, Dr. C. P.

Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tiwari, Shri Pramod

Tlau, Shri Ronald Sapa
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Tripathi, Shri D. P.

Tulsi, Shri K. T. S.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Veerendra Kumar, Shri M. P.
Vegad, Shri Shankarbhai N.
Venkatesh, Shri T. G.

Verma, Shri Ramkumar
Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
Vora, Shri Motilal

Yadav, Ch. Sukhram Singh
Yadav, Dr. Chandrapal Singh
Yadav, Prof. Ram Gopal
Yadav, Shri Bhupender
Yadav, Shri Darshan Singh
Yadav, Shri Sharad

Yechury, Shri Sitaram
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The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration

of the Bill.

First, we shall take up Clause 2 of the Bill. There is one Amendment (No.10) by Dr.
T. Subbarami Reddy. Are you moving?

CLAUSE 2 - INSERTION OF NEW ARTICLE 246A
Special provision with respect to Goods and Services Tax

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I move:

(10) That at page 2, for lines 6 to 8, the following be substituted, namely: 'power

to make laws to impose an ad valorem or specific cess to be called 'Green

Cess' on the goods and services tax, which shall be utilized for prevention of

environmental degradation'.

The question was put and the motion was negatived.
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MR. DEPUTY CHAIRMAN: I shall now put Clause 2 to vote. The question is:-
That Clause 2 stand part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil

AYES-205
Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Antony, Shri A.K.
Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Banerjee, Shri Ritabrata
Batra, Shri Shadi Lal
Bharathi, Shri R. S.
Bharti, Shrimati Misha
Bhattacharya, Shri P.
Bhunder, Sardar Balwinder Singh
Biswal, Shri Ranjib
Bora, Shri Ripun
Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat

Chavan, Shrimati Vandana
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Chbhatrapati, Shri Sambhaji Shahu
Chidambaram, Shri P.
Chowdary, Shri Y. S.
Chowdhury, Prof. Jogen
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit

Das, Shri Bishnu Charan
Dasgupta, Shri Swapan

Dave, Shri Anil Madhav

Deo, Shri A. U. Singh

Desai, Shri Anil

Dhindsa, Sardar Sukhdev Singh
Dhoot, Shri Rajkumar

Dudi, Shri Ram Narain

Dullo, Shri Shamsher Singh
Dungarpur, Shri Harshvardhan Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.

Fayaz, Mir Mohammad
Fernandes, Shri Oscar

Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goud T., Shri Devender
Gowda, Prof. M. V. Rajeev
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Prem Chand
Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez

Hassan, Shri Ahamed

Hembram, Shrimati Sarojini
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Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jadhav, Dr. Narendra

Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Karan Singh, Dr.

Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Kenye, Shri K. G.

Khan, Shri Javed Ali

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kom, Shrimati M. C. Mary
Kore, Dr. Prabhakar

Kujur, Shri Santiuse
Mahatme, Dr. Vikas

Mabhra, Shri Mahendra Singh
Malik, Shri Shwait
Mandaviya, Shri Mansukh L.

Manhas, Shri Shamsher Singh

Mathur, Shri Om Prakash
Mayawati, Km.

Memon, Shri Majeed
Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Mohanty, Shri Anubhav
Mukut Mithi, Shri

Nadda, Shri Jagat Prakash
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Nagar, Shri Surendra Singh
Naidu, Shri M. Venkaiah
Naik, Shri Shantaram

Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Narah, Shrimati Ranee
Narayanan, Shri C. P.
Nathwani, Shri Parimal
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
O'Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai
Parasaran, Shri K.

Parrikar, Shri Manohar

Patel, Shri Ahmed

Patel, Shri Praful

Patil, Shri Basawaraj

Patil, Shrimati Rajani

Pawar, Shri Sharad

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh

Prabhu, Shri Suresh

Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri C. M.

Ramesh, Shri Jairam
Rangarajan, Shri T. K.
Rangasayee Ramakrishna, Shri
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Rao, Dr. K. Keshava

Rao, Dr. K. V. P. Ramachandra
Rao, Shri Garikapati Mohan
Rao, Shri V. Lakshmikantha
Rapolu, Shri Ananda Bhaskar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri D. Kupendra
Reddy, Shri V. Vijayasai
Roy, Shri Sukhendu Sekhar
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Salam, Haji Abdul

Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Seetharama Lakshmi, Shrimati Thota
Selja, Kumari

Sen, Ms. Dola

Sen, Shri Tapan Kumar

Seth, Shri Sanjay

Shekhar, Shri Neeraj

Shukla, Shri Rajeev

Shukla, Shri Shiv Pratap
Sibal, Shri Kapil

Singh, Chaudhary Birender
Singh, Dr. Kanwar Deep
Singh, Dr. Manmohan

Singh, Shri Amar

Singh, Shri Bashistha Narain
Singh, Shri Digvijaya

Singh, Shri Gopal Narayan
Singh, Shri Rewati Raman
Singh, Shri Veer
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Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Sinha, Shri R. K.
Somaprasad, Shri K.

Soni, Shrimati Ambika
Srinivas, Shri Dharmapuri
Subhash Chandra, Dr.
Suresh Gopi, Shri

Swamy, Dr. Subramanian
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Tazeen Fatma, Dr.

Thakur, Dr. C. P.

Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tiwari, Shri Pramod

Tlau, Shri Ronald Sapa
Tripathi, Shri D. P.

Tulsi, Shri K. T. S.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Veerendra Kumar, Shri M. P.
Vegad, Shri Shankarbhai N.
Venkatesh, Shri T. G.
Verma, Shri Ramkumar
Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
Vora, Shri Motilal

Yadav, Ch. Sukhram Singh
Yadav, Dr. Chandrapal Singh
Yadav, Prof. Ram Gopal
Yadav, Shri Bhupender
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Yadav, Shri Darshan Singh
Yadav, Shri Sharad
Yechury, Shri Sitaram
NOES- NIL

The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clauses 3 to 8 of the Bill. The

question is:
That Clauses 3 to 8 stand part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil

AYES-205
Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Antony, Shri A. K.
Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Banerjee, Shri Ritabrata
Batra, Shri Shadi Lal
Bharathi, Shri R. S.
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Bharti, Shrimati Misha
Bhattacharya, Shri P.

Bhunder, Sardar Balwinder Singh
Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat
Chavan, Shrimati Vandana
Chhatrapati, Shri Sambhaji Shahu
Chidambaram, Shri P.
Chowdary, Shri Y. S.
Chowdhury, Prof. Jogen
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit

Das, Shri Bishnu Charan
Dasgupta, Shri Swapan

Dave, Shri Anil Madhav

Deo, Shri A. U. Singh

Desai, Shri Anil

Dhindsa, Sardar Sukhdev Singh
Dhoot, Shri Rajkumar

Dudi, Shri Ram Narain

Dullo, Shri Shamsher Singh
Dungarpur, Shri Harshvardhan Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.

Fayaz, Mir Mohammad
Fernandes, Shri Oscar
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Venkatesh, Shri T. G.
Verma, Shri Ramkumar
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Verma, Shrimati Chhaya
Vora, Shri Motilal
Yadav, Ch. Sukhram Singh
Yadav, Dr. Chandrapal Singh
Yadav, Prof. Ram Gopal
Yadav, Shri Bhupender
Yadav, Shri Darshan Singh
Yadav, Shri Sharad
Yechury, Shri Sitaram
NOES- NIL

The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.
Clauses 3 to 8 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 9 of the Bill. There are
three Amendments. Amendment (No.11) by Dr. T. Subbarami Reddy. Are you moving?

DR. T. SUBBARAMI REDDY: Sir, let me tell you. My Amendment (No. 11) to
Clause 9, is to help the States. The net proceeds to be distributed to States shall not form
part of the Consolidated Fund of India.

MR. DEPUTY CHAIRMAN: Are you moving?

DR. T. SUBBARAMI REDDY: Since the Minister has already brought the official

amendment, [ am not moving.

MR. DEPUTY CHAIRMAN: Okay. He is not moving. Now, there is one Amendment
(No.23) by Shri A. Navaneethakrishnan. He is absent. There is one Amendment (No.3)
by Shri Arun Jaitley.

CLAUSE 9 - INSERTION OF NEW ARTICLE 269A

Levy and Collection of Goods and Services Tax in course of

inter-State trade or commerce

SHRI ARUN JAITLEY: Sir, I beg to move:
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(3) That at page 3, after line 23, the following be inserted, namely:-

"(1A) The amount apportioned to a State under clause (1) shall not form part
of the Consolidated Fund of India.

(1B)  Where an amount collected as tax levied under clause (1) has been
used for payment of the tax levied by a State under article 246A, such

amount shall not form part of the Consolidated Fund of India.

(1C)  Where an amount collected as tax levied by a State under article 246A
has been used for payment of the tax levied under clause (1), such

amount shall not form part of the Consolidated Fund of the State".
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now put Clause 9, as amended to vote.

...(Interruptions)... Please sit down. Don't interrupt now.
The question is:
That Clause 9, as amended, stand part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil
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NOES- NIL

The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.
Clause 9, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, in Clause 10, there is one Amendment (No. 4)
by Shri Arun Jaitley.

CLAUSE 10 - AMENDMENT OF ARTICLE 270

SHRI ARUN JAITLEY: Sir, I move:
(4) That at page 4, for lines 1 to 8, the following be substituted, namely:-
'(ii) after clause (1), the following clauses shall be substituted, namely:-

"(1A) Thetax collected by the Unionunder clause (1) ofarticle 246 A shall also be
distributed between the Union and the States in the manner provided in

clause (2).
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(1B) The tax levied and collected by the Union under clause (2) of article 246A
and article 269A, which has been used for payment of the tax levied by the
Union under clause (1) of article 246A and the amount apportioned to the
Union under clause (1) of article 269A, shall also be distributed between the

Union and the States in the manner provided in clause (2)."
The question was proposed.

SHRI SITARAM YECHURY: Sir, just a minute. The hon. Finance Minister just
assured in his reply that this is an issue which he would discuss with the Chairman of the
Empowered Committee of the Finance Ministers and take them on board. In that case,
why are you moving this Amendment? Once you put it in the Constitution, how would
you take them on board? Why this complication? Again, you will have to come back for

some revision. Please understand it, Sir. That is what he said.

SHRI TAPAN KUMAR SEN (West Bengal): The Empowered Committee was not

in consensus at that time. There are written objections to these.

SHRI SITARAM YECHURY: Mr. Minister, you have yourself said that

...(Interruptions)...

SHRI ARUN JAITLEY: At the official level, we have discussed them. I will be
discussing it with them. There is no confusion. This is just to obviate any error. So, we

won't meet again for the Constitutional amendment.

SHRI SITARAM YECHURY: You don't have to come back here now. If you talk
to them and something else comes up, you cannot again have an amendment to the

Constitution. ... (Interruptions)...

SHRI ARUN JAITLEY: I would assure you that it is. ... (Interruptions)... sorted out

there. ...(Interruptions)... We would sort it out. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He said, he would sort it out. ... (Interruptions)... You

may discuss it with him and sort it out.
SHRI SITARAM YECHURY: Sir, do you give that assurance?
MR. DEPUTY CHAIRMAN: Yes, yes. He said it.

SHRI SITARAM YECHURY: Sir, otherwise, we would have to vote against the

Amendment. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: He said it. Now, I put the Amendment (No. 4) moved
by Shri Arun Jaitley to vote.

The motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now put Clause 10, as amended, to vote. The

question is:
That Clause 10, as amended, stand part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil

AYES-205
Abdul Wahab, Shri
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Akbar, Shri M. J.
Ali, Shri Munquad
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NOES- NIL

The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.

Clause 10, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, I shall take up Clause 11. The question is:

That Clause 11 stand part of the Bill.

The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205

Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.

Ali, Shri Munquad

Anand Sharma, Shri

Ansari, Shri Ali Anwar
Antony, Shri A. K.

Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar

Bandyopadhyay, Shri D.

Noes: Nil

AYES-205
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Banerjee, Shri Ritabrata

Batra, Shri Shadi Lal

Bharathi, Shri R. S.

Bharti, Shrimati Misha
Bhattacharya, Shri P.

Bhunder, Sardar Balwinder Singh
Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat
Chavan, Shrimati Vandana
Chhatrapati, Shri Sambhaji Shahu
Chidambaram, Shri P.
Chowdary, Shri Y. S.
Chowdhury, Prof. Jogen
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit

Das, Shri Bishnu Charan
Dasgupta, Shri Swapan

Dave, Shri Anil Madhav

Deo, Shri A. U. Singh

Desai, Shri Anil

Dhindsa, Sardar Sukhdev Singh
Dhoot, Shri Rajkumar

Dudi, Shri Ram Narain

Dullo, Shri Shamsher Singh
Dungarpur, Shri Harshvardhan Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.

Fayaz, Mir Mohammad
Fernandes, Shri Oscar

Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai



Government

Goud T., Shri Devender
Gowda, Prof. M. V. Rajeev
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Prem Chand
Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Hassan, Shri Ahamed
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jadhav, Dr. Narendra

Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati
Karan Singh, Dr.

Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Kenye, Shri K. G.

Khan, Shri Javed Ali
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kom, Shrimati M. C. Mary
Kore, Dr. Prabhakar
Kujur, Shri Santiuse

Mahatme, Dr. Vikas
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Mabhra, Shri Mahendra Singh
Malik, Shri Shwait
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Mathur, Shri Om Prakash
Mayawati, Km.

Memon, Shri Majeed

Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Mohanty, Shri Anubhav
Mukut Mithi, Shri

Nadda, Shri Jagat Prakash
Nagar, Shri Surendra Singh
Naidu, Shri M. Venkaiah
Naik, Shri Shantaram

Nanda, Shri Kiranmay
Nagqvi, Shri Mukhtar Abbas
Narah, Shrimati Ranee
Narayanan, Shri C. P.
Nathwani, Shri Parimal
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
O'Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai
Parasaran, Shri K.

Parrikar, Shri Manohar

Patel, Shri Ahmed

Patel, Shri Praful

Patil, Shri Basawaraj

Patil, Shrimati Rajani

Pawar, Shri Sharad

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh
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Prabhu, Shri Suresh

Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri C. M.

Ramesh, Shri Jairam
Rangarajan, Shri T. K.
Rangasayee Ramakrishna, Shri
Rao, Dr. K. Keshava

Rao, Dr. K.V. P. Ramachandra
Rao, Shri Garikapati Mohan
Rao, Shri V. Lakshmikantha
Rapolu, Shri Ananda Bhaskar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri D. Kupendra
Reddy, Shri V. Vijayasai

Roy, Shri Sukhendu Sekhar
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Salam, Haji Abdul

Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Seetharama Lakshmi, Shrimati Thota
Selja, Kumari

Sen, Ms. Dola

Sen, Shri Tapan Kumar

Seth, Shri Sanjay

Shekhar, Shri Neeraj
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Shukla, Shri Rajeev
Shukla, Shri Shiv Pratap
Sibal, Shri Kapil

Singh, Chaudhary Birender
Singh, Dr. Kanwar Deep
Singh, Dr. Manmohan
Singh, Shri Amar

Singh, Shri Bashistha Narain
Singh, Shri Digvijaya
Singh, Shri Gopal Narayan
Singh, Shri Rewati Raman
Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Sinha, Shri R. K.
Somaprasad, Shri K.

Soni, Shrimati Ambika
Srinivas, Shri Dharmapuri
Subhash Chandra, Dr.
Suresh Gopi, Shri

Swamy, Dr. Subramanian
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Tazeen Fatma, Dr.

Thakur, Dr. C. P.

Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tiwari, Shri Pramod

Tlau, Shri Ronald Sapa
Tripathi, Shri D. P.

Tulsi, Shri K. T. S.

Tundiya, Mahant Shambhuprasadji
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Vadodia, Shri Lal Sinh
Veerendra Kumar, Shri M. P.
Vegad, Shri Shankarbhai N.
Venkatesh, Shri T. G.
Verma, Shri Ramkumar
Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
Vora, Shri Motilal
Yadav, Ch. Sukhram Singh
Yadav, Dr. Chandrapal Singh
Yadav, Prof. Ram Gopal
Yadav, Shri Bhupender
Yadav, Shri Darshan Singh
Yadav, Shri Sharad
Yechury, Shri Sitaram
NOES- NIL

The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.
Clause 11 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 12, there are 10 Amendments;
Amendment (Nos. 12 to 17) by Dr. T. Subbarami Reddy; Amendment (No.24) by Shri A.
Navaneethakrishnan and Amendment (Nos.5 to 7) by Shri Arun Jaitley. Dr. Reddy, are

you moving your Amendments?
CLAUSE 12 - INSERTION OF NEW ARTICLE 279A
Goods and Services Tax Council
DR. T. SUBBARAMI REDDY: Sir, I move:

(12) That at page 4, lines 15 and 16, for the words 'sixty days', the words 'thirty
days' be substituted.

The question was put and the motion was negatived.

MR.DEPUTY CHAIRMAN: Amendment (No.24)isby ShriA. Navaneethakrishnan;

he is absent. Yes, Mr. Minister.
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SHRI ARUN JAITLEY: Sir, [ move:

(5) That at page 4, lines 17 and 18, for the words, bracket and figure
"the Constitution (One Hundred — Amendment) Act, 2015", the
words, bracket and figure "the Constitution (One Hundred and
First Amendment) Act, 2016" be substituted.

(6) Thatatpage5,line 16, for the words "Integrated Goods and Services Tax",
the words, figure and alphabet "Goods and Services Tax levied

on supplies in the course of inter-State trade or commerce under article
269A" be substituted.

(7) That at page 7, for lines 10 to 12, the following be substituted,

namely:-

"(11) The Goods and Services Tax Council shall establish a mechanism to adjudicate

any dispute -
(a) Dbetween the Government of India and one or more States; or

(b) between the Government of India and any State or States on one side

and one or more other States on the other side; or

(¢) Dbetween two or more States, arising out of the recommendations of the

Council or implementation thereof."
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now put Clause 12, as amended to vote. The

question is:
That Clause 12, as amended, stand part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil

AYES-205
Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.
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Ali, Shri Munquad

Anand Sharma, Shri

Ansari, Shri Ali Anwar
Antony, Shri A. K.

Ashok Siddharth, Shri

Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Pratap Singh
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Banerjee. Shri Ritabrata

Batra, Shri Shadi Lal
Bharathi, Shri R. S.

Bharti, Shrimati Misha
Bhattacharya, Shri P.

Bhunder, Sardar Balwinder Singh
Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat
Chavan, Shrimati Vandana
Chhatrapati, Shri Sambhaji Shahu
Chidambaram, Shri P.
Chowdary, Shri Y. S.
Chowdhury, Prof. Jogen
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit

Das, Shri Bishnu Charan
Dasgupta, Shri Swapan

Dave, Shri Anil Madhav

Deo, Shri A. U. Singh

Desai, Shri Anil

Dhindsa, Sardar Sukhdev Singh

[3 August, 2016]

Bill

483



484  Government [RAJYA SABHA] Bill

Dhoot, Shri Rajkumar
Dudi, Shri Ram Narain
Dullo, Shri Shamsher Singh
Dungarpur, Shri Harshvardhan Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.
Fayaz, Mir Mohammad
Fernandes, Shri Oscar
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gobhel, Shri Chunibhai Kanjibhai
Goud T., Shri Devender
Gowda, Prof. M. V. Rajeev
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Prem Chand
Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Hassan, Shri Ahamed
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jadhav, Dr. Narendra

Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kalita, Shri Bhubaneswar

Kanimozhi, Shrimati
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Karan Singh, Dr.

Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Kenye, Shri K. G.

Khan, Shri Javed Ali

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali

Kom, Shrimati M. C. Mary
Kore, Dr. Prabhakar

Kujur, Shri Santiuse
Mahatme, Dr. Vikas

Mabhra, Shri Mahendra Singh
Malik, Shri Shwait
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Mathur, Shri Om Prakash
Mayawati, Km.

Memon, Shri Majeed

Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Mohanty, Shri Anubhav
Mukut Mithi, Shri

Nadda, Shri Jagat Prakash
Nagar, Shri Surendra Singh
Naidu, Shri M. Venkaiah
Naik, Shri Shantaram
Nanda, Shri Kiranmay
Nagqvi, Shri Mukhtar Abbas
Narah, Shrimati Ranee
Narayanan, Shri C. P.
Nathwani, Shri Parimal
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
O'Brien, Shri Derek
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Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai
Parasaran, Shri K.

Parrikar, Shri Manohar

Patel, Shri Ahmed

Patel, Shri Praful

Patil, Shri Basawaraj

Patil, Shrimati Rajani

Pawar, Shri Sharad

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh

Prabhu, Shri Suresh

Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri C. M.

Ramesh, Shri Jairam
Rangarajan, Shri T. K.
Rangasayee Ramakrishna, Shri
Rao, Dr. K. Keshava

Rao, Dr. K. V. P. Ramachandra
Rao, Shri Garikapati Mohan
Rao, Shri V. Lakshmikantha
Rapolu, Shri Ananda Bhaskar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri D. Kupendra
Reddy, Shri V. Vijayasai

Roy, Shri Sukhendu Sekhar
Rupala, Shri Parshottam
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Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Salam, Haji Abdul

Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Seetharama Lakshmi, Shrimati Thota
Selja, Kumari

Sen, Ms. Dola

Sen, Shri Tapan Kumar
Seth, Shri Sanjay

Shekhar, Shri Neeraj
Shukla, Shri Rajeev

Shukla, Shri Shiv Pratap
Sibal, Shri Kapil

Singh, Chaudhary Birender
Singh, Dr. Kanwar Deep
Singh, Dr. Manmohan
Singh, Shri Amar

Singh, Shri Bashistha Narain
Singh, Shri Digvijaya
Singh, Shri Gopal Narayan
Singh, Shri Rewati Raman
Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Sinha, Shri R. K.
Somaprasad, Shri K.

Soni, Shrimati Ambika
Srinivas, Shri Dharmapuri
Subhash Chandra, Dr.
Suresh Gopi, Shri

Swamy, Dr. Subramanian
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
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Tazeen Fatma, Dr.
Thakur, Dr. C. P.

Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok
Tiwari, Shri Pramod
Tlau, Shri Ronald Sapa
Tripathi, Shri D. P.

Tulsi, Shri K. T. S.
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Tundiya, Mahant Shambhuprasadji

Vadodia, Shri Lal Sinh
Veerendra Kumar, Shri M. P.
Vegad, Shri Shankarbhai N.
Venkatesh, Shri T. G.
Verma, Shri Ramkumar
Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
Vora, Shri Motilal

Yadav, Ch. Sukhram Singh
Yadav, Dr. Chandrapal Singh
Yadav, Prof. Ram Gopal
Yadav, Shri Bhupender
Yadav, Shri Darshan Singh
Yadav, Shri Sharad
Yechury, Shri Sitaram

NOES- NIL

Bill

The motion was carried by a majority of the total membership of the House and

by a majority of not less than two-thirds of the Members present and voting.

Clause 12, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 13. The question is:

That Clause 13 stand part of the Bill.

The House divided.
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MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil

AYES-205
Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Antony, Shri A. K.
Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Banerjee, Shri Ritabrata
Batra, Shri Shadi Lal
Bharathi, Shri R. S.
Bharti, Shrimati Misha
Bhattacharya, Shri P.
Bhunder, Sardar Balwinder Singh
Biswal, Shri Ranjib
Bora, Shri Ripun
Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat
Chavan, Shrimati Vandana
Chhatrapati, Shri Sambhaji Shahu
Chidambaram, Shri P.
Chowdary, Shri Y. S.
Chowdhury, Prof. Jogen
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Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit

Das, Shri Bishnu Charan
Dasgupta, Shri Swapan
Dave, Shri Anil Madhav
Deo, Shri A. U. Singh

Desai, Shri Anil

Dhindsa, Sardar Sukhdev Singh

Dhoot, Shri Rajkumar
Dudi, Shri Ram Narain
Dullo, Shri Shamsher Singh
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Dungarpur, Shri Harshvardhan Singh

Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.
Fayaz, Mir Mohammad
Fernandes, Shri Oscar
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai

Goud T., Shri Devender
Gowda, Prof. M. V. Rajeev
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Prem Chand
Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Hassan, Shri Ahamed
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jadhav, Dr. Narendra

Jain, Shri Meghraj
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Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati
Karan Singh, Dr.

Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Kenye, Shri K. G.

Khan, Shri Javed Ali

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kom, Shrimati M. C. Mary
Kore, Dr. Prabhakar

Kujur, Shri Santiuse
Mahatme, Dr. Vikas
Mabhra, Shri Mahendra Singh
Malik, Shri Shwait
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Mathur, Shri Om Prakash
Mayawati, Km.

Memon, Shri Majeed
Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Mohanty, Shri Anubhav
Mukut Mithi, Shri

Nadda, Shri Jagat Prakash
Nagar, Shri Surendra Singh
Naidu, Shri M. Venkaiah
Naik, Shri Shantaram
Nanda, Shri Kiranmay
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Naqvi, Shri Mukhtar Abbas
Narah, Shrimati Ranee
Narayanan, Shri C.P.
Nathwani, Shri Parimal
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
O'Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai
Parasaran, Shri K.

Parrikar, Shri Manohar

Patel, Shri Ahmed

Patel, Shri Praful

Patil, Shri Basawaraj

Patil, Shrimati Rajani

Pawar, Shri Sharad

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh

Prabhu, Shri Suresh

Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri C. M.

Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rao, Dr. K. Keshava

Rao, Dr. K.V.P. Ramachandra
Rao, Shri Garikapati Mohan
Rao, Shri V. Lakshmikantha
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Rapolu, Shri Ananda Bhaskar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri D. Kupendra
Reddy, Shri V. Vijayasai
Roy, Shri Sukhendu Sekhar
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Salam, Haji Abdul

Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Seetharama Lakshmi, Shrimati Thota
Selja, Kumari

Sen, Ms. Dola

Sen, Shri Tapan Kumar

Seth, Shri Sanjay

Shekhar, Shri Neeraj

Shukla, Shri Rajeev

Shukla, Shri Shiv Pratap
Sibal, Shri Kapil

Singh, Chaudhary Birender
Singh, Dr. Kanwar Deep
Singh, Dr. Manmohan
Singh, Shri Amar

Singh, Shri Bashistha Narain
Singh, Shri Digvijaya

Singh, Shri Gopal Narayan
Singh, Shri Rewati Raman
Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Sinha, Shri R. K.
Somaprasad, Shri K.
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Soni, Shrimati Ambika
Srinivas, Shri Dharmapuri
Subhash Chandra, Dr.
Suresh Gopi, Shri
Swamy, Dr. Subramanian
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Tazeen Fatma, Dr.
Thakur, Dr. C.P.
Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok
Tiwari, Shri Pramod
Tlau, Shri Ronald Sapa
Tripathi, Shri D. P.
Tulsi, Shri K.T.S.
Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Veerendra Kumar, Shri M. P.
Vegad, Shri Shankarbhai N.
Venkatesh, Shri T. G.
Verma, Shri Ramkumar
Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
Vora, Shri Motilal
Yadav, Ch. Sukhram Singh
Yadav, Dr. Chandrapal Singh
Yadav, Prof. Ram Gopal
Yadav, Shri Bhupender
Yadav, Shri Darshan Singh
Yadav, Shri Sharad
Yechury, Shri Sitaram
NOES- NIL
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The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.
Clause 13 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, in Clause 14, there are two Amendments;
Amendment (No.18) by Dr. T. Subbarami Reddy, and Amendment (No.25) by Shri A.

Navaneethakrishnan.
DR. T. SUBBARAMI REDDY: Sir, I am not moving the Amendment.

MR. DEPUTY CHAIRMAN: So, Dr. Subbarami Reddy has not moved the
Amendment, and Shri A. Navaneethakrishnan is absent. Therefore, both the Amendments

are not moved. So, we shall take up Clause 14. The question is:
That Clause 14 stand part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil

AYES-205
Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Antony, Shri A.K.
Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Banerjee, Shri Ritabrata
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Batra, Shri Shadi Lal

Bharathi, Shri R. S.

Bharti, Shrimati Misha
Bhattacharya, Shri P.

Bhunder, Sardar Balwinder Singh
Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat
Chavan, Shrimati Vandana
Chhatrapati, Shri Sambhaji Shahu
Chidambaram, Shri P.
Chowdary, Shri Y. S.
Chowdhury, Prof. Jogen
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit

Das, Shri Bishnu Charan
Dasgupta, Shri Swapan

Dave, Shri Anil Madhav

Deo, Shri A. U. Singh

Desai, Shri Anil

Dhindsa, Sardar Sukhdev Singh
Dhoot, Shri Rajkumar

Dudi, Shri Ram Narain

Dullo, Shri Shamsher Singh
Dungarpur, Shri Harshvardhan Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.

Fayaz, Mir Mohammad
Fernandes, Shri Oscar

Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goud T., Shri Devender
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Gowda, Prof. M. V. Rajeev
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Prem Chand
Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Hassan, Shri Ahamed
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jadhav, Dr. Narendra

Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati
Karan Singh, Dr.

Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Kenye, Shri K. G.

Khan, Shri Javed Ali
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kom, Shrimati M. C. Mary
Kore, Dr. Prabhakar

Kujur, Shri Santiuse
Mahatme, Dr. Vikas
Mabhra, Shri Mahendra Singh
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Malik, Shri Shwait
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Mathur, Shri Om Prakash
Mayawati, Km.

Memon, Shri Majeed

Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Mohanty, Shri Anubhav
Mukut Mithi, Shri

Nadda, Shri Jagat Prakash
Nagar, Shri Surendra Singh
Naidu, Shri M. Venkaiah
Naik, Shri Shantaram
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Narah, Shrimati Ranee
Narayanan, Shri C. P.
Nathwani, Shri Parimal
Netam, Shri Ram Vichar

Nirmala Sitharaman, Shrimati

Nishad, Shri Vishambhar Prasad

O'Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai
Parasaran, Shri K.

Parrikar, Shri Manohar

Patel, Shri Ahmed

Patel, Shri Praful

Patil, Shri Basawaraj

Patil, Shrimati Rajani

Pawar, Shri Sharad

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh

Prabhu, Shri Suresh
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Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri C. M.

Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rao, Dr. K. Keshava

Rao, Dr. K.V.P. Ramachandra
Rao, Shri Garikapati Mohan
Rao, Shri V. Lakshmikantha
Rapolu, Shri Ananda Bhaskar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri D. Kupendra
Reddy, Shri V. Vijayasai
Roy, Shri Sukhendu Sekhar
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Salam, Haji Abdul

Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Seetharama Lakshmi, Shrimati Thota
Selja, Kumari

Sen, Ms. Dola

Sen, Shri Tapan Kumar

Seth, Shri Sanjay

Shekhar, Shri Neeraj

Shukla, Shri Rajeev
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Shukla, Shri Shiv Pratap
Sibal, Shri Kapil

Singh, Chaudhary Birender
Singh, Dr. Kanwar Deep
Singh, Dr. Manmohan
Singh, Shri Amar

Singh, Shri Bashistha Narain
Singh, Shri Digvijaya
Singh, Shri Gopal Narayan
Singh, Shri Rewati Raman
Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Sinha, Shri R. K.
Somaprasad, Shri K.

Soni, Shrimati Ambika
Srinivas, Shri Dharmapuri
Subhash Chandra, Dr.
Suresh Gopi, Shri

Swamy, Dr. Subramanian
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tiwari, Shri Pramod

Tlau, Shri Ronald Sapa
Tripathi, Shri D. P.

Tulsi, Shri K.T.S.

Tundiya, Mahant Shambhuprasadji

Vadodia, Shri Lal Sinh
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Veerendra Kumar, Shri M. P.
Vegad, Shri Shankarbhai N.
Venkatesh, Shri T. G.
Verma, Shri Ramkumar
Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
Vora, Shri Motilal

Yadav, Ch. Sukhram Singh
Yadav, Dr. Chandrapal Singh
Yadav, Prof. Ram Gopal
Yadav, Shri Bhupender
Yadav, Shri Darshan Singh
Yadav, Shri Sharad

Yechury, Shri Sitaram

NOES - NIL

The motion was adopted by a majority of the total membership of the House and

by a majority of not less than two-thirds of the Members present and voting.
Clause 14 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, we shall take up Clauses 15 and 16. The

question is:
That Clauses 15 and 16 stand part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil

AYES-205
Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.
Ali, Shri Munquad
Anand Sharma, Shri
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Ansari, Shri Ali Anwar
Antony, Shri A.K.

Ashok Siddharth, Shri

Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Banerjee, Shri Ritabrata

Batra, Shri Shadi Lal
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Bhunder, Sardar Balwinder Singh
Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat
Chavan, Shrimati Vandana
Chhatrapati, Shri Sambhaji Shahu
Chidambaram, Shri P.
Chowdary, Shri Y. S.
Chowdhury, Prof. Jogen
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit

Das, Shri Bishnu Charan
Dasgupta, Shri Swapan

Dave, Shri Anil Madhav

Deo, Shri A. U. Singh

Desai, Shri Anil

Dhindsa, Sardar Sukhdev Singh
Dhoot, Shri Rajkumar

Dudi, Shri Ram Narain
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Dullo, Shri Shamsher Singh
Dungarpur, Shri Harshvardhan Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.
Fayaz, Mir Mohammad
Fernandes, Shri Oscar
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goud T., Shri Devender
Gowda, Prof. M. V. Rajeev
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Prem Chand
Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Hassan, Shri Ahamed
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jadhav, Dr. Narendra

Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Karan Singh, Dr.

Kashyap, Shri Ram Kumar
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Katiyar, Shri Vinay

Kenye, Shri K. G.

Khan, Shri Javed Ali

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali

Kom, Shrimati M. C. Mary
Kore, Dr. Prabhakar

Kujur, Shri Santiuse
Mahatme, Dr. Vikas

Mabhra, Shri Mahendra Singh
Malik, Shri Shwait
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Mathur, Shri Om Prakash
Mayawati, Km.

Memon, Shri Majeed

Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Mohanty, Shri Anubhav
Mukut Mithi, Shri

Nadda, Shri Jagat Prakash
Nagar, Shri Surendra Singh
Naidu, Shri M. Venkaiah
Naik, Shri Shantaram
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Narah, Shrimati Ranee
Narayanan, Shri C. P.
Nathwani, Shri Parimal
Netam, Shri Ram Vichar

Nirmala Sitharaman, Shrimati

Nishad, Shri Vishambhar Prasad

O'Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai
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Parasaran, Shri K.

Parrikar, Shri Manohar

Patel, Shri Ahmed

Patel, Shri Praful

Patil, Shri Basawaraj

Patil, Shrimati Rajani

Pawar, Shri Sharad

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh

Prabhu, Shri Suresh

Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Punia, Shri P. L.

Ragesh, Shri K. K.

Raja, Shri D.
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Ramamurthy, Shri K. C.
Ramesh, Shri C. M.

Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rao, Dr. K. Keshava

Rao, Dr. K.V.P. Ramachandra
Rao, Shri Garikapati Mohan
Rao, Shri V. Lakshmikantha
Rapolu, Shri Ananda Bhaskar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri D. Kupendra
Reddy, Shri V. Vijayasai

Roy, Shri Sukhendu Sekhar
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
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Salam, Haji Abdul

Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Seetharama Lakshmi, Shrimati Thota
Selja, Kumari

Sen, Ms. Dola

Sen, Shri Tapan Kumar
Seth, Shri Sanjay

Shekhar, Shri Neeraj
Shukla, Shri Rajeev

Shukla, Shri Shiv Pratap
Sibal, Shri Kapil

Singh, Chaudhary Birender
Singh, Dr. Kanwar Deep
Singh, Dr. Manmohan
Singh, Shri Amar

Singh, Shri Bashistha Narain
Singh, Shri Digvijaya
Singh, Shri Gopal Narayan
Singh, Shri Rewati Raman
Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Sinha, Shri R. K.
Somaprasad, Shri K.

Soni, Shrimati Ambika
Srinivas, Shri Dharmapuri
Subhash Chandra, Dr.
Suresh Gopi, Shri

Swamy, Dr. Subramanian
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Tazeen Fatma, Dr.

Thakur, Dr. C.P.
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Thakur, Shri Ram Nath

Thakur, Shrimati Viplove

Tirkey, Shri Dilip Kumar

Tiwari, Shri Alok

Tiwari, Shri Pramod

Tlau, Shri Ronald Sapa

Tripathi, Shri D. P.

Tulsi, Shri K.T.S.

Tundiya, Mahant Shambhuprasadji

Vadodia, Shri Lal Sinh

Veerendra Kumar, Shri M. P.

Vegad, Shri Shankarbhai N.

Venkatesh, Shri T. G.

Verma, Shri Ramkumar

Verma, Shri Ravi Prakash

Verma, Shrimati Chhaya

Vora, Shri Motilal

Yadav, Ch. Sukhram Singh

Yadav, Dr. Chandrapal Singh

Yadav, Prof. Ram Gopal

Yadav, Shri Bhupender

Yadav, Shri Darshan Singh

Yadav, Shri Sharad

Yechury, Shri Sitaram
NOES - NIL

The motion was adopted by a majority of the total membership of the House and

by a majority of not less than two-thirds of the Members present and voting.
Clauses 15 and 16 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, in Clause 17, there are three Amendments;
Amendment (Nos.19 and 20) by Dr. T. Subbarami Reddy and Amendment (No.26) by

Shri A. Navaneethakrishnan. Shri A. Navaneethakrishnan is absent.
CLAUSE - 17 AMENDMENT OF SEVENTH SCHEDULE

DR. T. SUBBARAMI REDDY: Yes, Sir, [ move:
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(19) That at page 9, line 20, after the words "sale of", the words "tobacco and

tobacco products" be inserted.

(20) That at page 9, after line 27, the following be inserted, namely:-

"54A. Cess or tax on polluting gods and services to be notified by the Goods

and Services Tax Council."

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: Now, The question is:

That Clause 17 stand part of the Bill.

The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205

Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.

Ali, Shri Munquad

Anand Sharma, Shri

Ansari, Shri Ali Anwar
Antony, Shri A.K.

Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Banerjee, Shri Ritabrata
Batra, Shri Shadi Lal
Bharathi, Shri R. S.

Bharti, Shrimati Misha

Noes: Nil

AYES-205
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Bhattacharya, Shri P.

Bhunder, Sardar Balwinder Singh
Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat
Chavan, Shrimati Vandana
Chbhatrapati, Shri Sambhaji Shahu
Chidambaram, Shri P.
Chowdary, Shri Y. S.
Chowdhury, Prof. Jogen
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit

Das, Shri Bishnu Charan
Dasgupta, Shri Swapan

Dave, Shri Anil Madhav

Deo, Shri A. U. Singh

Desai, Shri Anil

Dhindsa, Sardar Sukhdev Singh
Dhoot, Shri Rajkumar

Dudi, Shri Ram Narain

Dullo, Shri Shamsher Singh
Dungarpur, Shri Harshvardhan Singh
Dwivedi, Shri Janardan
Elangovan, Shri T. K. S.

Fayaz, Mir Mohammad
Fernandes, Shri Oscar

Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goud T., Shri Devender

Gowda, Prof. M. V. Rajeev
Goyal, Shri Piyush

Gujral, Shri Naresh
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Gupta, Shri Prem Chand
Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Harivansh, Shri

Hashmi, Shri Parvez
Hassan, Shri Ahamed
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jadhav, Dr. Narendra

Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Karan Singh, Dr.

Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Kenye, Shri K. G.

Khan, Shri Javed Ali

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kom, Shrimati M. C. Mary
Kore, Dr. Prabhakar

Kujur, Shri Santiuse
Mahatme, Dr. Vikas

Mabhra, Shri Mahendra Singh
Malik, Shri Shwait
Mandaviya, Shri Mansukh L.

Manhas, Shri Shamsher Singh
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Mathur, Shri Om Prakash
Mayawati, Km.

Memon, Shri Majeed

Misra, Shri Satish Chandra
Mistry, Shri Madhusudan
Mohanty, Shri Anubhav
Mukut Mithi, Shri

Nadda, Shri Jagat Prakash
Nagar, Shri Surendra Singh
Naidu, Shri M. Venkaiah
Naik, Shri Shantaram
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Narah, Shrimati Ranee
Narayanan, Shri C. P.
Nathwani, Shri Parimal
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
O'Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandya, Shri Dilipbhai
Parasaran, Shri K.

Parrikar, Shri Manohar

Patel, Shri Ahmed

Patel, Shri Praful

Patil, Shri Basawaraj

Patil, Shrimati Rajani

Pawar, Shri Sharad

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh

Prabhu, Shri Suresh

Pradhan, Shri Dharmendra
Prasad, Shri Ravi Shankar
Punia, Shri P. L.
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Ragesh, Shri K. K.

Raja, Shri D.

Rajaram, Shri

Ramamurthy, Shri K. C.
Ramesh, Shri C. M.

Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rao, Dr. K. Keshava

Rao, Dr. K.V.P. Ramachandra
Rao, Shri Garikapati Mohan
Rao, Shri V. Lakshmikantha
Rapolu, Shri Ananda Bhaskar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri D. Kupendra
Reddy, Shri V. Vijayasai

Roy, Shri Sukhendu Sekhar
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Salam, Haji Abdul

Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Seetharama Lakshmi, Shrimati Thota
Selja, Kumari

Sen, Ms. Dola

Sen, Shri Tapan Kumar

Seth, Shri Sanjay

Shekhar, Shri Neeraj

Shukla, Shri Rajeev

Shukla, Shri Shiv Pratap
Sibal, Shri Kapil

Singh, Chaudhary Birender
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Singh, Dr. Kanwar Deep
Singh, Dr. Manmohan
Singh, Shri Amar

Singh, Shri Bashistha Narain
Singh, Shri Digvijaya
Singh, Shri Gopal Narayan
Singh, Shri Rewati Raman
Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay

Sinha, Shri R. K.
Somaprasad, Shri K.

Soni, Shrimati Ambika
Srinivas, Shri Dharmapuri
Subhash Chandra, Dr.
Suresh Gopi, Shri

Swamy, Dr. Subramanian
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Thakur, Shri Ram Nath
Thakur, Shrimati Viplove
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tiwari, Shri Pramod

Tlau, Shri Ronald Sapa
Tripathi, Shri D. P.

Tulsi, Shri K.T.S.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Veerendra Kumar, Shri M. P.
Vegad, Shri Shankarbhai N.
Venkatesh, Shri T. G.
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Verma, Shri Ramkumar
Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
Vora, Shri Motilal
Yadav, Ch. Sukhram Singh
Yadav, Dr. Chandrapal Singh
Yadav, Prof. Ram Gopal
Yadav, Shri Bhupender
Yadav, Shri Darshan Singh
Yadav, Shri Sharad
Yechury, Shri Sitaram
NOES- NIL

The motion was adopted by a majority of the total membership of the House and

by a majority of not less than two-thirds of the Members present and voting.
Clause 17 was added to the Bill.

CLAUSE 18 - ARRANGMENT FOR ASSIGNMENT OF ADDITIONAL TAX
ON SUPPLY OF GOODS TO STATES FOR TWO YEARS OR SUCH
OTHER PERIOD RECOMMENDED BY THE COUNCIL

MR. DEPUTY CHAIRMAN: In Clause 18, there are two Amendments; Amendment
(No. 8) by Shri Arun Jaitley and Amendment (No. 27) by Shri A. Navaneethakrishnan.
Mr. Navaneethakrishnan is absent. So, Amendment (No.27) not moved. Shri Arun Jaitley

to move the amendment (No.8).
SHRI ARUN JAITLEY: Sir, I move:
(8) That at page 19, lines 7 to 31, be deleted.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now put Clause 18, as amended, to vote. The

question is:
That clause 18, as amended, stands part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil
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Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.

Ali, Shri Munquad

Anand Sharma, Shri

Ansari, Shri Ali Anwar
Antony, Shri A.K.

Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Banerjee, Shri Ritabrata
Batra, Shri Shadi Lal
Bharathi, Shri R. S.

Bharti, Shrimati Misha
Bhattacharya, Shri P.

Bhunder, Sardar Balwinder Singh

Biswal, Shri Ranjib

Bora, Shri Ripun

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chaturvedi, Shri Satyavrat
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The motion was carried by a majority of the total membership of the House and by
a majority of not less than two-thirds of the Members present and voting.
Clause 18, as amended, was added to the Bill.
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MR. DEPUTY CHAIRMAN: Consequently, Clause 18 is deleted.

CLAUSE 19 - COMPENSATION TO STATES FOR LOSS OF REVENUE ON
ACCOUNT OF INTRODUCTION OF GOODS AND SERVICES TAX

MR. DEPUTY CHAIRMAN: In Clause 19, there are four Amendments -
Amendment (No. 21) by Shri T. Subbarami Reddy, Amendment (Nos. 28 and 29) by Shri
A. Navaneethakrishnan, and Amendment (No. 9) by Shri Arun Jaitley.

Mr. Subbarami Reddy, are you moving your Amendment?
SHRI T. SUBBARAMI REDDY: No, Sir, I am not moving the Amendment.

MR. DEPUTY CHAIRMAN: Okay. Mr. Subbarami Reddy is not moving the
Amendment. As Mr. Navaneethakrishnan is absent, Amendment (Nos. 28 and 29) are not

moved. Now, Shri Arun Jaitley to move the Amendment (No.9).
SHRI ARUN JAITLEY: Sir, I move:

(9) "That at page 10, for line 32, the following be substituted, namely:-"19

Parliament shall, by law, on the".

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now put clause 19, as amended, to vote. The

question is:
That clause 19, as amended, stand part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil
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The motion was carried by a majority of the total membership of the House and by
a majority of not less than two-thirds of the Members present and voting.

Clause 19, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: I shall now take up Clause 20 of the Bill. The question

"That clause 20 stand part of the Bill."

The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil
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The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.
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Clause 20 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 21 of the Bill. There is
one Amendment (No. 22) by Dr. T. Subbarami Reddy.

CLAUSE 21 - POWER OF PRESIDENT TO REMOVE DIFFICULTIES

DR. T. SUBBARAMI REDDY: Sir, let me clarify a point. I am moving some

amendments whether I get support or not.
MR. DEPUTY CHAIRMAN: Are you moving?

DR.T. SUBBARAMI REDDY: I am proposing this Amendment because the Central
Government may lay a Report of difficulties being faced in implementation of the Act and
proposed for removing such difficulties before Parliament within one year from the date
of implementation. So, I am moving the Amendment on principle, not that I get support.
I know that we are all one. | am proposing my Amendment; I am with you. But, as a

principle, I am moving the Amendment. So, Sir, I move:
(22) "That at page 11, for lines 19 to 30, the following be substituted, namely:-

"Constitution as amended by this Act, the Government may lay a report of such
difficulties along with a proposal for removing such difficulties before each
House of Parliament within one year from the date of assent of the President
of India to this Act."

The question was put and the motion was negatived.
MR. DEPUTY CHAIRMAN: I shall, now, put Clause 21 to vote.

The question is:
That Clause 21 stand part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205
Noes: Nil
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NOES- NIL

The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.

Clause 21 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 1 of the Bill. There is
one Amendment (No. 2) by the Minister.
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CLAUSE 1 - SHORT TITLE AND COMMENCEMENT

SHRI ARUN JAITLEY: Sir, I move:

(2) That at page 1, lines 3 and 4, for the words, bracket and figure "the
Constitution (One Hundredth Amendment) Act, 2015", the words,

bracket and figure "the Constitution (One Hundred and First Amendment)
Act, 2016" be substituted.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall, now, put Clause 1, as amended, to vote. The

question is:

That Clause 1, as amended, stand part of the Bill.

The House divided.
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The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.

Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up the Enacting Formula. There
is one Amendment (No. 1) by the Minister.

ENACTING FORMULA

SHRI ARUN JAITLEY: Sir, I move:

(1) That at page 1, line 1, for the word "Sixty-sixth", the word "Sixty-

seventh" be substituted.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall, now, put the Enacting Formula, as amended,

to vote. The question is:

That the Enacting Formula, as amended, stand part of the Bill.

The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205

Noes: Nil
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The motion was carried by a majority of the total membership of the House and by
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The Enacting Formula, as amended, was added to the Bill.
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Yadav, Prof. Ram Gopal
Yadav, Shri Bhupender
Yadav, Shri Darshan Singh
Yadav, Shri Sharad
Yechury, Shri Sitaram

[RAJYA SABHA] Bill

NOES- NIL

The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.

The Title was added to the Bill.

SHRI ARUN JAITLEY: Sir, I move:

That the Bill, as amended, be passed.

The House divided.

MR. DEPUTY CHAIRMAN: Ayes: 205

Abdul Wahab, Shri
Abraham, Shri Joy
Agrawal, Shri Naresh
Akbar, Shri M. J.

Ali, Shri Munquad

Anand Sharma, Shri

Ansari, Shri Ali Anwar
Antony, Shri A.K.

Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
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Bandyopadhyay, Shri D.
Banerjee, Shri Ritabrata

Noes: Nil

AYES-205
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Pradhan, Shri Dharmendra
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Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh

[3 August, 2016]

Bill

565



566 Government

Veerendra Kumar, Shri M. P.
Vegad, Shri Shankarbhai N.
Venkatesh, Shri T. G.
Verma, Shri Ramkumar
Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
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Yechury, Shri Sitaram

[RAJYA SABHA] Bill

NOES- NIL

The motion was carried by a majority of the total membership of the House and by

a majority of not less than two-thirds of the Members present and voting.

MR. DEPUTY CHAIRMAN: Hon. Members, the dinner was available from

8.00 p.m. onwards. It is still available. For Members and media personnel, the dinner

arrangement is in Room No.70, first floor, Parliament House. For officers and staff, the

arrangement is in Room Nos. 73 and 74. The packaged dinner is available at the Snack

Bar, near Central Hall. All are requested to avail the facility of dinner.

Now, the House stands adjourned till 11.00 a.m. on Thursday, the 4th August,

2016.

The House then adjourned at forty-three minutes past nine

of the clock till eleven of the clock on Thursday,

the 4th August, 2016.



